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LEGISLATIVE ASSEMBLY. 

Wednesday, 10th August, 1938. 

Th-e Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The Honourable Sir AbdUl" Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

Mr. S. Satyamurti : Sir, I have been authorised to put these ques-
tions (Nos. 89 and 90) on behalf of Mr. Satya Narayan Sinha. 

MEMOBIAL PROM THE BUDDmSTS OP CEYLON ABOUT THE CONTROL OF BUDDHA. 

GAYA TEMPLE. 

89. ·Mr. 8. 8atyamurti (on behalf of Mr. Satya Narayan Sinha) : 
Will the Honourable the Home Member please state : 

(a) whether the Goftrnment of India or the Government of Bihar 
and Orissa received in 1925-26 a memorial from the Buddh-
ists of Ceylon, asking for joint control of the Buddha Gaya 
Temple by the Hindus and Buddhists ; 

(b) whether the Buddhists suggested any sort of legislation in their 
memorial ; 

(e) if so, what the opinion expressed by Government was ; and 

(d) whether he will please lay on the table of the House a copy of 
the memorial together with the reply of the Government' 

The Honourable Mr. B. It Jlaxwell: (a) The Government of India 
received no such memorial. They have no information whether one was 
received by the Government of Bihar. 

(b) to (d). Do not arise. 

ACTION ON THE BUDDHA GAYA TEMPLE BILL. 

, 90. ·Mr. S. Satyamurti (on behalf of Mr. Satya Narayan Sinha) : 
Will the Honourable the Home Member please state: 

(a) whether Government have taken any action on the Buddha 
Gaya Temple Bill after its ~~ in. 1936 ; and 

(b) if so, what action they have taken or propose to take' 

The Honourable Mr. B. M. 1tIuwell: (a) and (b). There has not 
been any occasion for Government to take any action. 

e 247 ) 
L198LAD A 



LEGISLATIVE ASBElIBLY. [10TH AUG. 1938· 

POSITION OF Mn.lTARY PENSIONERS IN RELATION TO THE CONGRESS. 

t91. *Sard.ar :Ma.ngal SiDgh: Will the Defence Secretary please 
state: 

(a) whether it is an offence or against the conditions of a military 
pensioner to vote for a oongress candidate in the ,electioILI 
to any Provincial or the Central Legislature, or to a local 
body; . 

(b) whether a military pensioner can stand as a congress candi-
date; ,Tnw 

(c) whether a military pensioner can become a member of any 
primary Congress Committee; 

(d) whether Government are prepared to issue a communique 
explaining the real positio:n about this matter, as great doubt 
and misapprehensions exist in the public mind T 

Mr. O. IlL G. Ogilvie: (a), (b) and (c). A military pensioner may 
vote for the candidate of any political party, or stand himself for. elec-
tion, or become a member of any committee or other organisation of 
any party, but it mnst be understood that active participation in 
any movement which aims at overturning the Government by un-
constitutional or unlawful means may ~  in the forfeiture of 
.pension. 

(d) No. Government do not consider it necessary . 

. REMARKS ABOUT I I ~  ARMY MADE"BY 8m PHILIP CHETWODE IN A 
SPEECH AT Tl\OcADERO. 

t92. *Sar4.ar Mangal Singh: Will the Defence Secretary please 
Ittate : 

(a) whether the attention of Government has been drawn to the 
speech of Sir Philip Chetwode, ex-Commander-in-Chief of 
India, which he' is reported to have made at the annual 
Indian Civil Service dinner at Trocadero on the 10th June, 
1938, particularly to the remarks that those now taking com-
missioIl8 in the Indian Army were " not of the right type " 
and " there must be no politics in the Army" ; and 

(b) whether Government endorse these remarks T 

Mr. C. M. G. Ogilvie: (a) and (b). Government have seen the 
press report in question. They' entirely agree with Field Marshal Sir 
Philip Chtewode's remark that there must be no politics in the Army. 
As regards his' remarks about the quality of candidates for com-
missions in the Indian Army, Government agree that a considerable 
proportion of the candidates are not of the right type. 

TENDERS FOR THE PRINTING AND DESPATCmNG OF Fauji A.khhar. 

+93 .• Bha.i Parma Nand: (a) Will the Defence Secretary be pleased 
to state whether it is a fact that the Editor, Pauji Akkbar, Simla, invited 
during May, 1938, through a notice published in the press, tenders for the 
printing and despatching of copies of the Pauji Akkbar , 

tADswer to this question laid on the t.able, the questioner being abdent. 



. .(h) Is ~  a fact that ~~ thi.'·notice no presses, except those 
located.at Simla, Ambala, Meerut and Delhi were permitted to· submit ten-
ders for this work , . 

. (c) Will the ~  Secretary be pleased to siate if any tenders were 
receIved from presses sItuated at places other than those mentioned in 
part (b) above and how these rates compared with the rates submitted by 
the other presses , 

(d) Will the Honourable Member be pleased to state the reasons for 
the exclusion of presses other than those situated at Ambala Meerut 
Delhi and Simla 7 '  , 

(e) Will the Honourable Member be pleased to state at what hour 
a letter posted at Simla in the afternoon will reach Delhi, Meerut, Ambala 
and Lahore Y 

(f) How are Meerut, Ambala and Delhi easier of communication with 
Simla than Lahore Y 

Mr. O. It G. Ogilvie: (a), (b) and (c). Yes. Some of the rates 
from places excluded by the terms of the notice were lower. 

(d) Because the Editor must have easy access to the Press. 

( e ) Normally the n-ext day. 

(f) They are not. 

WJTHDBAWAL OF PRESIDENCY TOWNS COMPENsATORY ALLOWANCES FROM 

• CIVIL SERVANTS. 

94. *lVir. T. S. AviDa.shiljDpui Ohettui.i-: Will the Honourable the 
Finance Member state: 

(a) whether he is aware of the news on page 9 of The Hindu, dated 
17th May, 1938, that presidency towns compensatory allow-
ances to civil servants have been withdrawn on the ground 
that they .were no longer compensatory but a source of profit ; 

(b) whether any of the civil servants concerned had protested 
against the withdrawal ; and 

(c) if so, with what eff-ect , 

The Honourable Sir James Grigg: (a) and (b). Yes. 

(c) The matter is under consideration. 

\' Mr. T. S. Avinasbilingam Ohettiar :. May I know whether this 
matter was raised in Parliament and the Secretary of State represent-
edthat these additional ~  have been conceded to them again , 

The Honourable Sir James Grigg: The first part of the question 
is I believe correct-that somebody did ask thE." Under Secretary of 
State a que;tion in Parliament ; but I ~  quite sure that the Under 
Secretary of State did not give any definIte reply to the effect that the 
Honourable Member has suggested. 

Mr. T. S. AviDashilingam Ohettiar: May l' know. Wh1 they have 
been withdrawn if they are going to be con('eded agam , 

L198LAD A2 



[IOTB AUG. 1938. 

'!'he Honourable Sirla.mea CI!iR': I think some of the oivil servants 
eoncemed have a right ofl'E:presentation to the Secretary of State. 

:Mr. 8. Satyamurti: With reference to the answer to clause (b), 
may I know in what form the protest has reached the Government, of 
India, and whether these protests have been addressed to the Govern-
ment of India and' to the Secretary of State also, and if to the latter, 
with or without the knowledge of the Government of India " 

The Honourable Sir _Ja,mes Grigg: I cannot answer th.at without 
notice. My impression is that they were referred to us and were sent 
on to the Secretary of State. 

:Mr. It. Santhanam : May I know which Government was responsible 
for providing these allowances, provincial or central T 

The Honourable Sir James Grigg: Central. 

:Mr. It. Santhanam : In view of the fact that the pay of the civil 
servants has not been revised, while the pay of other services has been 
revised, will the Government consider the advisability of not restoring 
these compensatory allowances' 

The Honourable Sir James Grigg :  I think the Honourable Member 
can draw his own conclusions from the fact that the Government of 
India originally withdrew them. 

:Mr. S. Satyamurti: May I know with whom the final voice rests 
in this matter Y 

The ~  Sir James Grigg: Over a portion of the field, with 
the Secretary of State. 

Mr. S. Satyamurti : With regard to the part of the field which 
rests with the Government of India entirely, may I take it that the 
Government of India have no intention of restoring this concession T 

fte Honourable Sir James Grigg: The Honourable Member must 
not assume more than 1 say. 

TALKS GOING ON BETWEEN THE WAll. OFnCE Alm THE ~ 01' 

INDIA. 

95. *Mr. T. S. Avinashilingam Ohettiar: Will the Defence Secre-
tary state: 

, 
(a) what are the matters over which talks are going on between 

the War Office of His Majesty's Government and tfie 
Government of India ; 

(b) whether any conclusions have been reached ; 

(0) if so, on what matters; 

(d) whether it will effect any increase in expenditure from 
Indian revenues; and 

(e) H' so, to what extent T 



STABBl!lD QUESTIONS AND ANSWERS. 251 

Ilr. O. lII. G. Ogilvie : With the permission of the llonourable the 
President. I propose to answer questions Nos. 95,113 and 131 together 

I refer the Honourable Members to the reply given by His Excel-
lency the Commander-in-Chief in another place on the 4th April, 1938, 
and to the reply given by me in this House on the 7th April, 1938, to 
lIr. Abdul Qaiyum's short notice question on the same subject. Govern-
ment are not yet in a position to add anything to those replies. 

Mr. S. Satyamurti : With reference t"t'the answer to question 
No.  131, may I know whether Government are pursuing in any active 
manner, with the British Government, the question of the cost of 
British troops now maintained in India , 

Mr. O ... G. Ogilvie : The whole subject of defence expenditure 
is under discussion. 

Mr. S. Satyamurti: I shall be grateful for some more enlighten-
ment. I am asking, with reference to clause (a) of my ~  

specifically, whether the cost of maintenance of British ~  in I ~ 

is being discussed with His Majesty's Government. 

Mr. C. II. G. Ogilvie: These discussions, as I think the Honourable 
Member should be aware, largely arose because of the cost of main., 
tenance of British troops. 

Mr. S. Satyamurti: May I know what the specific answer to part 
(c) of my question ill, whether Government have pressed on the British 
Government the need for their paying the entire cost of the British 
troops in India, so long as they remain here ! 

Mr. O .•. G. Ogilvie: I can give no more specific answer than that 
I have already given . 

•. B. Satyamurti: May I know whether Government have made 
any representations, " as they are-at liberty to make", on this aspect 
of the question, namely, the British Government having to pay the 
entire cost of British troops in India , 

Mr.. O. l!IL G. Ogilvie: I cannot answer that question categorically. 
1 ean only say tha.t e"\"el'y aspeet of the ~  the subject of consi. 
aeration. 

Mr. B .. Satyamurti: May I know whether the same ~  ~  
the answer or the non-answer to clause (d) gf my questIOn, V1.Z., 
whether Government have taken up with the British Gove;nment or 
propose to ~ up the question of the cost of other troops beIng shared 
on a fairer basis between Britain and India Y 

,\ Mr. O. M.G. Ogilvie: The s&me answer that I have already ~ 
applies. 

SethGorind Das ~ By what date is it expected that these discus-
sions would be concluded f 

". :\VIr. o ... q. Ogilvte : ~ ~ anlfwer, carn be given to that at 
tluE! ~  ' 
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Mr.llanu lubedar : May I know if it is intended to take the leaders 
of parties in this House into confidence and place the Government of 
India's proposals now being considered in the United Kingdom before 
them' 

Mr. C. ltI. G. Ogilvie : . I can make no forecast with reference to that. 

Mr. Manu Subeda.r: It is no forecast. I am asking whether the 
Government of India intend to take party leaders into confidence. 

Mr. C. M. G.Ogilvie : It is asking'for a forecast. Government have 
Dot considered the matter at all. 

Mr. S. Satyamurti : With reference to clause (b) of question No. 113, 
may I know who represented the Government of India at these inter-
departmental talks, and whether the Viceroy now on leave, Lord 
Linlithgow, and his Private Secretary, Mr. Laithwaite, took any part in 
these discussions on behalf of the Government of India , 

Mr. C. ltI. G. Ogilvie: The names of the representatives of the Gov-
ernment of India have appeared in the press and were quoted yesterday 
by the Honourable Mr. Jinnah. 

Mr. S. Satyamurti : May I know whether, apart from these represen-
tatives or in addition to them, the Viceroy now on leave took any part 
in these discussions on behalf of the Government of" l'ndia T 

Mr. C. M. G. Ogilvie :  I am unable to give any information on that 
subject. . 

Mr. K. Santhanam : With reference to the answer to part (c) of the 
same question, no answer was given :  I want a specific ~  

Mr. C. M. G. Ogilvie: The Government of India have been in con-
stant correspondence with the representatives. 

Mr. K. Santha.na.m : That is not my question; it is whether the 
representatives werp. under the instructions of the Government of India 
or under the instructions of the Secretary of State , 

Ilr. C. ltI. G. Ogilvie: I am afraid I am unable io give you a specific 
answer to that question . 

. 111'. 8. Batyamurti : May I know for elucidation, whether in matters 
where the Secretary of State for India and the Government of India 
differed, these representatives took their instructions from the Govern-
ment of India or from the Secretary of State Y 

Mr. C. II. G. Ogilvie: I am unable to enter into these details. 

SITUATION IN TilE W A.ZIRIBTAN }'BONTIER. 

96. *Ilr. T. 8. AvillashjJjng&Dl Chettiar: Will the Defence Secre-
•  . .  ! 

tary IItate : 
(a) whether there has been trouble again in the Waziristan 
. , frontier; . 

(b) whether any casualties have occurred ; and 

(c) what has been the exteilt of the money spe:tl.t 'iD. the action. 
taken in the Waziristan frontier in this financial year f . 



STABBED QUES'ftOllTS' AND ,ANSWERS. 

Mr. O. 1tI. G. Ogilvie: (a) Yes. I refer the. Honourable Member 
to the press communique, dated the 19th, May, 1938, and subsequent 
communiques. 

(b ) Yes. 35 killed and 117 wounded. 

(c) The extra expenditure incurred between 1st April and 30th 
June, 1938, as a result of the recrudescence of trouble in Waziristan 
amounts to about Rs. 10 lakhs. . 

, Mr. T. 8. Avinashilingam. Ohettiar : May I know what has been the 
cause of this fresh trouble Y 

Mr. C. M. G. Ogilvie :  I would refer the Honourable Member to the 
most detailed communique of May the 19th, and to also the score of 
such different communiques as have appeared' in the press. 

Mr. Abdul Qaiyum; Is it not a fact that the trouble has been 
continuous without any break. if so, how doeR the Honourable Member 
describe the present trouble as fresh trouble T 

Mr. C. M. G. Ogilvie : There was certainly h break, I admit it was 
a short one. 

Mr. Abdul Qaiyum : May I know from what date did this break 
oricur T . 

Mr. C. 1tI. G. Ogilvie :  I would again refer the HonouraJ:>le Member 
to the last communique published on May the 19th. 

Mr. Abdul Qaiyum : 1s it not a fact that a number of people have 
been kidnapped from lorries plying in the two agencies in Waziristan , 

ltIr. C ... G. Ogilvie :  I do not think that arises out of this question. 

Mr. Abdul Qaiyum : It does arise out. of this, Sir, because it relates 
to disturbances in Waziristan. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member cannot ask that question. 

Mr. Abdul Qaiyum : May I know if the tribal lashkars from 
Waziristan raided Bannu recently , 

Mr. C. M. G. Ogilvie :  I don't see-how it arises out of this question. 

Mr. T. 8. Avinashilingam Ohettiar: May I know how much money 
has been spent after the 30th ~  1938 ? 

Mr. C. M. G. Ogilvie : . Not at present. 
Mr. T. S. Avinashilingam Chettiar: Can he give an approximate 

amount' 

'Mr. c. M. G. Ogilvie: No. 
1Ir. 8. Satyamurti : May I know whether, in dea.ling with ~  

troubles, the Government have ever consulted the N.-W. F. Provmclal 
Government or whether they propose to. do so , . ;. 

'Mr. c. M. G. Ogilvie: No. 
1tIr. S .. Satyamurti: Why ,not , 

(No answer.)' >. 
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Mr. Abdur Baabeed Ohallcihury: May I know what is the number 
of Britishers and of Indians whG have been killed or wounded' 

Mr. O. M. G. Ogilvie :  I shall require notice. 

Mr. T. S. AvinaabjljngaD1 Ohettiar : May I know if the number of 
casualties given represent only the casualties on the Government side 
or they also represent the casualties on the civil side , 

Mr. O. M:. G. Ogilvie : The figures given refer only to sold"iers. 

Mr. Badri Dutt Pande : What was the total number of troops 
engaged there , 

Mr. O. lII. G. Ogilvie: I shall require notice of it. 

Mr. Abdul Qaiyum : Did you have resort to bombing there T 

Mr. O. lII. G. Ogilvie :  I don't think how it arises out of this. 

REORGANISATION OF THE PuBLIC INFORMATION BUREAU. 

97. *Mr. T. S. AvimwdJingaD1 Ohettiar: Will the Honourable the 
Home Member state : 

(a) whether Government have finished consideration of ~ 

Joyce Report to reorganise the Office of the Director of 
Public Information; 

(b) if so, what are the main proposals of reorganisation ; &11,4 
(c) what is the total cost of this reorganisation T 

The Honourable Mr. Bo. II. l!IIa.xwell: (a) Yes. 

(b) So far as the staff is concerned, the effect of the reorganisation 
is to add one Administrative Officer and one Assistant Information 
Officer and to strengthen the ministerial staff. -

(c) In the current year the cost will be less than Bs. 50,000. The 
~ if all the new posts were filled-for a complete year, would be about 

Rs. 58,000. 

1Ir. T. S. Avinashilingam Ohettiar: May I know, out of the new 
appointments that were going to be made, how many men have already 
been taken 7 -

The Honourable Mr. Bo ... Maxwell : The Assistant Information Offi-
cer is being recruited through the Pu.blic Service -Commission. The 
Administrative Officer has already been appointed. 

1Ir. T. S. Avinashilingam Ohettiar: Has he also been recruited 
through the Public Service Commission Y 

The Honourable 1Ir. Bo. lII. :Maxwell : No, I do not think so. 

1Ir. T. So. Avinashilingam. Ohettiar : May I know the reason why 
one officer has been recruited through the Public Service Commission; 
and another directly by the Government , . 

The Honourable Mr. R .•. Maxwell : He was promoted from an office 
as Superintendent of the office.,". 
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Mr.-Manu Bubedar : May I know what steps have been taken by the 
Honourable tb.e Home Member to satisfy himself that the organization 
of this office, which is primarily for the use of the press representatives, 
is giving satisfaction to the press representatives Y 

The Honourable Mr. Bo. !t'l Maxwell: I am afraid the Honourable 
Member will have to ask the press for that. 

Mr. Manu Bubedar: In view of the complaints which some of us 
are hearing sometimes, may I inquire whether the Honourable the Home 
Member or his Secretary would take the trouble to invite the press 
representatives and ascertain whether they are satisfied with the present 
organization or if they would like to suggest some small changes , 

The Honourable Mr. R. M:. Maxwell: The Principal Information 
Officer is always ready to hear complaints from the press and to do all 
he can to meet them. 

It'I'-1'. ~  Bubedar : Supposing the complaints are against the 
P:r;jp.cipal, Officer himself, may I inquire __ . __ . 

.  . Mr. President (The Honourable Sir Abdur Rahim) : He cannot ask 
a hypothetical question. 

Mr. Manu Bubedar :  I am only asking whether .... 
Mr. President (The Honourable Sir Abdur Rahim) : The Honour-

able Member has already given an answer. 

Mr. B, Batyamurti : May I know whether, as a result of the re-
organization of the office, the system of giving subsidies to certain news-
papers has heen definitely given up T 

The Honourable Mr. R. M. M:a.xwell: No subsidies of any kind are 
paid on behalf of the Office of Director of Public Information to any 

~  or journalists. 

Mr. B.· Batyamurti : May I know whether any matter is being 
supplied from his office to certain "friendly presses ", for special 
publication on behalf of the Government ? 

The Honourable :Mr. Bo. II. lIIaxwell: Not so far as I am aware. 

Mr.!. Satyamurti : May I take it that all the newspaper agencies: 
are treated equally and impartially , 

The Honourable Mr. B.. •• Maxwell: Entirely. 

Mr. B. Batya.murti : May I know whether all Government Depart-
~  are properly equipped and staffed for doing publicity work for 
Government T 

The Honourable Mr. B .•. Maxwell: No, Sir; the office of the 
Principal Officer of Information exists for that purpose; the other 
Government Departments are not so equipped. 

Mr. B. Satyamurti : Have these DepartllHlnts any press sense, and 
do they respond to the demands of this department with a view to 
canvassing public opinion to the extent to which that department can 
for the activities of all the other departments , 
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,. fteHc)Jioun.ble Mr. R. It Maxwell :. Ordinary Secretariat Depart-
m'ents-are not expected to ha've a press sense, and it is for that purpose the 
PUblic Information Office exists .• 

RBllARKS A'BOUT INDIAN ARMY MADE BYcSIR PHILIP CHETWODE IN A. SPEECH 
AT TROCADERO. 

98. *Mr. ·Brojendra Narayan Ohaudhury: (a) Will the Defence 
Secretary' please state if his attention has been drawn to the report, 
dated the 10th June 1938, from London, appearing in Indian daily 
newspapers, of· the ~  Indian Civil Service Dinner, where .Sir Philip 
Chetwode is said to have stated that those Indians now taking Axmy 
Commissions were not quite of the right class , 

(b) Do Goyernment contemplate any further steps to get at quite 
the right class of persons f If so, what steps' 

Mr. O. M. G. Ogilvie :( a ) Yes. 

(b) The nature of the steps to be taken is at present being actively 
considered, but no decision has yet been reached. 

Mr. Erojendra Na.raY&D Ohaudhury: Will Government consider 
whether the nominations made by District Magistrates and other high 
officials for candidates for training are of the right type f 

Mr. O. M. G. Ogilvie: I don't think that arises out of this. 

Mr. Bl'ojendra Naray&n Ohaudhury: I am only suggesting an in-
quiry into the nominations made by District Magistrates and other high 
officials whether the nominations do not impede recruitment of the 
right type 1 

Mr. O. M. G. Ogilvie: The competition is now entirely open and 
most of the steps which had already been taken in the pflst have ib,een 
wiped out, but the whole matter, every aspect of it, is at present under 
consideration. 

Mr. S. Satyamurti: With reference to (a) may I know, whether 
the Government have considered, in view of their answer " Yes ", that 
Sir Philip Chetwode's remarks that those Indians now taking army 
commissions are not quite of the right class is a serious reflection on 
the Indian families of these officers, and will Government dissociate 
themselves from those ~  -

Mr. O. M. ,G. Ogilvie: I think that Field Marshal Sir Philip Chet-
wode's remark which is quoted is divorced from the context, and that 
no reflection is intended on anybody. What he intended to say was, sO 
far as I am. aware, that some candidates presenting themselves were not 
• of the right class to make officers in the army; he does not say that 
they are a bad class in the very least, but merely said that some of them 
were not fitted for a military career. 

Mr. N. M. Joshi : In view of the fact that some of the candidates 
did not belong to the right class, may I ask whether the Government of 
India will take steps to permit boys belonging to the poorer classes to 
be candidates for recruitment , . 
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1frI.· (l. 111. G. Ogilvie: Boys of the poorer classes at present enter 
the comttrissidned ranks of the army through the ranks, but it must be 
8tcepted, I think, though perhaps I am answering more than I should 
do in a supplementary question, that boys who have not got a good 
education and the type of home life that comes with a certain amount 
of means are not likely to be able to hold their own in the commission-
ed ranks of the army. 

l'tIr. Abdur Rasheed Chaudhury: What ~ wrong with the Indian 
officers who are said to be not of the right type at present. 

Mr. C. M. G. Ogilvie: No more can be said than that a certain pro-
portion are not suited to the life of a commissioned officer. That is 
all. 

Mr. M. Asaf Ali : I understood the Honourable Member to say that 
Sir Philip Chetwode's speech did not really imply what is suggested 
here, in fact the quotation here is divorced from the context, but the 
quotation given is as fo11ows-' Whether Sir Philip Chetwode is said 
to have stated that those Indians now taking Army Commissions were 
not quite of the right class ',-not presenting themselves for,-' but 
now taking army commissions were not quite of the right class'. Do 
Government hold that view or dissociate themselves from it t 

Mr. C. ltl. G. Ogilvie: Government certainly holds the view that a 
sufficient number of persons who appear for commissions and who ulti-
mately get them are not altogether of the right class. 

Mr. ltl. ABa! Ali : The expression used here is ' now taking Army 
Commissions '. Do Government dissociate themselves from that view , 

Mr. C. M. G. Ogilvie: Government do not dissociate themselves 
from that view. 

Mr. :M. Asaf Ali : Then Government really mean to reflect on per-
sons who /Lre now holding King's Commission. Is that the view of the 
Government T 

ltlr. C. M. G. Ogilvie: I think that the Honourable Member is 
placing an unnecessarily harsh construction upon the affair. The fact 
is that a large number, a regrettably large proportion of the officers, 
havt' resigned and a number of others still serving tind that army life is 
1101; aitol!ether to their taste and a still ~  number, a regrettably 
large number, endeavour to get out the ordmary line into departments, 
rblitical and so forth and the conclusion that one has to draw is that a 
proportion of those now taking commissions are not of the right type, 
that would be a ~  word than the word' class " to enter and adopt 
tile army as a permanent career. 

Mr. M. Asa! Ali : In view of the fact that Mr. Ogilvie has stated that 
a h;rge number of persons who have . taken King.'s Commission have 

~  may I ask him if it is not due to the fact ~  some of them 
~ been treated exactly in the same way as Captam Lamba and the 

treat1nent meted out to them makes it impossible for them to continue 
in the army' 
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, Mr. O. lII. G. Ogilvie: I cannot contradict the insinuati9n m .. de by 
th,e Honourable Member sufficiently strongly. I reject the insinuation 
in toto and as I should be unable to do justice to the subject in less than 
a long speech, I leave it at that. 

lIIr. N. lVI. Joshi : When the Honourable Member refers to the ad-
vant&r,<res of life which boys from the richer classes have ~  boys from 
the poorer classes, what exactly does he mean. Does he mean that the 
boys from the richer classes have the advantage of being ~  to drink 
and gamble and do something else. 

Mr. O .•. G. Ogilvie: I dispute tile Honourable Member's sugges-
tion that the only advantages of comparative wealth are the ability to 
gamble and drink and I think that it may be taken as a general truth 
that those who haw a certain amount of means are likely to be better 
educated in every sense of the word'than thOse who are not. 

Mr. lVI. S. Aney : May I ask whether the Honourable Member means 
that the class, caste or community from which these officers have come is 
not the class caste or communih-from which any recruitment ,mould 
be made. ,Is that the implication? 

lIIr. O. M. G. Ogilvie: No, Sir. It is definitely not the implication 
and I hope' that the Honourable Member will get out aU ideas of caste 
Or community out of his head. I think, that the chief reason for the 
misunderstandings which have arisen is the use of the word ' class '. 
'Phe word should have been ' type '. 

Seth Govind Das : The Honourable Member has said that a large 
proportion of these persons are not of the right type. Will he tell us 
what is that proportion which is 110t of the right type T 

lIIr. O. lVI. G. Ogilvie: I cannot go into exact details but it is con-
~  It is much greater than we. would like. 

lIIr. N. M. Joshi: May I a!';k whether the Honourable Member and 
the Government of India will take steps to enable boys coming from well 
fidueated poorer classes to get into these ~  colleges by Kiving them 
-SCholarships. 

Mr. O. M. G. Ogilvie: There are already a larjle number 9f scholar-
ships and opportunities do exist for well educated b.2Ys of ~  

~  to obtain commissions but the main point is that comparatively 
few of them are well educated. 

MauIvi Abdur Rasheed Ohaudhury: Is it not a fact that the out-
b,nrst of the late Commander-in-Chief was definitely intended to ~  
[ndians from entering the commissioned ranks and thereby delay 
Indianisation T 

lIIr. 0 .•. G. Ogilvie: The late Commander-in-Chief had never any 
1iIuch intention whatever in any shape Or form anti. no on£' could have 
devote,l more care and attention to this problem than he. 

Mr. 8. ~ Have Government examined in ~  proper 
-..naer ~  ··fot; the ... regrettably large number ", I am uaing 
1lw. words o£ Mr. Ogilvie, ~ cases of ofticers who have either l'esigned 
W Wll.llt to take to other a:vocations, and have"they arrived at any oonclu-
tlions? Will they appoint a committee of this House to KO, into the 
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w-hole:_ question and satisfy this House that this regrettable -tendency is 
not due to ill-treatment but merely, as· Sir Philip Chetwode said, be+ 
cause they are not of the right type T 

1Ir. O. M. G. Ogilvie : ~  I have already said, the whole question is 
under the most careful, actIve and sympathetic consideration. As to 
future developments with regard to the consultation of the members of 
this -House, the Honourable Member. I think, is wishing to forecast the 
results of my answer to a Resolution which has been tabled and win 
shortly come up for discussion. I would ask him tQ wait until then, 
when I shall gIve him a full and proper answer. 

RULES FOR THE GRANT OF LEAVE TO GOVERNORS OF PROVINCES AND 

EXECUTIVE COUNCILLORS OF THE QENTRAL GOVERNMENT. 

99. *Seth GoviDd Das : Will the Honourable the Home Member 
please state : 

<a) whether there is anY' rule governing the grant of leave to 
Governors of Provinces and Executive Councillors of the 
Central Government ; 

(b) whether, under the rules, a Governor or Executive Council-
lor can take leave for any length of time On full pay ; and 

(c) whether the grant of leave is entirely at the discretion of 
the Governor General , 

The Honourable 1Ir. Jr.. II. Iluwell: (a), (b) and (c). I would 
refer the Honourable Member to paragraph 2 of the Letters Patent 
constituting the office of the Governors of Provinces, paragrapb 8 of the 
Government of India (Governors' Allowances and Privileges) Order, 
1936, and section 86 in the 9th Schedule to the Government of India Act, 
1935, copies of which are in the Library. The leave allow.ance of the 
Members of the Governor General's Executive Council is Rs. 3,333-5-4 
per mensem. 

Seth Govind Das : When a Governor goes on leave, does he ever 
think of going to an Indian health resort T 

Mr. Sri Prakasa: May I know if Provincial Ministers are included 
among the Executive Councillors T 

The Honourable Mr. B.. M. lIIuwell: No. 

1Ir. S. Satyamurti : Is there a convention by which Governors and 
Governors General must go on leave for four months during their 
tenure of office and that civilians must get a chance to act as Gov-
ernors' 

The Honourable Mr. R. M. Maxwell: I am-not aware of any such 
convention. 

Mr. S. 8a.tyamurti -: For the last ten years, to my knowledge, 
ciVilians get a chance to act as Governors when the latter go on leave. 
Is there a convention bv which Governors must go on leave so that 
civilians can act one after the other T 

The Honourable Mr. R. l'tI. l'tIuwell :  I am not answerable for the 
private arrangements of Governors of Provinca'!!. 
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JIr. a. Satyamurti : I am asking whether these civilians bring pl'eS-
aure to bear on these unfortunate Governors to go on leave, so that they 
may get an opportunity to act. 

EXCHANGE RATIo. 

100. *8eth GoviDd Daa : Will the Honourable the Finance Member 
please state : 

(a) whether Government are contemplating the alteration of the 
exchange value of the rupee ; 

(b) if not, the resources available at present to justify the con-
tinuance of the ratio exchange ; 

(c) whether it is a fact that the sterling resources in the bank 
department of the Reserve Bank have been considerably 
depleted during the last several months from about twenty-
five crores in April, 1937, to about two crores of rupees at 
present; 

(d) whether it is a fact that the committee of the Indian Chamber 
of Commerce, Calcutta, have objected to the drawing of 
bills from paper currency reserve for maintaining the 
present rate of exchange and other methods of contraction 
of currency of credit ; 

(e) whether Government consulted the various Provincial Gov-
ernments in the matter of lowering, or maintailling the 
present exchange ratio ; and _ _ " 

(f) if not, their reasons , 

The Honourable Sir James Grigg: (a) to (f). I would invite the 
attention of the Honourable Member to the communique issued by GlIV-
ernment on the 6th June, 1938, and the published ~  accounts of 
the Reserve I!ank of India. 

Mr. S. Satyamurti : May I know whether Government are consider-
ing the question of supplementing the information, because I believe 
that Government also believe in educating public opinion in this 
country T 

The Honourable Sir James Grigg: That is a large question. I 
have on various occasions tried to educate public opinion, not always to 
the gratification of Honourable Members ~ ~  

Mr. S. Satyamurti: " Monkeying with the ratio " has become an 
immortal phrase. Apart from that, however, may I know, whether Gov-
ernment will publish an objective statement of the pros and cons of the 
present ratio and the reasons why they refuse to change the ratio in 
order to attempt to convince public opinion in this country, 

ne Honourable Sir James Grigg: Well, that is a large question; 
I am prepared to talk to my Honourable friend about that outside. 

Seth GoviDd Daa : Are Government aware that there has been n 
lot of agitation as far as changing the ratio is concerned, and have they 
revised their attitUde after June last' 
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The Honourable Sir James Grigg: The answer,'to the last part of 
the question is no. 

Mr. T. S. Avinashilinga,m Ohettiar : What are the answers to clauses 
(d) and (e), Sir? 

The Honourable Sir James Grigg: I have not answered clause (d) 
for the simple reason that I do not understand it ; there is no such thing 
as a Paper Currency Reserve now: 

Mr. T. S. Avina.abUjngaDl Ohettiar: With regard to the answer 
to part (e), may I know whether they were consulted at all? I do not 
want the details of the correspondence. Were they consulted at all ? 

The Honourable Sir James Grigg : I am not prepared to answer 
that. 

Mr. T. S. Avinashilingam Chettia.r : Have any Provincial Govern-
ments made any representations in this behalf? If so, what are these' 

The Honourable Sir James Grigg: That ip .the s8:me question. 

hNSIONS FOR INFERIOR SERVANTS OF THE '"GOVERNMENT OF INDIA. 

101. *Mr. N. M. Joshi: Will the Honourable the Finance Member 
be pleased to state : 

(a) whether his attention was drawn dUring the discussion on 
a Resolution in the Legislative' Assembly in 1937, regard-
ing certain deficiencies in the rules for pensions for inferior 
servants of the Government of India ; 

(b) whether he has given consideration to this subject since the 
discussion of that. Resolution; and 

lC) whether he has come to any decision, and, if he has, what 
is the decision Y 

The Honourable Sir James Grigg: (a), (b), and (c). The revised 
pension rules were issued in .1936 and in ~  view it is still too early to 
undertake any further revision. 

Mr. N. M. Joshi: May I know when the proper time is likely to 
come' 

The Honoura.ble Sir ;James Grigg: I should think not in the next 
nine months. 

LoTTERY TICKETS SOLD BY THE TOURIST AGENCY IN CONNAUGHT CIRCUS. 

NEW DELHI. 

102. *Bhai Parma Nand (on behalf of Mr. Lalchand Navalrai) : (a) 
With reference to my starred qu('stion ~  1658, asked on the 16th April, 
1936, will the Honourable the Home Member be pleased to state whether 
legal ~  then contelllplaterl, WtlS taken against the Tourist Agency 
which was selling lottery tickets in Connaught Circus, New Delhi 1 

(b) Is that AgencY', or one similar to it, doing business in lottery 
in New Delhi' If so, what steps do Government propose to take 
against them , 
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The HODourable Mr. 8 ... lluWeU: (a) Yes. 

(b) The information has heen called for and will be supplied when 
it becomes available. . . 

LoTTERIES AUTHORISED BY GoVERNMEN'r. 

103. *Bhai Parma. Nand (on behalf of Mr. Lalchand Navalrai) : (a) 
Will the Honourable the Home Member be pleased to state which kind 
of lotteries have Government authorised in India and to which person or 
persons and for what reasons , 

(b) Is the Honourable Member aware that the press deprecates the 
many spurious lotteries that have sprung up all over India by which public 
are being swindled on a large scale' If so, what steps do Government 
propose to take to stop such bogus lotteries , 

(c) .Are Government aware that in Sind a state lottery has been 
started, the proceeds of which would be utilised by Government in various 
public charities in the Province , 

(d) Are such lotteries started by the Government of India and other 
Provincial Governments also! If so, have Government  'sanctioned such 
lotteries , If 80, under what conditions 7 

The Honourable Mr. 8. •. Maxwell : The Government of Ind. 
have authorised no lotteries. I have no information about -lotteries, if 
any, authorised by Provincial Governments, other than the Sind Gov-
ernment. In view of the Honourable Member's allegation about the 
Sind Government I have made enquiries and find that no State lottery 
has been authorised by that Government. It is not fOr the !Jovernment 
of India to take steps if illegal lotteries are run in Governors' Provinces. 

Seth Govind Das : Is there any rule prohibiting ~  in aid of 
foreign institutions which are generally subscribed in India , 

The Honourable :Mr. R. •. IrIaxwell : Section 294-A of the Indian 
Penal Code applies in certain cases. 
Prof. N. G. B.anga : Are any steps to be taken to prohibit these lot-

teries being indulged in in  different parts of India T 
The Honourable Mr. 8. II. Maxwell : That depends On Provincial 

Governments now. . 
:Mr. Sri Prakasa: Is it not a fact that District Magistrates run 

lotteries in order to sell off their cars before they retire ? 
(No answer.) 

CEBTAIN INFORMATION IN BESPECT OF THE TRAINING OF INDIANS IN CERTAIN 

Mn.ITARY COLLEGES. 

104. -Mr .•. Asa.f Ali : Will the Defence Secretary please furnish 
the following information in respect of the training of Indians in 
(i) Sandhurst, (ii) Woolwich, (iii) CranwelI, and (iv) Indian Sandhurst 
(Dehra Dun) : 

(a) how many Indians have been admitted to each of these institu-
tions during 1934-35-36-37-38, and how many of the successful 
candidates are serving in the Indian Army now ; 
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(b) what amoUIit India pays annually to the institutions mentioned 
in (i), (ii) and (iii) for the training of Indian Cadets, and 
what is the average annual expenditure on each Indian in 
(i), (ii) and (iii) above; and 

(c) how such cost of training compares with similar cost in 
Germany, Italy and Japan Y 

lIIr. O .•• G. Ogilvie: (a) Since the inception of the Indian Mili-
tary Academy, D"ehra Dun, in 1932, Indians have not -enterea the Royal 
}liHtary College, Sandhurst, or the Royal Military Academy, Woolwich. 

I lay on the table a statement showing the number of Indians ad-
mitted to the Indian Military Academy, Dehra Dun, and the Royal Air 
Force College, Cranwell, during 1934-38, and the number now in service. 

(b) The cost of training an Indian cadet at Sandhurst and Wool-
wich in 1931 was £677, of which £477 was paid by the parent or guardian 
and £200 by Government. The amount paid annually for training of 
Indian cadets at Cranwell depends on the number of candidates. The 
average expenditure per Indian cadet is Rs. 16,.50 a year, which is a con-
cessional rate. . 

(c) Government have no information. 

Statement ,hmoing the number 0/ Indian. admitted to tlte Indian Military Acatkmy, .DWa 
Dun and lite Royal A ir Force College, Cranwell,.du"1IfI 1931--38, etc. 

I Indiloll Military Royal Air Force 
Academy, Debra Dan. College, Granwell. 

Year. 
.Admit- Passed Now Admit- Now 

ted. out. aerviDg. ted. lIel"Ving. 

1934 .. 69 .. .. 2 1 

1935 .. 75 47 4lS .. .. 
1936 .. 69 54 53 2 2 

1937 .. 66 55 55 .. .. 
1938 .. 60 59 .59 3 3 

Total ···1 339 215 212 7 6 

Number still under training-lIi9 for the Indian Army, and 43 for Indian State Foroes. 

Mr. M. Ananthasayanam A.yyaDgar : Does this figure of Rs. 16,700 
include the charges for training and tuition f 

Mr. O. M. G. Ogilvie: Yes. 
Prof. B. G. B.anga: Is anY' portion of this big sum being met by 

the Government of India' H so, what proportion , 
L198LAD I .. 
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Mr. C. M. G. Ogilvie : Yes, a very large part of it. 

Prof. N. G. Ranga : What is the approximate extent of it , 

Mr. C. M. G. Ogilvie : Of this sum, Rs. 1,667 is borne by the parent, 
and Re. 15,OR3 by the State. 

Mr. M. Asa! Ali: With regard to the answer to part (c), the 
Honourable Member said that the Government have no information. lIave 
Government tried to collect· the necessary information for the facility of 
intenuing candidates who would like to be trained in any of these 
countries---for instance, Germany, Italy or Japan-if it happens to he 
cheaper there 1 

Mr. C. -= G. Ogilvie: There is no possibility whatsoever of Germany, 
Italy or Japan allowing the training of non-nationals in their milit.ary, 
naval or air Cl;tablishments. 

Mr. X. Santbanam : With regard to the answer to part (b), are any 
steps being taken by: the Government of India to train air pilots here in 
India itself 1 

Mr. C. M. G. Ogilvie :';80 far, no exact conolusions have beeu come 
to in that matter. At present not sufficient facilities exist in this couutry 
for training an air pilot. 

Mr. K. Santb&n&m : Am I, to understand that this matter is receiv-
ing the active consideration of the Government , 

Mr. C. ltL G. Ogilvie: It is. 

Mr. T. B. Avinubiling&m Chettiar: What is the proportion which 
bas not taken to army life, after training T 

lIIr. C. II. G. Ogilvie: The figures I have given in a statement which 
is to be laid ou t'he table. 

lVlr. T. S. AvinasbjIjngam OIlettiar : What is the total number' 

lIIr. C. III. G. Ogilvie: It is somewhat complicated. In the first year 
those who t<;ok commissions did not come from the Academy. They came 
from SandhUlst, but in these years 215 officers have passed out, of whom 
212 ~ now serving and 159 are still under training. 

IIr. II. Asaf Ali : Is the Honourable Member aware whether any 
candiuates go from any of the Dominions for training to Sandhurst, 
CranwcIl 01' Woolwich , 

Mr. C. II. G. OgilVie: The Dominions have their own military 
academies. ~  Cranwell I.should require notice; I am not sure. 

MAxIMUM RATE OF PAY FOR CERTAIN ARMy CLERKS. 

105. -Mr. II. Alaf Ali: (a) Will the Defence Secretary be pleased 
to .state whether it is a fact that : 

(i) none of the R. I. A .. S. C. Clerks (Sy. and A. T.) who retired on 
superannuation pension during the last twelve years could 
reach the maximum rate of pay laid down for them (viz., 
Rs. 375) in A. I. 1. No. 863 of 1923, or even thereaboutK ; 
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~ (ii) representations submitted from time to time since 1923 both 
by individuals and by the R. I. A. S. C. Civilian Association, 
requesting re-adjustment of grades with a view to making 
the maximum reachable by the clerks then in service, have 
not so far met with ~  ; 

(Ui) the Memorial submitted by the R. I. A. S. C. Civilian Associa-
tion to His Excellency the Viceroy and Governor General in 
India on the 1st September, 1934, was turned down ; 

(iv) a subsequent Memorial submitte4.;PE the R. 1. A. S. C. Civilian 
Association addressed to the Secretary of State for India in 
Council on the 22nd August, 1935, was withheld by the Gov-
ernment of India ; and 

(v) the R. I. A. S. C. Civilian Association has submitted a further 
representation to the Government of India (on the 11th 
January last), in which all the statements made by the Gov-
ernment on which their decision was based, have been chal-
lenged ; and that the Association has now submitted authen-
ticated particulars in support .. Elt their demands' 

(b) If the replies to part (a) (i) to (v) above be in the affirmative, 
will G<n'erDment state what action they ~ taking to meet the demand of 
the R. I. A. S. C. Civilian Association. which is to the effect that Govern-
ment should make the maximum grade of Rs. 375 reachable, which Govern-
ment themselves laid down for them ? 

(c) If no action is being taken, why not , 

Mr. C. II. G. OgDvie: (a) (i) to (iv). I refer the Honourable 
Member to the reply I gave to Bhai Parma Nand's starred question 
No. 1336 on the 12th of April, 1938. 

It will be seen from information subsequently provided and laid on 
the table that two clerks have reached the maximum and two have ap-
proximated thereto. 

(a) (v) and (b). The representation of the Royal Indian Army Ser-
vice Corps .Association is receiving consideration but an early deciSion is 
unlikely. 

(c) Does not ~  arise, 

.A.Pft)nmomT OJ' HamaR OIHEB RAND 4S OlTIca S11PBBD1'I'BNDJUiTS I. 
71IE SUPPLY .AN» l1u.NSPORT BRANCR OF CoMMAND 1{EADQIlABTElIoa. 

.106 .••. II. Aaaf Ali: (a) Will the Defence S&Jretary .,e pleased 
to state whether it i.!I a fact that : 

(i) British Other Ranks of the R. I. A. S. C. are at pt:e&ell* employed 
as Office Superintendents in the Supply and 'transpef! 
Branch of u Command Headquarters which COllsis.t;s ~  

of I ~ clerks : 
(ii) normally the senior Indian clerk in the Supply and ~  

Brancq of a ~  ~ is <,lesignate!l 88. Head 
Assistant, but the duties and functIons Of. ihe ~  

L198LAD .a 
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of the Head Clerk are, in practice, performed by the British 
Superintendent ; and 

(iii) the Government lU'e aware that the Indian clerks of the 
R. I. A. S. C. have strong feelings against the policy of 
employing British Other Ranks as Office Superintendent 
in the Supply and Transport BraIich of a Command Head-
quarters, and that they have expressed this feeling through 
resolutions passed at the several Annual Conferences of the 
R. I. A. S. C. Civilian Association f 

I . 

(b) If the replies to parts (a) (i) to (iii) be in the affirmative, will 
Government state whether they propose to consider the question of allow-
ing Indian Head Assistants to function as Office Superintendent, instead 
of British -Superintendents 7 

Mr. O. M. G. Ogilvie: (a) and (b). I refer the Honourable Member' 
to the reply I gave to Bhai Parma Nand's unstarred question No. 186 un 
the 12th April, 1938. 

'C' EXCHANGE RATIO. 

107. ·Sardar MangalSingh : Will the Honourable the Finance Mem-
ber please state : 

(a) which Provincial Governments have written to the Central 
Govermnent, urging upon the latter to change the rupee 
exchange ratio from Is. 6d. to Is. 4d.; and 

(b) whether the Central Government have examined, or propose 
to examine, this question with a view to taking action on the 
lines suggested by some of the Provincial Governments' 

The HOBourable Sir James Grigg:. (a) Communications between 
Governments are confidential. 

(b) I w(luld refer the Honourable Member to the Govenunent of 
India's communique of June 6th. 

Sardar llaDgal Singh: May I ask which Govermnentshave written 
to the Govel'Dment of India T 

The Honourable Sir James Grigg: Communications between GOY-
ernments are confidential. If I tell the Honourable Member which Gov-
ernments have or Which Governments have not sent in any opinions, I am 

'1rtarting on the slippery slope which breaks the rnle of confidentiality; . 
Mr. S. Satyamurti: Sir, the Honourable Member is taking the line 

that all correspondence between Provincial Govemmentsand .. the Govern-
ment of India is confidential and therefore no question will be llnswered. 
May I ask what is the extent to which this rule can apply , 

1Ir. President (The Honourable Sir Abdur Rahim) : Has the Honour-
ahle MembE'r seen. the letter which the Government have written Y 

Mr. B. Batyamurti : A supplementary question is asked whether any 
Provincial Governments have addressed them on this matter and even to 
that the tDS"IVer is " no". 

1Ir. President (The Honourable Sir .Abdur Rahim) What did the 
Bononrable the Finance Member say , 
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The Honourable Sir James Grigg :  I said that I was not prepared 
to say whetht.r any Provincial Governments have addressed the Govern-
ment of India or not. 

Mr. S. Sat.yamurti: Have any Provincial Governments addressed 
the Government of India on the question of the rupee ratio at all Y 

The Honourable Sir James Grigg: That is one of the queiltions 
which I am lwt prepared to answer. 

Mr. S. Satyamurti : What is the public. interest involved 1 After 
all, ~ Pro\' incial Governments function in this country ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair is 
not concernl'o with the question of public interest at all : the Chair has 
nothing to do with it. The Chair has only to regulate the proceeJi.ngs 
according to the rules and standing orders. Whether a question elm be 
am,"vrered or lJ.ot in the public interest is a matter for the Government to 
decide. 

Mr. S. Satyamurti : If the Government want to treat the corres-
ponocnce with the Secretary of State on the one hand and the Provim·ial 
Governments on the other as confidential and no questions are to be 
answered on those subjects, then the scope of the questions is very much 
limited. 

Mr. President (The Honourable Sir Abdur Rahim) : It is a matter 
on whieh there may very well be Considerable difference of opinion and I 
as t.he occupant. of the Chair cannot· say whether a reply should be given 
or not. 

EXCHANGE RATIO. 

108. .Ba.rd&r IIaDgal SiDgh: Will the Honourable the Finance Mem-
ber please state : . 

(a) whether Government are aware of the fact that there is a strong 
public opinion in this country agaiIi.st the present exchange 
ratio; and 

(b) whether Government are prepared to appoint a committee to 
examine the question of exchange ratio ; if not, what other 
course Government propose to adopt to solve this question , 

The Honourable Sir James Grigg: (a) I am aware that certain 
business interests are or have been conducting an agitation agaillbt the 
present ratio. 

(b) The reply to the first part is in the negative. As regard;;. the 
sooond part, I would refer the Honourable Member to the cQmmum·rn6 
issued by Government on the 6th June. ~  

Beth Govind'Das : The Honourable Member has said that ~ are 
certain business interests which are against the ratio. Will the Honour-
able :Member lia}" whether there is any interest in Inlia which is for thi'i 
ratio' 
The Honourable Sir James Grigg : Quite a lot. 

Beth. GoviDd· Das : Will the ~  llember name . those-
interests , 
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The Honourable Sir James Grigg : People who conduct an agitation 
again.'1t the ratio are, in the main, the people who will benefit from the 
ratio, hut they are not the majority or any appreciable number of t.he 
people of India. 

Seth GoviDd Das : Has the majority, which the Honourable Member 
is referring to, expressed any opinio.n in this respect , 

The Honourable Sir James Grigg: I never said anything about 
expressing op1llions. I ~~  about their interests. 

Seth Govind Das : How is it that the Honourable Member says 
that there are only certain business interests which are against the ~  , 
I want to know which are those interests which are for this ratio Y 

The Honourable Sir James Grigg : The Honourable Member did not 
understand or listen to my answer. My answer was not categorical. I 
said I am aware that certain business interests are conducting an agItation 
BgR.inst the l·atio. 

Seth GOvind Das : I ,;ant to know which are those interests ,vhich 
are for this ratio T 

The Honourable Sir James Grigg :  I said quite a lot. 

Seth Govind Du : I want to hear the names of those interests , 

The Honourable Sir James Grigg : You mean business interests' 

Beth Govind Das : I mean those interests which are for this ratio, 
whoever they may be , 

The Honourable Sir James Grigg: I imagine that if they knew the 
fRcts, the ~ of the agricultural population of India would be fn tlle 
present ratio. 

Prof. N. G. Ranga : Is the Honourable Member aware that the Kisans 
who form a great majority of this country, are absolutely· in favour of a 
change in this ratio , 

Mr. President (The Honourable Sir Abdul' Rahim) : I understand 
there is a Iccwlution put down on this matter. This subject, therefore, 
should not be discussed now. 

FALL IN THE RECEIPTS PROM CUSTOMS DUTIES. 

109. ·8a.rdar lIIa.ngaJ. Singh: Will the Honourable the Finance Mem-
ber please state: 

(a) to what extent the receipts from customs duties have fallen 
this year as compared with the corresponding period· of the 
last year ; and 

(b) what are the causes of this rather abnormal fall in the receipts 
from customs duties. and what steps Government have taken, 
61' propose to take, to stop this fall , 

The'l'o1lout&b1e Itr .TU1L811 CJ.rlig: (a) I would refer the B01lO'll1.·able 
Member to the published revenue returns. 
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(b) I referred in my Budget speech to the fact that there had becn 
some set-back in trade. How severe this will be and how long it will con-
tinue it is impossible to.say .. In June and July, there were some signs 
of a recovery not only In IndIa but elsewhere. The second part of thf' 
question raises iSb'Ues which cannot be adequately dealt with in a parlia-
mentary Ullswer, but I may say that the Government of India propose to 
abstain from all action which is-likely to retard recovery. 

Mr. S. Satyamurti : May I ask whether the Government are con-
sidering the particular question of the I ~~ of trade between this 
country and other countries , 

The Honourable Sir James Grigg : Government are always con-
sidering this question. 

:Mr. S. Satyamurti : May I know what consideration they are giving 
to the unfavourable balance of trade which has been so marked in recent 
montht! and years in this cOuntry, -

The Honourable Sir James Grigg: I think tne Honourable Member 
is exaggerating. The balance of trade has not been so good as in some 
previoull years but it has certainly not been unfavourable. 

Mr. l'tIanu Subedar: May I inquire whether the Finance Member 
~ to re, is£' the tariff schedule with a view both to protect Govern-

ment t'avenues and to take into account all other considerations which are 
relevant thereto 1 

'!'he Honourable Sir James Grigg : I wish the Honourable Member 
wm specify , all other considerations ' because then I would be able to 
expose the dilemma into which he always pnts himself, namely, that" jf 
goods nre kept out of India the customs revenue will decrease. 

Mr. Manu Subedar : I reject with contempt the insinuation ~ 
by the Finance Member. I repeat the small supplementary. I waultf. 
remind "him of his own promise which he made when he came tc. ~ 

country. He then said that the tariff arrangements were all topsy-turvy 
and he would take the earliest opportunity to revise them. I am simply 
asking whether he has made up his mind or found time or whether he has 
the talents to take up this task and to finish it , 

~  Honourable Sir JloUles Grigg: The Honourable ~  is 
quoting a statement of mine, which has been subsequently qualIfied to the 
extent that the time and circumstances were not favourable for a compre-
hensive :revjsion of the tariff. I think I said that in my last Budget 6pi:lech. 

INDIANISATION OF THE STAFF OF THE IMPERIAL BANK OF hmIA. 

110. *Mr. T. S. AvinuJriling&ID Chettiar : Will the Honourable the 
Financf' 1rIt'mber state: 

(a) 

(b) 

whether the Imperial Bank of India had agreed to Indianise 
their staff ; 

if so whether ~  reeei-ve repottta froiD. time to time 
~  the progress of Indianisation hi the Bank ; 
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(c) whether in 1928 a resolution was paSl!ed by the Board of 
Directors of the Bank that no more non-Indians were to 
be taken up; 

(d) whether three Europeans have been recently imported al 
Foreign Exchange Managers and Probationary Officers; 
and 

(e) if so, the reasons for this departure from the resolution T 

The Honourable Sir tames Grigg :  I would invite the attention of 
the Honourable Member to the reply I gave to question No. 1026 on the 26th 
Jrlarch, 1935. 

Mr. M. Ananthasayanam Ayyangar: What is the answer to 
claul';e (d) , 

The Honourable Sir J&D1.81 Grigg: I would invite the attention of 
the Honourable Member to the reply I.gave to question No. 1026 on the 
26th March, 1935. 

1Ir. S. Satyamurti : Clause (d) of this question asks " whether three 
Europeans have been recently imported as Foreign Exchange Managers 
and Probationary Officers " and, therefore,  to talk of 1935 is irrelevaut. 

The Honourable Sir James Grigg: Not at all. The Government 
have nothing Lo do with the domestic arrangements of the Imperial Bank 
of India. 

Ilr. T. S. AviDlabilingam Ohettiar : May I ask whether it is not the 
responBibiJity of the Government to see that the Resolution which was 
pass"ed. in 1928, when the Bank was under their control, is not super .. eded 
now' 

The Honourable Sir James Grigg : The Statute of the Imperial Bank 
of India has been completely altered since 1928. 

Sl!7l'TING UP OJ!' AN .A.moPI.&N:m FA.CTORY IN INDIA. AND TR.A..INING OF lNDIANS. 

111. *1Ir. X. Santh&Dam : Will the Defence Secretary be pleased 
110 state: 

• 1';. r" ~

<a) whether recently a ~ mission went to the United States 
of America and Canada for making arrangements to supple-
ment the production of reroplanes in Britain for military 
purposes; 

(b) whether it discussed with the Government of Canada proposals 
to set up more factories or subsidise' e.xisting factories in 
Canada for the production of such planes; 

(c) whether any prop6sar is being ~ ~  to set up an 
mroplane factory in India for the production of' military 
planes for the use of the Indian Army ; 

(d) whether the Government of India proPose to approach the 
.. ; British .' Govermn.ent for ~  in. the ,establishment of 
.snell factolY,,;. s,nfl : c. - -
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(e) whether it is considered politically undesirable to establish 
such a factory in India, or to train Indians in the processes 
of such manufacture , 

Ilr. O. II. G. Ogilvie: (a) and (b). Government have no informa-
tion other than what has appeared in the Press. 

(_c) No. 

(d) No. 

(e) No. The reasons which have 80 far precluded the establi.t;hment 
of an aircraft factory in India are of an industrial and financial, and not 
of a poJitic&1 character. 

Mr. K. ~  Is it not desirable strategically to have an 
aeroplane factory in this country , 

Mr. C. M. G. Ogilvie : I .should say that there are undoubtedly 
eertain strategic advantages in this. 

Mr. K. SanthaD&m : May I ask if the military policy is· solely 
decided by commercial and industrial considerations and not by strategie 
considerations , 

Mr. O. M. G. Ogilvie : The military policy of the Government of 
India iq conditioned by the fact that the Budget cannot normally exceed 
4:5 crores. 

Mr. Manu Subedar : May I ask whether it would be the policy (If 
the Defence Department to assist the production of basic metal required 
for building the reroplanes in this country , 

Mr. O. M. G. Ogilvie: I do not think that I can possibly give an 
answer to a highly technical question like that without notice. 

Mr. Manu Subeda.r : What is the general policy of the Defence 
Department towards the establishment of industries or for the production 
of articles of strategic value' 

Mr. O. M. G. Ogilvie: AB I have already said several tilD:es in this 
House, the policy of the Defence Department is to encourage their produc-
tion by every means in its power. 

,Mr. II. S . .A.uey : What are the industrial objectioJIs for establi<;h-
ing a factory in India , 

Mr. O. M. G. Ogilvie: I do not think I should be called upon to • 
dilate upon the industrial disabilities of India in answer to a supple-
mentary quest.ion. 

., 

Ilr. K. Santhanam : ·May I know whether the Government .. ~  
will ~  the information with reference to parts (a) and (b)' : 

Mr. C. 111. G. Ogilvie.: I C&IUlot.possibl1 say... ' ..... '. 
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ABBANGElIENTS roB THE CBEATION OF A POOL OF FINANCE OFFICERS. 

112. *lIIr. K. Sa.nthaD&lll: Will the Honourable the Finance Member 
be pleased to state ; 

(a) whether the arrangements for the creatio.n of a pool of Finance 
officers have been completed; 

(b) what will be the initial strength of the pool ; 

(c) what will be the respective ratios of Ip.dian and European 
officers in this pool ; and 

(d) whether any definite ratio has been fixed for future recruit-
ments T 

The Honourable Sir James Grigg: (a), (b), (c) and (d). The 
arrangements for a pool of officers for the Finance and Commerce Depart-
ments are not yet complete. When they are, a comprehensive Resolution 
will bl! puhliRbed on the Bubject. 

I may aod that they are very nearly complete and I do not expect any 
very serious delay before the Resolution is published. 

Prof. N. G. Banga : What is the purpose of creating a pool of ofticers 
for these two departments , 

Mr. President (The Honourable Sir Abdur Rahim) ; That doe'S not 
arise out of the question. 

"l'he Honourable Sir James Grigg: I am quite ready to answer this. 
It is to provide expert officers for expert jobs. 

Mr. K. SanthaD&lll : Will the promised Resolution ~  answers 
to (b), (c) and (d) of my question f 

The Honourable Sir James Grigg: I think the Honourable Member 
will be able to gather that from the Resolution when it is published. 

Mr. S. Satyamurti: Just now, can the Honourable Member give a 
reply to part (d), namely, whether any defutite ratio has been fixed for 
future ~  ! 

The Honourable Sir James Grigg : I am prepared to go as far !UI to 
say that there is no racial ratio at all, but there is a ratio between 1. C. S. 
and other Central services. 

Mr. S. Satyamurti: What is the ratio t 

The Honourable Sir J&m8I Grigg: Now the Honourable Member is 
trying to get at. the contents of the Resolution by instalments. 

Prof. If. G. Rauga : As a result of this pool,. may I take it that there 
would be no further need to import any experts from England with re-
gard to Finance and Commerce , 

The Honourable Sir James Grigg: I am not a prophet. 

. Mr. Sri ~  Will this pool be available for the public to bathe 
Int 

'the Hcmoarable .. .JliIii:liI Grift' : It is a reservation. 
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INTER-DEPARTMENTAL CONFERENCE AT LONDON B ~ INDIA AND THE 

WAR OFFICE RELATING TO THE IMPERIAL R1!lOBGANISATION OF THE BRITISH 
ARMy. 

tl13. -Mr. X. Santbanam. : Will the Secretary for Defence Depart-
ment be pleased to state : 

(a) whether the Inter-Departmental Conference at London 
between India and the War Office reiating to the Impe.t·ial 
reorganisation of the British Army ~  been concluded ; 

(h) who represented the Government of India at these talks ; 

(c) whether the Government of India were directly instructing 
their representatives, or whether the matter was left to 
the Secretary of State for India ; and 

(d) whether the Government of India are prepared to take the 
public into confidence regarding the military and financial 
implications of this conference Y 

ENQUIRY INTO THE CONDUCT OF CERTAIN CUSTOMS OFFICIALS IN MADRAS. 

114. *lVIr. X. 8a.ntbanam : Will the Honourable the Finance Member 
be ~  to state : 

(a) whether the enquiry into the conduct of certain customs 
officials in Madras has beE!!Il concluded; 

(hj whether any orders have been passed in the case of any 
of the persons charged; and 

(Cj whether the report of the enquiry and copies of the orders 
passed will be placed on the table ~  the House , 

The Honourable Sir .Tames Grigg: (a) The Central Board of 
Revenue's enquiries have been completed. 

(b) Yes. 

(c) No. 

Mr. K. Santhanam: May I know if the orders are secret and will 
not he made available ! 

The Honourable Sir .Tames Grigg: Some of them are under appeal. 

ATTENDING 01' MEETINGS OF CERTAIN POLITICAL BODIES BY GoVERNMENT 

SERVANTS. 

115. *Mr. Sham Lal: Will the Honourable the Home Member be 
~  to state : 

t a) the names of different Departments which have alrl'.ady 
issued written instructions removing restrictions on Gov-
~  setvants employed under ~ in various parts of 
India to attend without previous permission of the heada 
of their offices, meetings organized by the : 

(i) Congress, 
(ii.) Muslim League .. 

t For an8wer to thi8 que8tio';", He _r to qUllStiOD. No. H. 
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(iii) Hindu Babha, 

(iv) Liberal Leagues of the All-India Liberal Federation, 

(v) Sikh Khalsa Diwans, and 

(vi) Zamindara Leagues of the Unionist Party, Punjab, 

without any active participation therein ; and 

(b) the names of different bodies mentioned in part (a) above for 
which restrictions are still maintained t 

'!'he Honourable Mr. R. M:. lIIaxwe11: (a) As far as I am aware no 
Department of the Government of India has issued any such instruc-
tions. 

(b) Government servants are precluded from taking part in any 
political movement in India or relating to Indian affairs under rule 
23 (1) (i) of the Government Servants' Conduct Rules, 1926, and rule 
20 (1) (i) of the Conduct Rules, 1935, copies of which are in the Library 
of the House. There is, so far as I am aware, no restriction aimed speci-
fically at any of the parties mentioned in the question. 

Seth GoviDd Das: What about pensioners' Are they also asked 
not to join any of these institutions , 

'!'he Honourable Mr. R. II. lluwell: No, Sir. Not so far as I am 
Aware. 

Mr. II. AnanthasayanamAyyanga.r : Does prohibition against taking 
part include also attendance at public ~  , 

The Honourable Mr. R. M. Maxwell: No, Sir; not necessarily, unless 
attendance at public meetings involves taking part in a political move-
ment. 

:Mr. Sham La! : In view of the fact that the Congress Governments 
are functioning in seven of the Provinces, will the Government consider 
the desirability of removing these restrictions , 

'!'he Honourable Mr. R. II. lIIaxwell :  I have said that there are no 
restrictions. 

Mr. Sri Pra.kasa : Have the Government any de'finition of ' politics' 
and 'political movement '  , 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

PBBFBBBNTIAL TREATMENT TO PEBsONS BELONGING TO RESPECTABLB 

FAMUJBS FOB GoVBBNlrIENT SERVICE. 

116. *1Ir. Sham Lal: (a) Will the Honourable the Home Member 
be pleased to state whethilr it is . a fact that the SOllS of well-tn-do 
parents and persons belonging to respectable families, are receiving 
preferential treatment in the matter of several posts and services in 
several Departments of the Government of India. . while candidates 
possessing similar qualifications not similarly circumstanced, have 
often to suffer from. unemployment' 
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.(b j If so, ~ .Government intend to replace the requirements of 
Family RespectabllIty by those of personal services' in future recruit-
ment of candidates for various posts and service!!!. in various parts of 
the country , . 

The Honourable Mr. 2 .•. Maxwell: (a) No. Appointments to 
the public services are made with due regard to the candidates' suit-
ability for those services in all respects. Their personal attainments 
are of course a primary' consideration. 

(b) Does not arise. 

Mr. Sham Lal : Do I understand that the fact that they belong to 
a respectable family is not considered to be a qualification , 

The Honourable Mr. 2 ... lla.xwell: No, Sir. 
Sardar Sant Singh: Is it a fact that the marks for interview are 

so extraordinarily high that the question of respectability of the family 
is included when the marks for interview are awarded' 

The Honourable :Mr. 2 .•. Maxwell: The marks for interview are 
determined by general considerations according to each class of service 
recruited. They have no particular object in them. 
Sardar" Sant Singh: Is it a fact that the family history of the can-

dinate is supplied to the Board that sits for interviewing candidates' 
The Honourable Mr. 2. M. Maxwell: In certain cases the Board is 

in possession of that information. 
Sardar Sant Singh : Is it also a fact that the political views of the 

parents are also placed before the Public Service Commission when 
marks for interview are given! 

The Honourable Mr. 2 .•. Maxwell : No, Sir. 
Sardar Set Singh: Is it a fact that applications are submitted to 

thc district magistrate who makes a confidential report on the family 
history of the candidate Y 

The Honourable :Mr. 2. M. lIIaxwell: I have said that in certain 
elfses the Board does possess this information. 
Sardar Sant Singh: If the candidate's own qualifications are the 

criteria to judge his merits, why then are applications insisted to be 
sent through the district magitrate and his remarks invited , 

The Honourable :Mr. 2. •. ltIaxwell: Because the Board has to 
know the suitability of a candidate in all respects and also if the Board 
knows something about the family circumstances of the candidate, then 
it will be in a better position to interview the candidate. 
Mr. K. Santhanam : Is it a fact that the oral interviews are often 

held after the results of the written examination are available and 
therefore the family connections of the candidates do enter into selections' 

The Honourable Mr. 2. M. Maxwell : They do not enter into selec-
tioo. . 

Mr. K. Santhanam : Is it a fact that viva voce is held after the 
results of the competitive examination are made available to Members 
(If the Public Service Commission , 

The Honourable Mr. B.. •. l'tIuwell: Not necessarily. I do not 
believe that to be the case in most circumstances. 
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MF..MBEBS OF TIlE Scm:EDULED CASTES EMPLOYED UNDBB THE GOVERNMENT 
OF INDIA. 

117. *lWr. Sham. LaJ : Will the Honourable the Home Member be 
plased to state the number of members of the Scheduled Castes em-
ployed on the 31st March, 1935, and the 31st March, 1938, in various 
Departments of the Central Government in various capacities all over 
India except as sweepers or day-labourers , 

The Honourable Mr. Bo. lIrI. :Maxwell : The annual communal returns 
prescribed by the Government of India relate to the calendar and not 
the financial year, except in the case of the Railway services. I place 
on the table a statement showing (so lar· as figures are available) the 
number of members of the Depressed Classes in the Central Services 
on the 1st January, 1935, and onwards and the various capacities in 
which they were employed. 

8faIettwnt .Aotmng 1M ",stllber of member, of DeprUM/l Olallu i",1M 1. O. 8. _ Oalral &rtMu 
1m 1M 1" Jan._'ll. 19aD-1938. 

NOTB.-Figaree have '-n given wh_ available. 

Number on the lit JanU&r7. 

Berviae, Department, etc. 

I 1935. 1936. 1937. 1938. 

1 2 3 4 5 

1. Indian Civil Berviae .. .. 1 1 1 

2. Govermnmt of India Becntariat 
and Attached otliaee .. .. 3 4 4 

8. Commercial InteUigenae and 
Btatilties Deparli1llent-Lower 
Division clerk .. .. . . 1 (a) l(a) 

4. Indian Bton!a Department .. 1 3 4 .. 
5. HeteoIoJosical Department .. 1 (a) 1 

6. Subordinate Railway B ~
1 (a) 

Ci) N. W. Railway •. .. 19 
(it) E. B. Railway •. .. 151 

1 (a) 
(iii) E. I. Railway .. .. .. 
(MI) G. I. P. Railway .. 289 

(II) A. B. Railway .. 
2 (a) .. .. 72 . . 

(vi) B. and N. W. Railway .. .. 7t .. 
(IIti) B. N. Railway .. .. .. 57 . . 

1 (a) 
(viii) B. B. and C. I. Railway .. 240 .. . . 
(iz) H. and 8. M. Railway .. .. 108 .. .. 
(:1:) R. and K. Railway .. .. 1 .. 

.1 
.. 

(zi) S. I. Railway .. .. . . .. .. .. 
(a) Temporary. 
*FigureI relate to the W April and not lit January. 
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_.-
Number on the lit January. 

Service, Department,-ete. 

1935. 1936. 1937. 1938. 

1 - 2 3 4 5 

7. PoetB and Telegraphs Depart-
Dlent--

(i) TelegraphiBt/Teleraph 
1 1 Master .. .. .. 1 

(ii) Clerks .. 177 137 150 

(iii) LineStd .. .. It 96 101 

(w) POlltDlen, Mailgamdl, ete. 496 635 577 
5 (a) 8 (a) 

(tI) Other Non.clerical Superior e e I Stall .. . , .. 6 
1 (a) 

8. Indian Army Ordnance Corpe .. 1 1 1 
1 (II) 1 (IIi 

9. Indian Army Corps of Clerks (ex-
cluding Army and B.A.F. Head-
quarters Seation) .. .. .. J 

10. Ordnance and Clothing Faotori81 .. 1 1 

11. Indian Army VeWinary Corpe .. .. .. 5 
I 

12. Survey of India .. 38 415 .. 
43 (a) 28 (II) .. 

13. Foreet Research Institute and 
College, Dehra Dun .. .. 2 (II) 2 (a) 2 (II) 1 (II) 

14. IDlperial Agricultural Reeeuah 
Institute and Sub-stationa .. 5 5 .. . . 

15. IDlperial Veterinary Reeeuah 
llllltitute and Sub-stations .. 12 12 11 11 

, 
18. IDlperial Recorda DepartDl_t .. 1 1 1 1 

17. Central Beeearch Institute, 
Kasauli .. .. .. 9 8 8 8 

18. OfIice of the hoperial SeroJosist, 1 1 1 2 Calcutta .. .. .. I 
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Service, Department, etc. 

1 

19. Audit and Accounts Deparl-
ment-

(') S. A. S. 

(Ii) DiviaicmalAccountant .. 

('tI) Record clarks .. 

(tI) Typiats 

(vi) Sorters 

JO. Currency and Mint Department 

21. Customs Department .• 

D. Income·tax Department-

(') Income-tax officer (.Assam) 

(ii) Inspectors of Income-tax 

('il) Non-clericalst&ff 

(,tI) Clerical staff .• 

23. Salt DepartmElllt 

24. Opium Department 

25. Printing and Stationery Depart. 
ment-

(i) Government of India Press, 
Calcutta .. .. '.0 

(il) Central Stationery Office, 
Calcutta 0 0 0 0 ' 0 0 

(ii,) Government of India Press,I 
New Delhi 00 00 

(w) Central 
Branch, Delhi 

Publication 

!I_ -Kilitary Accounts Department o. 

1935. 

2 

1 

1 (a) 

6 
~ (a) 

1 (a) 

3 

1 
1 (a) 
2 

1 

1 
1 (a) 

2 
1 (a) 

14 
9 (a) 

7 
1 (a) 

1 (a) 

1 

. .3 
'l(a) 

1 

2 

Number on the lit January. 

1936. 

,., 

3 

1 

7 
10 (a) 

2 (a) 

3 
2 (a) 

1 
1 (a) 
2 

1 

1 (a) 

1 (a) 

8 
11 (a) 

4 
1 (a) 

2 (a) 

10 
6 (a) 

1 

3 

. 1 

2 

1937. 

1 

12 
U (a) 

1 
3 (a) 

1 (a) 

4 
7 (a) 

1 
1 (a) 

.2 

1 

7 
2 (a) 

4 
2 (a) 

2 (0) 

13 
6 (a ) 

1 

9 

1 

2 

1938. 

5 

1 (a) 

1 (a) 

1 

1 (a) 

5 
4 (0) 

4 
4 (a) 

2 (a) 

7 
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Prof. If. G. RaDga: Are any special steps "being taken to see that 
the number of scheduled classes employed in the Central sernces it 
increased' 

111'. President (The Honourable Sir Abdur Rahim) : That does 
not krise. 

Mr. Sri P.rakasa: How does the appointment of a few members 
belonging to any particular community elevate that community' 

111'. Prelident (The Honourable Sir Abdur Rahim) : That quel-
tion does not arise. "11' , , 

REDUCTION IN THE SALARIES OF THE EXECUTIVE COUNCILLORS, ETC., ON '1'l1lI 
SEPARATION OF BURMA FROM INDIA. 

118. *Mr. Sham La!: (a) Will the Honourable the Home Member be 
pleased to state whether it is a fact that Burma was separated from 
India on the 1st Apfil, 1937 , 

(b) If so, is any reduction in the salaries of the members of the 
Executive Council of India and those of others connected with Central 
Government, to be made in consequence of the reduction of respoJUli-
bility' If so, to what extent , 

The Honourable Mr. R .•. Maxwell: (a) Yes. 
(b) Government do not consider that there has been such redaotion 

of responsibility as to justify a reduction of salaries. 
Mr. Sham La!: If there is a reduction of responsibility, wlll tho 

salary be reduced , 
The Honourable 1Ir. R. II. JfIuw.U: That is a hypothetical ques-

tion. 
Mr. Sri Prakasa: Is the salary fixed according to one's capacity 

to eat or one's capacity to carry on the responsibilities of the office to 
which he is appointed Y 

Mr. President (The Honourable Sir Abdur Rahim) : Next question. 

RUPEE COINS, TOKEN MONEYS AND CuRRENCY NOTES IN CIBouLATION Ilf 
INDIA .AND BULLION KEPT IN RESERVE. 

119. *Mr. Sham La! : Will the Honourable the Finance Member be 
pleased to state : 

(a) the number of rupee coins, token ones and currency notes, 
manufactured from time to time within the last three 
decades together with thc various amounts of income 
accruing to the Indian Exchange from these various 
sources respectively ; and 

(b) the amounts of bullion which are kept in reserve for rupee 
coins, token moneys and currency n.otes in India. together 
with the approximate number of coms and currency notee 
of various denominations in circulatior. at present through-
out India , 

L198LAD • 
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::',: The ~  Sirla.mes Grigg: ~  information ~  
by t4e ~  Member is-available in the, annual reports of ~ COD-
~  ~ Currency, the Reserve Bank's Reports on Currency and ~ 

~  ~  ~ ~  1936-37, the annual Mint ~ ~ ~  ~ Financc 
aiid'Revenue Accounts-of' the Government of IndIa, copies of all of 
'\Thich are iIi the Library of the House. ' 

';' (b=f: The amount of coin and bullion kept in reserve-a'gainst ~  
iBsue 'ill' the Issue Department of the Reserve Bank of India is given 
__ it/i published weekly account. -In addition, Government-held about 
419 million tolas of standar.Q. silver on the 31st March, ~ Govern" 
,ment have no information as to the number of coins in circulation. The 
~  cw-rency not.es of various denominations in circulation is 
given :in: the Reserve ~ ~  referred to in (a). 

Prof. ,1'. G. Ranga: In view of the fact that, there is very little 
i'Dformati9n given to Honourable Members of this, House', will the' Gov-
ernment conSider theaavisability' of making these reports available 
to Members of this House T . 

':';,' The I ~ Sir Jatn,es Grigg: They are in 'the Library of the 
:Hetts'e. So far from there being very little information available, my 
-8ns'ver showed that there is' really a great deal available. 

Prof. N. G. Ranga : Will a copy be supplied to every Member of this 
JIouEle' ' 

~ ~ I  Sir l-ames Grigg: No, Sir. 

,. ; . Mr, lVI. ~ I  Ayyangar : So far as the number of c.oins 
iff' birculation is concerned, is the Honourable Member aware that it 
u-estimated at 450 crores of rupees T 
- ~  'WOilo1lrir.ble siT la.mea Grigg: I have seen' various estimates ; 

12 NOON. I am not in the least able to check the authenticity or 
accuracy of them. 

(b) WRITTEN ANSWERS. 

INITIAL EXPENDITURE ON NEW CAPITAL AT DELHI. 

L: Y26. ;"'Mr. BroJendra Narayan Chaudhury : Will the Honourable 
th" F'inance Member please state : 

". -.':. r. 

(a) the main heads of publie expenditure of Rs. 15·75 lacs 
budgeted for 1938-39, initial expenditure on new capital 

~  at Delhi; 

'" (b) the amount spent up-to-date on this item from the very 
!,;<"::l;I', " ,beginning. :i.e., the laying of the foundation· by Their 
,';J'.;;. ,Imperial Majesties in December, 1911 ; 

, (c) if the Honourable Member is aware that the Despatch from 
the Government of India to the Secretary of State, dated 
.. Simla, the 25th August, 1911, in paragraph 22 stated : 

, -u We caiu10t conceive, however, that a larger sum than four 
million sterling would be necessary, and within that 
figure probably could be found the three years' ~~  

: 
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on capital whic.h ~  have to be paid till the necessary 
~  and I~  were c9mpleted. . ,We \lDight find 
It necessary to lSsue a  ' City of Delhi' gold loan at 
31 per cent. guaranteed by the Government of India, 
the interest, on this loan being eventually obtainable 
from rents and taxes. In connection with a general 
enhancement of land values, which would ensue at 
Delhi as a result of the transfer, we would endeavour 
to secure some part of the secured value which at 
Calcutta has gone into the pockets of the' landlords. 
Other assets which would ~ a set-off to the expen-
diture would be the ~  'rise of Government land 
value at Delhi and its neighbourhood, and a consider-
able amount which would be realised on the sale of 
Government land and buildIngs no longer required at 
Calcutta. " 

(d) if the projected gold loan has been raised; if 80, how much 
and what part of it has been repa:d!t;". . 

(e) if the expectations of the redemptioll of the cost from rents, 
taxes, enhancement of land vifi.h.s in New Delhi a,nd sale 
of Government land and buildings in Calcutta, have been 
realised; if so up to what amount in each of the above-
mentioned categories ; and . ~ 

(f) if the Honourable Member is in a position to assure any 
limit in future expenditure on this item of Initial Ex-
penditure on new capital at Delhi! 

The Honourable Sir James Grigg: (a) and (b). I would invite 
the attention of the Honourable Member to the Demands for ·Grants 
and· Finance and Revenue Accounts of the Government of India. . 

(c) Yes. 

(d) No. 

(e) There were no such expectations. I may however add that the 
original expectations regarding cost were completely upset by altered 
circumstances. 

(f) No. 

CBDlINAL PROCEEDINGS AGAINST PRIVATE WOODS OF LEICEBTER8BIRE 

REGIMENT STATIONED AT JUBBULPORE. 

, .121. *'Mr. Brojendra Narayan (Jh&udhury: Will the Defence 
~  please state : 

(a) if his attention has been drawn to the faet that criminal. 
proceedings started against Private W. .lods of Leicester-
shire Regiment stationed at Juhhulpur 1D the court, ~  ~  
. city magistrate for entering the comp0und of a .cIvllIan 
and attempting ~  heinous ~  have, been dropped on 
intimation by mIlItary authontles that they ~  court-
martial him ; 

L198LAD 
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(b) if the civil authorities are bound to drop the prosecution in 
, such cases; , 

(e) what punishment has since been given to the accused by the 
military authorities ; and 

(d) what is the effect of conviction of a soldier to imprison-
ment by a civil authority ; whether he would be detained 
in a civil authority prison and whether the' conviction 
,would automatically result in dismissal from the army' 

Mr. C. lilt. G. Ogilvie: (a) Yes. 
(b ) Yes. ~  ~ 

, (c) No punishment was awarded since on investigation there was 
found to be insufficient evidence to support a charge. 
, (d) A soldier sentenced to penal servitude or imprisonment by a 

ch·n court would serve his sentence in a civil prison. Discharge from 
the Army does not follow automatically upon a conviction by a civil 
court, but provision is made in King's Regulations for the Army for 
the discharge of a soldier who has been so convicted. 

CuTrmG DOWN OJ!' ExPENDITURE IN GoVERNMENT OJ!' INDIA 

DEPARTMENTS. 

122. ·lIIr. Brojendra Narayan Chaudhury: Will the Honourable 
the Finance Member please state : 

(a) if towards the close, or at the end, of the last session of the 
Assembly he asked heads of Departments to scrutinise 
and cut down expenditure budgeted and sanctioned for 
the year; 

(b) total savings expected due to these efforts ; 
(c) if these retrenchments are meant to be permanent, Or only 

with a view to temporary saving for a temporary pur-
pose; and 

(d) if the latter, what is the purpose' 

'l'he Honoura.ble Sir James Grigg: (a), (c) and (d). I would 
,invite the Honourable Member's attention to my reply to the debate 
on Mr. Ananthasayanam Ayyangar's Resolution for the appointment 
of a retrenchment committee. (Page 2865 of Debates, Volume III, 
No. 10.) , 

(b) About B.s. 80 lakhs. 

PO:LITICAL PRISONERS IN THE DELHI PROVINCE. 

123. ·Pandit Sri Krishna Dutta Paliwal: (a) w.m the Honourable 
the Home Member be pleased to state whether the attp.Dtion of Government 
has been drawn to a message published in Hindi Milap, dated the 8th ,July, 
1938, 'With thp. fonowing-heading " Possibility of Civil Disobedience in 
Delhi Province ", specially to the following portion of the message : 

" Under the ~  the Central Government will do their 
utmost to llvert a crisis and it seems possible that the ques-
tion of lcmitting the sentences of political prisoners may be 
taken up." .... 
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(b) Will Government please state the actual position regarding the 
remission of sentences of the political prisoners belonging to the Delhi 
Province' 

(c) What is the total number of political prisoners in Delhi Province t 

The Honourable 1&. R ... Maxwell: (a) I have seen the article 
referred to by the Honourable Member. 

(b) and (c). There are three State Prisoners in jail in Delhi 'Pro-
vince : the question of their release or further detention is considered 
twice yearly and is at present under the consideration of the Govern-
ment of India. There are also five prisoners convicted in Delhi for 
offences committed from what might be considered  political motives. 
They are all confined in jails outside the Delhi Province. The Govern-
ment do not propose to remit their sentences on grounds other than 
those which are normally taken into consideration. . 

.. !.", 

WITHHOLDING FROM PUBLICATION IN INDIA OF THE RESULTS OF BOMBING ON 

THE FRONTIER. " 

124. ·Pandit Sri Krishna Dutta Paliwal: (a) Will the' Defence 
Secretary be pleased to state whether his ~  has been dcawn to t.he 
leading article in the Daily Arj11,n of Delhi, dated the 7th July, 19S5, nnder 
~ caption" Disregard of India ", in which the following comment is 
made: 

" The results of bombing on Frontier were made known in the end 
of June, to the British papers. Only it was notthoug}Jt 
worthwhile to acquaint Indian papers with the results. This 
is an example of how British administrators are disregard-
ing' India." 

l b) Will Government please state if the allegations contained in the 
above extract are correct' If so were the results of bombing on Fl'untier 
withheld ~ publication in India , 

(c) What is the policy of Government regarding the publicity of 
bom bing on Frontier , 

Mr. O .•. O. Ogilvie: (a) Yes. 

(b) No. 

~  Their policy is to is,me frl'quent press communiques on the 
~  of any operations. Between 30th May and 29th July, 1938, no 

less than 28 such communiques were issued. 

SUPERSESSION OF THE CLAIMS OF DR. S. N. A. JAFRI TO THE POST oF THE 
PRINCIPAL INFORMATION OFFICER. 

125. ·Pandit Sri ltrishna Dutta Paliwal : Will the Honourable tbe 
Home Member be pleased to state: . 

(a) if it is a fact that Dr. S. N. A. Jafri has been relieved of his post 
as Deputy Principal Information Officer ; 
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if the answeJ' to part (a) be in the affirmative, who took the 
initiative of sending Dr. Jafri to the United Provinr.es; 
whether it was the Central Government or the United Pro-· 
vinces Government ; 

\e) if it is a fact that according to seniority Dr. Jafri ~ a 
claimant to the post of Principal Information Officer ; 

(d) if it is a fact that Dr. Jafri officiated for the Principal ~  

three times ; and 

(e) if Government are aware of the great resentment felt thruugh-
out the country as a result of the claims of an Illdian being 
ignored , 

:The Honourable Mr. R ... Ma.xwell: (a) and (b). The services 
of Dr. Jafri have been replaced at the disposal of the United Provinces 
Government by the Central Government. 

(c) and (d). It is a fact that Dr. Jafri officiated in the poston 
occasions. But it is not correct that he had any particular claim to 
I ~ appQinted to the post when it became permanently vacant . 

(e) No. • 

PuBLICATION OJ' THE Information Series. 

126. ·P&D.dit Sri Krishna Dutta Paliwal: Will the Honourable the 
HODle Member be pleased to state : 

(a) the average number of the copies of Information Senel printed 
every fortnight ; 

(b) the amount spent in the publication of that Series 80 far ; 

(c) the name of the editor of the Senes ; 

(d) the list of Hindi and Urdu papers to whom the Senel is sent 
regularly ; and .  . 

(e) whether Government intend to publish it in principal verna-
cular papers of the country 7 

The Honourable Mr. R ... Maxwell: (a) 2,700. 

(b) I understand that the normal cost of production of an issue 
is between Re. 300 and 400 : this includes all production charges, in-
eluding the Government Press overhead charges. In addition the 
average cost of postage is about Rs. 78. 

~  The Principal Information Officer. 

(d) I lay a list on the table. 

(e) The publication is available on request to any newspaper, 
whnther published in English or in an Indian language. 
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I.itt 0/ Urdu New,paper, in Ittdia .to whielJ.," I"tUG. Iflformatioft Ben6B .. iI ,,,,,plNd. 

" 

• 
1. Ajmal. 

2. Boznama-e-Khilafat. 

3. Baroah Weekly. 

1. Bind Zamindar, Bukkur. 

1. Maclina, Bijnor. 

2. Hamdar, Lueknow. 

3. Haqiqat, Lueknow. 

4. Zamana, Cawnpore. 

5. ~  Farrukhabad. 

6. Hitkari, Lueknow. 

1. Inqilab, Lahore. 

2. Zamindar, Lahore. 

3. Milap, Lahore. 

4. Pratap, Lahore. 

5, Ehaan, Lahore. 

6. Mujahid, Lahore. 

7. Karam Vir, Lahore. 

I, Tej. 

2. MUlat. 

3. Watan. 

4. Riyaaat-Weekly. 

5 • .Al-Jamiat. 

1. Bozana Hind, Calcutta. 

. ,2. Aar;e-Jadid,Calcutta. 

". ,3. weekly 'lIind, Calcutta. 
~ . . ' . 

URDU. 

BOKBAY • 

Sum. 

UNlTBD PBovmlmS. 

PuNJAB. 

DELHI. 

: ~ " ~ 

. ~ ..... 

..') ; i ~ '. ~ ~ 

''; . 

" . , 

" -
" 

..!. !" .' 

/  . i ~  

. . 

.1 

: " 

~  ~ Frcmtier '.I\.dvoeate,; Pellhawar. ..:', ' ,. 

:, !' Liri' 0; ~  N ~  to' which ": ~ ~ ~~ I  '8.riei:;"" ~ ~ I  
.HINDI. •  " ." 

:  l ,; ~  

1. Bhri VenkatellW&r Bamaehar. 
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1. Bharat, Allahabad. 

2. Pratap, Cawnpore. 

3. Vertman, Cawnpore . 

•. Aj, Benares. 

S. Sainik, Agm. 

6 •. Ahhyudaya, Allahabad. 

1. IDtkari, Lueknow. 

1. Milap, Lahore. 

I. Shakti, La!J.ore. 

1. Arjun. 

2. Nav Yug. 

3. Hindu. 

1. Villwamitra, Calcutta. 

2. Lokmanya, Oaleutta. 

S. Biahal Bharat, Calcutta. 

1. Karam Vir, Khandwa. 

2. Swarajya, Khandwa. 

L Nava Shakti, Patna.. 

1. Rajasthan. 

2. Navajyoti. 

1. Jayaji Pratap, Gwalior. 

2. Veena, Indore. 

PUNJAB. 

DELHI. 

BIJUR. 

Ann:B. 

STATES. 

[10TH AUG. 1938. 

PBBPABATION 01' PLANs AND ESTIMATES BY CONTRACTORS OF BUILDINGS IN 
QUETTA. 

]27. -Dr. Sir Ziauddin Ahmad: (a) Will the Defence Secretary 
please state whether it is a fact that the contractors of buildings in Quetta 
are required to make their. own p16ns and estimates , 

(b) If the answer to part (a) be in the affirmative, will Government 
be pleased to place on the table a copy of the notice inviting the Lenders 
for building on conditions mentioned ~  (a) , 

(c) Did the GOTernment of India follow the practice of inviting 
tenders on the basis that contractors will present their own plans and esti-
mates' If so, in which cases , 
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(d) Did the Chief Engineer of the Government of India advise the 
Government to follow the practice , 

Mr. O .•. G. Ogilvie: (a) No. 
(b) Does not arise. 
(c) In the first six contracts for Quetta, Military Engineer Ser-

vices designs were supplied to tenderers. They were invited to quote 
on those designs, or on their own designs or both. 

(d) The Engineer-in-Chief, Army Headquarters, who is the chief 
adviser to the Defence Department in such matters, recommended the 
Ilractice mentioned in part (c). 

CORRESPONDENCE WITH PROVINCES re LEVY OF PRoVINCIAL EXCISE TAXES, 
ETC. 

128. -Mr. l'tIanu Subedar : Will the Honourable the Finance Member 
Itat.c : 

(a) with which. Provinces correspondenl3e has taken place with 
regard to the proposed levy of provincial excise taxes or sales 
taxes, or other taxes, which, in the opinion of Gover.nment 
of India, are encroaching on the sphere of Central taxation ; 

(b) at what stage the matter rests in theae cases ; and 
(c) which of these matters are being referred to the Federal Court 

at the instances of Ci) Provinces, and (ii) Government of 
India' 

The Honourable Sir James Grigg: (a), (b) and (c). I presume 
that the Honourable Member's question is confined to Provincial taxeli 
which might be held to encroach upon  the Central subjects of Central 
Rxcisel' and Customs. Various aspects of this question were discussed 
at a meeting which I had with the Provincial Finance Ministers and 
have also been the subject of unofficial correspondence. These dis-
cussions were quite informal and it would not be proper for me to give 
any indication of their scope or character. There has been official 
correspondence with two Provincial Governments on subjects of this 
kind; with the Government of Bengal regarding the electricity tax 
t.here collected, the validity of which the Government of India have 
no iutention of challenging ; and with the Government of the Central 
Provinces and Berar with regard to the Central Provinces and Berar 
Sales of Motor Spirit and Lubricants Taxation Act, 1938. In consulta-
tion with the Provincial Government a reference has been made to the 
Federal Court regarding the validity of this last-named Act. So far 
as ~  ~  of India are aware, no other reference to the Federal 
Court IS under consideration at present. 

ADVICE TENDERED BY THE RESERVE BANK AS TO THE RATIO BETWEEN RUPEE 
AND STERLING. 

129 .... Ilanu Subedar : Will the Honourable the Finance Member 
state : 

(a) whether a communication has been received from the Central 
Board of the Reserve Bank tendering advice as to the ratio 
hemen ntpeeand sterling ; 
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(b) what is this advice; 

(e) whether Government have sent any:re.p]y or rejoinder; and 
.' ' 

(d) whether Government propose to publish this corrf'.sp.ondencc , 

, The lIonourable Sir James Grigg: (a), (b), (e) and (d). Corres-
pondence between the Reserve Bank and the Government of India is 
confidential. 

CORRESPONDENCE BETWEEN THE GOVERNMENT OF INDIA AND THE SE(;BBTABY 

OF STATE ON THE QUESTION OF THE RUPEE-STERLING RATIO. 

lr.'O. • •. Manu Subedar : Will the Honourable the Ii'inancc Mem-
ber state: 

. , 

(a) whether there has been any communication between the. GoT., 
ernment of India and the Secretary of State on the question 
of the rupee-sterling ratio; and . 

(b) whether it is the intention of Government to place this cor-
respondence on the table for the information of this 
Assembly t 

, The Honourable Sir James Grigg: (a) and (b). Communications 
l,etween the Government of India and the Secretary of State are confi-
dential. 

'. 

CoST OF MAINTENANCE OF BRITISH TRoops IN INDIA. 

H3l. ·lIIr. S. Satyamurti : Will the Defence Secretary please state : 

(a) whether his attention has been drawn to the recent question 
and answer in the House of Commons abaut the British 
Goyernment taking over the cost of maintenance of British 
troops in India and the answer of the Under-Secretary to 
the effect that the cost of the British troops was only, one 
item of Indian defence problem and that p:roblem was, cons-
tantly, engaging the attention of the Secretary of State: ; 

(.b) whether' any correspondence or negotiations are going on. now 
between the Government of India and His Ma-jesty,'1jI Gov-
ernment about the Cost of the defunce forces in, India ; 

(e) whether Government have pressed on; the! British GoVft'n.ment 
tqe need for their paying the entire 'Cost of British ti'Oopa 
in India so long as they remain here ; , , 

(d) whether Government have ~ up with the British Govern:' 
mept, ot: pJ:opmle to take uP. the Question of incideJ;lce ,of, the 
ilost :of'other troops being'snared on -a fairer bams bet\1veen 
Britain and India . and : "r,' 

. - -". .' .. . 
( e) '. ~ ~ -the ·fe;;;ults· of the ~  ~  , 

, "\" 

tFor 8.Il8wer to this questiOD, 8688D8wet'itci QlleatiOD No. 95. 
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NOlf·INDIANS ExnaTs UlPOaTED IN THE FINANCB DEPAATIrIENT OaOFI'ICES 

UNDER ITS CoNTROL. 

132. ·Mr. B. Ba.tyamurti: Will the Honourable the Finance Member 
please state : 

(a) the number of non-Indian experts who have been imported into 
this eou.'ltry either for pelmanent jobs or for committees or 
for temporary appointments during the last four years, be-
.ginning from 1934, up to date in the Finance Department 
or offices under its control ; 

(b) the cost on aceount of these experts and the purpose for which 
they were imported; and 

(c) whether in every case the Government satisfied themselves that 
there were no competent Indians available for these jobs, and, 
if so, how t 

The Honoura.ble Sir James Grigg: (a), (b) and (c). I lay a state-
ment ~ the table giving the information required. 

StaN".. 8ltouoing 1M "umber, co.tI, de., of _·IfIIlia" ezpem imported by the Finance Deparl. 
meat "inee 1934. 

(/I) 

Number. 

1. Mr. E. B. 
Lewis. 

Cost. . 

Re.l,()()()-S()..... 
1,400pZ"" 
overseas pay 
£30 p.m. 

2. Meims. C. W. Re.71,667 (pay 
Ayers. and travelling 

allowance). 
3. And S. P. 
Chambers. 

4,. Jrh.. S. P. 
Chambers. 

I. Mr. A. 
. ~ I B  

. •• B.lL 

.. 

RII. 2,ISOO-3,OOO 
p.m. 

Re. 3,250 p.m. 

(b) 

Purpoae. 

For appointment as Spe· 
cial Mining Expert in 
technical charge of the 
Mines in the S&lt De· 
partment. .  . 
To ~ out an expert 
investigation into the 
Indian Income·tax sys· 
tem and to report upon 
the incidence of income· 
tax and the efficiency 
of administration of the 
sy.stem. 

To advise the Q,ntral 
Board of Revenue on 
technical matters relat· 
ing to Indian Income· 
tax ; on contract for 
three yea.rs. 

For appointment as 
FinanCial Adviser, 'Mili, 
tary J!inaDoe • 

I 

(e) .. 

Whether Government 
satisfied themBelves that 
there were no competent 
Indians available, and if 
so, how. 

Yes. By advertising both 
in India and England. 
This officer was considered 
to be the most sufui.bJe for 
the post. 
Yea. The only Indians 
pOBSe8lling the requitoite 
qualification" could not be 
employed as their services 
were required in the posts 
of Commissioners of In· 
eome·tax. 

Ditto. 

Yes. The only ~ 
. Britiah or .,. -Indian-with 
the requildte qualificMiOIl8 
were nquired for posta 
of comospondipg status. 

-----....:....-.-.---.....:----------------
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PBonwnON OJ' TIlE INDIAN SALT INDUSTRY AGAINST I.PORT 01' FOBlDlGN 

SALT. 

133. -Mr. S. Batyamurti : Will the Honourable the Finance Member 
please: state : 

(a) whether hp has heard from the Federation of Indian Cham-
bers of Commerce and Industry about the dumping of 
~  halt in India within three months of the refusal of 
the Government to continue their protection to the Indian 
salt indu.8try ; 

(b) whether Goyernment propose to take any action under the 
Sea Customs Act with regard to the reported shipment of 
over 13,000 t-Ons of foreign salt from Liverpool and Port 
Said; and 

(c) whether Government propose to introduce a Bill to protect ~ 
Indian RaJt industry against further import of foreign salt 
in India, and if not, why not t 

The Honourable Sir J&meB Grigg: (a) Yes. 

(b) No. 

(c) The Government of India do not announce their intentions 
with regard to taxation matters in advance. 

KEEPING OF A PORTION OF THE SECRETARIAT IN DELHI THROUGHOUT THE YEAR. 

134:. -Mr. S. Satyamurti: Will the Honourable the Home Member 
please state : 

(a) whether final decisions have been taken with regard to the 
portion of the Secretariat to remain in Delhi throughout the 
year from the next financial year ; 

(b) if so, what the decisions are ; and 

(c) what the resultant savings will be to the Indian exchequer , 

The Honourable Mr. R. M. Maxwell: (a), (b) and (c). The ques-
tion is still under consideration. 

REMOVAL OF A VEGETABLE AND FRUIT SHOP BY THE CANTONMENT AUTIIOBIT1B8 

AT RANIXBET. 

135. -Mr. Badri Dutt Pande.: (a) Will the Defence Secretal1.· be 
pleased to "state if it is a fact that the Calltonment Authorities a.t RaniJdlet 
have recently ordered the removal of a vegetable and fruit shop from an 
area near the motor tenninus t 
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(b) Why was the shop removed in spite of the strong protests and 
representations of the public' 

Mr. O. M. G. Ogilvie: (a) Yes. 

(b) The Board decided unanimously not to renew four licences 
for fruit and vegetable shops outside the vegetable market, as the 
medical authorities were unable to exercise supervision over isolated 
f;hops, and the Board had reasons to believe that the carrying on of 
this trade outside the market was and would be dangerous to the 
public health. 

PLACING OF AN INDIAN-OWNED RESTAURANT IN RANIKlIET CANTONJIENT 
BAZAR OUT OF BOUNDS FOR INDIANS. 

136. *ltIr. Badri Dutt P&1lde: (a) Will the Defence Secretary be 
pleased to state whether his attention has been drawn to a note published 
in the z.eader of Allahabad, under the caption" Indians not admitted ", 
dated the 17th July, 1938, wherein it was stated that some Indians who 
wanted to take refreshments in a restaurant, owned by an Indian at 
Ranikhet Cantonment Bazar, were told by a waitress that the place was 
out of bounds for -Indians , 

(b) Was this order, placing the Indian-owned restaurant out of 
bounds for Indians, issued by the military authorities , 

(c) Have Government given instructions that restaurants in Canton-
ments be opened on the condition that the owner would keep them out of 
bounds for Indians , 

Mr. O. lit. G. Ogilvie : (a) I have seen the Leader of the 17th June, 
1938, but can find no item with the caption " Indians not admitted ". 

(b) Neither the cantonment nor any military authority issued any 
such order. , 

(c) No. 

REFUSAL TO ALLOW A LA. WYER DRESSED IN D1wti AND K urta TO ENTER THE 
PALADIUK CINEMA. IN THE MEERW CANTONMENT. 

137. *Mr. Badri Dutt Pande: (a) Will the Defence Secretary be 
pleased to state whether the sergeant on duty did not allow a lawyer of the 
Meerut Bar, who was dressed in the normal Indian dress of dkoti and 
kurta, to enter the Paladium Cinema in the Meerut Cantonment on the 
16th .April, 1938 T If so, the circumstances under which this was done' 

(b) Was any order issued by the Brigadier Commanding the station 
that persons dressed in dhQti and kurta should not be allowed entry into 
tbe cinema' U so, why , 
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1IIr. O .•. G. Ogime: (a). The circumstances are that the Manager 

of the Cinema, and not a sergeant as stated, declined to allow an Indian 
gentleman to occupy a seat reserved for officers and their friends. His 
action was entirely correct. 

(h) No such order by the Officer Commanding Station has been 
issued. 

HARAsSMENT OF RAILWAY PASSENGERS BY TEmuNAL TAX OFFICIALS OF THB 
CANTONMENT AUTHORITY, .AMBAJ.A. 

138. ·Syed Ghulam Bhik Nairang: (a) Will the Defence Secretary 
please state if it is a fact that passengers who detrain at the Ambala Can-
tonment Railway Station and other passengers, when travelling along 
the Grand Trunk Road to Ambala City, are stopped by Terminal Tax 
officials of the Cantonment Authority, Ambala, compelled to go to the 
terminal tax chauki opposite the railway station, and made to obtain 8 

transit pass on payment of two snnas for such articles of their luggage 81:1 
may be entered in the Terminal Tax Schedule as chargeable with terminal 
tax, although such articles are not imported into the Cantonment at all, 
nor are they intended to be so imported , 

(b) If the reply to part (a) be in the affirmative, is it a fact that alter 
paying two annas for a transit pass at the Ambala Cantonment Terminal' 
Tax Barrier, as stated in part (a) above, the persons obtaining such 
transit pass have to pay the full amount of terminable tax or octroi duty 
to the Ambala City Municipality without getting any credit for the 
amount paid for the transit pass as described in part (a) above to the 
AmbaIa Cantonment Authority T 

(c) If the reply to part (b) be in the affirmative, or if Government 
have no information about it, are they prepared to issue orders to the 
Ambala Cantonment Authority that passengers travelling from the Ambala 
Cantonment Railway Station, or otherwise, by the Grand Trunk Road, to 
Ambala City, or from Ambala City side to the Cantonment Railway Station 
or some other destination, by the same road, are not made to obtain a transit 
pass: on payment of a fee' If not, why not , 

Mr. C .•. G. Ogilvie: (a) Yes. Under Byelaw No.9 of the Ter-
minal Tax Byelaws when goods ordinarily liable to terminal tax 011 
import are to be exported immediately after import, the person import-
ing suell g-ootls i.hall declare them as such at the barrier of import and 
shall specify the barrier through which they are to be exported. The 
officer in charge of the barrier issues a transit pass on payment of such 
fee, not exceeding 2 annas as the Cantonment Board may prescribe. 

(b) Yes. 
(cJ Does not arise. 

ABANDONMENT OF Am BOMBING ON THE hoNTIEB. 

139 *Mr. It. Sautbanam : Will the Defence Secretary be pleased 
to state: 

(a) whether his attention has be,en drawn to the statement of 
the Prime Minister of Great Britam in the· House of 
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~  ~  they were prepared· to abalidon the practice 
oflUr -,bomqIng on the Frontier under ~  oircumstances ; 

(b) whether the Government of India were-·consulted in the 
matter; and 

(c) whether Gove.rnment propose to take steps to put an end 
to this practice T 

Mr. O. )t; G. Ogilvie: (a) Yes . 

. Cl») No. 

(.c:) Government do not propose to alter its present policy, unless 
the eventuality alluded to in part (a) materialises, ' 

CoURT MARTIAL AND DISMISSAL OF CAPTAIN BALWANT SINGH LumA. 

140. *Mr. Badri Dutt Pande : Will the Defence Secreta-y be pleased 
to explain tile circumstances that led to the Court Martial and subsequent 
. dismissal of Captain Balwant Singh Lamba of the :t..\7th Rajput Regiment, 

~ _,also place on the table all the correspondence concerning this 
disinissal f 

Mr. 0; It G. Ogilvie : Reports of the proceedings before the court· 
lt1artial have alrell.dY' appeared in the press. 

The correspondence on the subject is privileged and Government 
-&:re, therefore, not prepared to lay it on the table. 

UN STARRED QUESTION AND ANSWER. 

16. 

STA'l'EMENTS LAID ON THE TABLE. 

Information promised in reply to parts (a) to (d) of unstarred question 
No. 18 ·asked by Mr. BrojB'ndra Narayan. Ckaudhury on the 4th 
February, 1938. 

TEA. GARDENS GRANTED EXPORT QUOTAS AND THE. TEA CONTROL BOARD. 

(a) to (c). A statement is laid on tbe table giving the necessary particulars as far 
I1S possible. It may be added that the Indian Tea Lieensing Committee have found. 
diftieulty in distinguishing between Indian-owned and othe: tea estates  as a large 
Dumber of concerns have share eapital owned by both Indmns. ~  ~  and thus 
tall between the two categories in question. Tbe metbe8 of dlstlnetlon . .adopted for 
the present purpose is explained in the Note to the statement. 

(d) A statement is laid on the table giving the necessary ~  

tThis question was withdrawn by the questioner. 
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8tcI.6fA6IIt pMg tM pGI11m&lGr, in reBpect of pGm (G) eo (D). 

(The latest year for which figures are avallable is 1937-88.) 

*Total Total *Total Total Total 
number of quantity of number of quantity of number of 
tea gardens export quota tIudian- export quota enquiries 
registered allotted to owned tea allotted to and inspeo-

Districts or States. with the estates in gardens tea gardena tiona bytbe 
Licensing Column 2. registered in Column 4. LioeMDg 

Committee. (Iba.) with the (lba.) Committee 
Committee. about 

_ant. 

1 2 3 4 5 6 -. 
(i) Surma Valley .. 225 55,401,355 87 5,160,181 Nil. 

. ' 
(ii) Dooan .. .. 1M 60,832,770 52 11,947,185 Nil. , 

(iti) Jalpa.iguri } .. 
22 4,117,100 7 993,028 Nil. 

(il') Terai .. .. 
(1') Darjeeling .. 112 12,730,490 35 2,831,5" NiL 

(Pi) AIu.Dl Valley .. 634 133,H2,631 286 10,785,387 3 

(Pii) British North India 
other than (i) to (vi) 

675 4,873,989 8M 4,165,777 ."., 

above. .. 
(IIiii) British South India 2,462 50,039,780 2,150 2,236,983 2,078 

(iz) Iudian States .. 1,171 6,399,091 1,171 6,399,091 992 

Total .. 5,455 328,337,206 4,446 44,519,206 3,1i68 

*NOTE (1).-Figures are corrected up to February, 1938. 
tNorB (2).-The above statement has been compiled from application forma for tea 

export quota. Where these are signed by Indians the gardens have been classified as' Indian-
owned'. The remainder consist in the main of Companies and there are no records in the 
office of the Licensing Committee to determine the extent, if any, of the capital held by 
Indiana. 

Year. 

1933·34 

1934-35 

1935·36 

1936·37 

BtaIerItaI giPi"l1 1M particular. in rupeet 0/ part (d). 

Iucome and Expenditure of the Indian Tea Licensing Committee. 

Income. Expenditure. 

&S. A.P. Ri. A.P. 

80,552 8 2 92,016 4 0 

1,44,354 9 3 119,437 3 8 

1,45,987 12 6 1,45,M8 8 8 

I,U,3J8 5 6 1,66,9" 2 11 
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Iftformatwn promNed in reply to part (c) of starred questwn No. !J(). 
(Uked by Mr. K. 8anthaMm on tM 2nd February, 1938, mad to pari 
(b) of starred question No. 250 asked by 8eth G011ind Das on tk' 
15th P,brtUlf'l/, 1938. 

STOPPAGE OJ' TBlil EXODUS OJ' CERTAIN ATTACHJ!2) OJ'J'IClIB TO SDIL.l. 

Attention is invited to the statement laid on the table on the 30th March, 19I8,' 
in reply to Mr. T.S. Avinalhilingam Chettiar's starred question No. 1089. 

Iftfontuilion promised in reply to pori, (b) and (c) of ,tarred qu.ution 
No. 722 asked by Mr. T. 8. I~  C1tettiar on the 9th March, 
1938. 

RUNNING OF REFREsHlIBNT RooKS AND Rl!J!TAUBANT CABS BY RAn.W,AYB. 

(b) The catering is on oommereial lines. The fiDancial results for the 1aA 
three ye&l's for which figures are available on. each railway are as follows: 

Bengal Nagp .. Bailway.-

1934·35-a. profit of Bs. 36,500. 

1935·36-8 10s8 of Re. 15,700. 

1936·37_ profit of Bs. 31,000. 

Madr/J8 aM Southt1f'71 MahrAtta Bailway.-

1935-36--a 106s of Be. 8,571. 

1936-37-a profit of Re. 13,017. 

1937-38-a profit of Rs. 13,217. 

Sowh IfiditJ1l Bailway.-

1934-35-a 1088 of BB. 568. 

1935-36-8 1088 of Bs. 21;127. 

1936-37-a 1088 of Bs. 4,214. 

(c) The Agent and General Manager of each Bailway .tate8 as fonows : 

B6fl.gal N agpur RailWAY.-

The arrangement has proved better than the previou8 procedure of working by 
a contractor. 

Madr/J8 and Southern Mahratta Bailway.-

The management is generally considered to be more satisfactory to the 
travelling public than if contractors were employed. 

80ut. IttdiGft BtMl",,..-

The departmental management is much appreciated by the public :l.ud the 
general impression is that the food, service, etc., are better than thOle 
obtaining in rooms worked by licensees. 

Iftformation promised in. reply to part (a) of starred question. No. 728 asked 
by Mr. Mohan Lal Saksetta on the 9th March, 1938. 

COST OF THE ENQumy INTO THE RAILWAY ACCIDENT AT BIB'rA. 

The total oo8t of the enquiry is BB. 2,57,621. 
L198LAD • 
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~ ~ ~  promised in ~ to ~  q1'6stions '/{os. ,1108 ~  
, ~  by ~  Mangal Singh o'n th6 30t1 MarcA; 1938 . . ' 
~~ OF A ~  CANADA'TO MAS:r. ~  ~~  

~  qtl6Btioa No. 1108.-({I.) and (b). Yes. ,  "  " : 

~  and' (d). The matter ~~ ~ under the consideration ~  the Central Govem-

~ 

R&ruSAL OJ' A PABSPORTTO THE \CONTINENT AND ENGLAND 1'0 ~ 

Ma VmENDRA. 

Starred que8tion No. 1109.-(a) and (b). As stated by the Honourable 'Bir"Henry 
Craik on. the 17th September, 1937, in reply to Mr. Sham La!. 's starred question No. ~  
aD application for Ii; passport made by'Mr. Virendra in 1936 was rejected .. Since then 
Il!! has not made any formal application, but has made various representat!Ous to the 
Pimjab Government who have informed him that the decision of 1936 still stands. 

( c) Ostensibly to pursue his stUdies in journalism. 

(d) The matter is under consideration. 

I'll/ormation promised in ~  to starred question No. 125B ask6d by Sardar 
Sant Singh on the Bth April,19l1B. 

PROHffiITION OF RA.ILWAY SUBORDINATE MEDICAL OFFICIALS FRO"-t ENGAGING IN 

PRIVATE PRACTICE. 

(a) The practioo is not identieal on all the State ~  No prohibition ]las 
been issued, but on the North Western Railway, orders were issue ill FebrullTY, 1938, 
III nwing the attention of :ill !1L<.mbers of the IDtuieal subor<linate staff to the fact thl\t 
they cannot undertake private practice except among the families of railway employees 
-without the written authority of the Headquarters Office. Permission is /rrllnteu if the 
sanctioning authority is satisfied that such permission will not prevent the employee 
eoncerned from discharging adequately his duties to the railway staff and their fami· 
lies. . 

(b) As I have already explnined, the orders did not impose an absolute bar. 
The position in respect of the District Medical omcers is the same, and the L'ltter part 
~  not arise. 

(c) I understand that medical officers of other Civil Departments are, within 
certain limitations, permitted tq: !l!lgage in private practice. The second part does 

~ arise. 

(d) The orders "make no distinction between new entrants and others. Govern-
ment clearly cannot allow medical officers to undertake private praetiee to an: extent 
which interferes with the duties for which they are employed, and therp is 1\0 pro-
posal to grant any eompenaation. 

In/ormation promised in reply to starred question No. 1263 asked by 
Mr .. Bam Narayan Sitn.gh on t/f,e 8th Apnl, '1938. ' 

RAILWAY INooKu noM TBE Sl!BSION OF THE INDIAN NATIONAL CONGHFJIS AT 
HARIPuRA. 

The information is given in the reply to IIr T.8. Avinaahilingam (lasttiar'. 
ttarred question No. 5 on the 8th August, 1938. '  • 



MOTIONS FOR ADJOURNMENT. 

RECOMMENDATIONS OF THE WEDQWOOD COMKlTTEE. 

. :Mr. ~ B  ~ ~  ~ Abdur ~  ~  regard 
to ~ adJo?rnment motion of which notice ~ been. given by Mr., Satya-

~ I rel'atmg to the Wedgwood Report, I understand that Government 
~  of the. statement of the action alorig with· the budget 

papet'!! .. ,Mi'. l:SatyamurtI, thl.lrefore, said that he did not want to move it. 

~  Govind D88 does not 'move the three motlPnS ~ ~  notice ~ 
him. .  .  , 

ARREST OF A BRITISH SuBJEcT BY THE DzwANOF TEHRI STATE. 
Mr. President (The Honourable Sir Abdur Rahim) : Mr. BadriDutt 

~  has given notice of an ,adjournment motion to discuss the forcible 
arrest. of ,a British subject i'n British territory by the Dewan of Tehri State. 
I I:Ibould like to know what the facts are. ' 

'Xl'. Badri Dutt Pande (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural) :  A certain gentleman was forcibly arresieci. in 
Rishikesh in British territory by the Dewan, put in a car and taken into 
the Tehri territory. He has now been convicted in that State for some 
alleged offence there. . 
Mr. President (The Honourable Sir Abdur Rahim).: Is the IWltter 

under adjUdication ? 
l'tIr. Badri Dutt Pande : There ~ now another case against the 

Dewan for arresting the man. . 
:Mr. President (The Honourable Sir Abdur Rahim) : Then it cannot 

be moved. 
The Honourable Sir Muhammad Za.frul.la.h Kha.n (Leader of the 

House) : Sir, I may just say that the man was not arrested in British 
India. I am afraid a misunderstanding has a,J."isen because though 
Rishikesh is in British territory he was not arrested there. The arrest 
took place on the road next to the thana Munikireti which is within Tehri-
Garhwal and not within British India. . 
Mr. President (The Honourable Sir Abdur Rahim) : Mr. Brojendra 

Narayan Chaudhury has given notice of an adjournment motion to discuss 
the failure of the Government of India to arrange elections for elected 
seats on the Indian Tea Licensing Committee under the provisions of I~  

Illlliull Tea Control Act, 1938. I should like to understand what the POSI-
tion is. 

; Mr. Brojendra Na.ra.yanChaudhury (Sttrma Valley cum Shillong: 
NOll-l\luhammadan) : Sir. under section 3 of the Indian Tea Control Ar.t of 
1938, four elected !'1eats were granted to ilie Assam Valley,. Surma Valiey, 
:Madras and Upper India tea estates. Now that section provides that 
Government shall make rules for these elections. They have !lot made 
rules yet though the Act came into force on the 1st April last. I ~  of 
that they have taken an undue advantage of section 4 which says that if the 

~  or body which is entitled to elect ~ to elect, the Central 
Goyernment may make nomination. Here the Tiid.ian planters of Surma 
Valley and Assam Valley have not elected Bimply beoouse they were not 
asked to elect. 
TIle Honourable'Sir Muhammad ZafruUah Khan: Sir, the position is 

t.his. " This Act was passed, I think, on the 23rd March last and came i11to 
(297 ) 
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[Sir Muhammad Zafrullah Khan.] 

force on the lst April. The Central Government at oiice tOOK' up the 
question of the framing of the rules. The Act required that the Dames 
of the ~  should be published by 1st July. There was necessarily 
some correspondence between the Provincial Governments concerned and 
the various Tea Associations before the rules were actually settled. It 
was unfortunately found that the rules could not be settled by the lEtt July. 
They have now been settled and were published on the 23rd July. In the 
meantime there was this statutory obligation to publish the names of all 
the members of the committee, so that as there was no time to hold the 
election8 in between, four members were nominated in place of the mem-
bers to be elected. The whole matter has been explained in a Government 
communique. It has been explained that these four members will hold 
their seats only so long as the elections cannot be completed, and the elec-
tions are now in course of being completed. These  Associations have been 
called upon to elect members. Though technically even when elected ~  

will have to be put on by nomination, they will be put on to the committee 
in place of the four members who in default of such election have been 
nominated. . 

Mr. Brojendra. Narayan Chaudhury: In spite of what has been said 
in the communique, I, as representing the Indian planters, will <;uffer an 
injury because the committee which has been constituted does not contain 
my elected representative. 

:Mr. President (The Honourable 'Sir Abdur Rahim) : They are being 
elected now. 

Mr. Brojendra. Narayan Chaudhury : But, in the meantime, the com-
mittee constituted will be functioning and would be deaHng with my 
applications for export quotas. 

Mr . .Akhil Chandra Datta (Chittagong and Rajshahi Divisions: 
Non-1'luhammadan Rural) : Sir, provision has been made for that ~ 

tuality in sub-section (3) of section 3 in which it has been laid down that 
until the new committee is constituted the old committee under the old 
Act will continue. The point involved in the adjournment motion is that 
tnese nominations are ultra vires, illegal and absolutely against the provi-
sions of the Act and quite unnecessary. 

The Honourable Sir Muhammad Zafrullah Kha.n: It was per-
mitted under the Act in the meantime for the old committee to continue 
but within three months the new committee's names had to be published. 
During these three months the old committee could continue. 1.'he obliga-
tion was to publish. the names by the 1st July. 

M:r. AkhiI Chandra Datta: That obligation was to publisn the 
names of the members elected. 

The BQIlourable Sir IInha.mmad Zafrulla.h Khan: But there is 
power in the Act for Government to nominate if the members have not 
been elected. 

Mr. Akhil Ohandra. Datta: The Honourable Member should read 
section 4: and say whether it can be said that the constituency has failed 
to make the election within the meaning of that section. 
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" The Honourable Sir Mubamma.d ZafruU&h Khan: Of course they 
have. It may be that it was not their fault that they could not elect 
but they have surely failed to elect. . 

Mr. Akhil Ohandra Datta.: That is straining the language too 
much. That was not the intention of the section. 

Mr. President (The Honourable Sir Abdur Rahim) : After hearing, 
the facts of the case from both sides, I do no1j ,wnsider that thif) is a 
matter of urgent public importance. 

Then comes Mr. Asaf Ali's motion. re the arrest and conviction in 
Delhi of 60 Congress workers on the 22nd July, 1938. 

:Mr. II. Asat Ali (Delhi: General) : As a matter of fact, Sir, 
before giving notice of this motion I had taken up the mattel' with the 
Local Government and I have now received their reply. I intend pUl'suing 
the matter with them, and, therefore, I will not move this motion. 
:Mr. President (The Honourable Sir Abdur Rahhn) : The next one 

is also from :\11'. ASTi' .ili. but it is barred by the motion of Mr. Satyamurti 
mowil on the 9th August. The next one is from Mr. Abdul Qaiyum re thc 
GOY\,l'llment 'f! hontj,l' policy. 
Mr. Abdul Qaiyum (North-West Frontier Province: General) : I am 

moving it. 
Mr. President (The  Honourable Sir Abdur Rahim) : What has. 

recentl:v taken place? 
Mr. Abdul Qaiyum: Quite recently, Sir. After the last Session 

and shortlv before this Session. There was a raid on Bannu ten days 
before the· Assembly met. 

MJ'. President (The Honourable Sir Abdur Rahim) : Why does not 
thc Honourable Member mention this in his notice T 

:Mr. Abdul Qaiyum : This is one incident: there is a series of inci-
dents and the Government communique itself admits it. 
Sir Aubrey Metcalfe (Secretary, External Affairs Department): 

May I take a preliininary objection, Sir' That is that since. the matter 
of the adjournment motion deals exclusively with tribal areas, it 
requires the consent of the Governor General, which, so far as I know, 
!tas not been obtained. 
Mr. President (The Honourable Sir Abdur Rahim) : IIave you 

obtained. the consent' 
Mr. Abdul Qaiyum: No, Sir. if 

Mr. President (The Honourable Sir ~  Rahim) : If the HonOtlr-
able Member wishes to obtain the consent, I can let it stand over. 
Mr. Abdul Qaiyum : Thank you very much, Sir. I will apply for the 

consent, 
lIIIr. President (The Honourable Sir Abdur Rahim) :  I ~ had 

occasion to point it out before that in regard to these. matters I ~ to 
trilla 1 fll'eas. no adjournment motion can be moved ~  the prevIOUS 
consent ·of the Governor General. Every Honourable Member ought to be 
prepared, if he wants to move a motion which requirelS the consent of the 
Governor General, to obtain that consent. 
Mr. ltI. Asaf Ali : If I am not mistaken, Sir, that rule applies only 

to ~ and not to adjournment motions. 
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Mr. President (The Honourable Sir Abdur Rahim) : it applies to 
adjournment motions also. I will let this stand over till tomorrow. 

Then, the motion of Mr. Abdul' Rashf.'ed Choudhury is covered by 
that of Mr. Brojendra Narayan Chau<lliury. 

As regards Sardar Sant Singh's motion to discuss the recent ('onti-
nuous violation of the Indian soil during the last fortnight by the Trans-
border tribes. that has been disallowed by the Governor General, as also his 
other motion re racial discrimination in the Army against King's Coromis-
aioned Indian Officers. The next motion in the name of Maulaua Shaukat 
Ali to discuss the failure of the Government of India to abandon the bomb-
ing of the tribal area has also been disallowed by the Governor ~  

There is no other adjournment motion. The House will now proceed 
with the consideration of Resolutions. The first Resolution was moved 
by Sardar Mangal Singh, and I think he finished his speech and the Reso-
lution was put to the House. 

RESOLUTION BE APPOINTMENT OF AN ENQUIRY COMMIT'I'E1l 
FOR THE BROADCASTING DEP ARTMENT-contd. 

Xhan Bahadur Ba.wa.b Siddique Ali ~ (Central Provinces and 
Bf.'rar : Muhammadan) : Sir, my Honourable friend, Sardar Mangal Siugh, 
has _recommended that an enquiry committee be appointed to inquire into 
three things. namely, cheap radio sets, the working of broadcasting stations 
and lastly nepotism and jobbf.'ry in the department. I shall try to deal 
with them separately. 

Taking the question of cheap radio sets first, my informai,ion i;; that 
there are about 55,000 radio sets in India today and there are seYf.'n or 
eight broadcasting stations. From the figure of radio sets which I have 
given, it will appear that broadcasting is at present a luxury ; it is only 
a limited number of peoplf.' who can purchase radio sets worth Rs. 300 or 
Rs. 400. It is, therefore, necessary that radio sets should be sold at c}leap 
rates. The question is how can we achieve that object T I do not think 
the appointment of an enquiry committee of Honourable Members of this 
House can solve this problem. Their only recommendation will be that 
cheap radio sets should be sold. I am told that attempts are being made to 
8I!Isembie parts of radio sets in India and then to sell them. in India. I 
would suggest in this connection that Government should manufacture 
radio sets in India and the price of these sets should be such that a poor 
man  may buy them. It is':d,esirable that Government should encourage 
private research and should' aSk the Industrial Research Bureau to take up 
this work at an early date. 

As regards broadcasting organisation, I would state that it is in its 
infancy and is, therefore, in an experimental stage. There are very few 
broadcasting stations and more have to be opened. During this short time 
I do not think it has been possible for the department to gain experip,nee 
of problems of different provinces. In the circumstances it will be pre-
mature to hold an enquiry at the present juncture in regard to programmes, 
etc. Let us have more experience. I suggest that Government should 
appoint advisory committees of really competent non-officials at every 
station. After the experience of a couple of years when data have been 
collected a committee of this nature could serve a useful purpose. 
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I will now deal with alleged nepotism and jobbery in the department. 
It is desirable that individual cases should be referred to Government and 
not to any committee. I have come to the conclusion that the general eom-
plaint of nepotism is not well-founded. It appears from newspapers that 
Government have already taken action that recruitment to higher posts 
should be made by the Public Service Commission and the smaller posts 
ought to be filled up by the Controller in consultation with the non-official 
memb.ers of advisory committees. I learn that eminent people like Dr. 
ZaJdr II ussain of the J amia Milla in Delhi and Lala Sri Ram (}f Delhi i.I.l'e 
members of that committee : my Honourable friend, Sir Ziauddin Ahmad, 
says that the Vice-Chancellor of the Delhi University is also a member of 
the Committee. If in any case the Controller has not consulted ttem, we 
should press Government to investigate the matter ; but the gene.ral !>weep-
ing charge of nepotism and jobbery cannot be maintained. Sardar Mangal 
Singh made some undignified remarks about the Bokhari Brothers' Cor-
poration and the All-India Randio Department. I have followed the 
attal'ks on the Bokhari Brother" in the verna<,ular communal press. I do not 
know the two brothers personally but very few of the Urdu knowing 
people in India are unacquainted with the older M!'. Bokhari who, for 
his literary abilities and character, commands very great respect. These 
two brothers are not the heads of the Radio Department. If they have 
done ~  wrong. If't the :Members inform the Govenlment of their mis-
deeds and let the matter be investigated. It is becoming a common 
practice these days to run down Muslim officers who show ability and 
promise. Is this nationalism T Allegations have been made against 
a highly placed officer of a vague nature without a shred of proof in a 
place where he can't defend himself. This is unworthy of the dignity 
of this Honourable House. 

In conclusion, I would request the House to go into the realities of 
the matter and not press for the appointment of this Committee which 
would at best be premature and not likely to yield any useful results at 
this stage. After some years, when experience has been gained, sHch a 
Committee could more usefully be appointed. 

Sir, with these words, I oppose the Resolution moved by my HOllour-
able ~  Sardar Mangal Singh. 

Mr. J. Ramsay Scott (United Provinces: European) : Sir, with the 
Resolution itself and with the first dozen lines of the Mover's speech, I 
have nothing but praise, and I am sure tlIat if he had stopped there, he 
would have had the support of the whole of this House. .We a.re 8 all 
anxious that the Research Department should help our RadIO ~
turers in the turning out of cheap and effic:ent sets. I understand f-peCl-
fications havE' been issued which if our manufacturers and assemblers 
in India get on to, will ~  a 'radio set to be ~  for &S. 60 !o 
R.E!. 70. Radio sets today which are imported at ~  ~  ~ duty paId 
cost Re. 100 are listed at Rs. 300 so that the !retailer IS makmg a good 
protit It is obvioU8 that there is a protit to the dealer or there would 
not ~ the numbers of dealers there are. The silump will come and prices 
will drop, and it is for this reas?n I suggest .that perhaps ~ Direc.tor 9f 
Broadcasting ~  call a meetmg of the bIggest ~  WIth a VIew to 
arranging that tlJ.ere should be no. cut-throat competitIOn, but also .that a 
lair profit is obtained and the mterests of the consumer conSIdered. 
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[Mr. J. Ramsay Scott.] 
There is no limit to the sale of radio sets provided they are cheap, efficient 
and properly serviced. 
The BroadCast vote for Rs. 40 lakhs ; of this about Rs. 32 lakhs will 

have been expended by the end of 1938-39. We have eight B ~  
stations and a further two stations are to go up. When the scheme IS ~ 
pleted we shall have a chain of stations which will. cover the whole of In.dia. 
Of course, Mr. B. Das will probably say that Onssa has been ~  m a 
Cinderella fashion, but I assure him that the Calcutta station wIll supply 
all his nl'eds. The scheme, as I say, is not yet completed, and it is too 
early to  criticise the results so that I think any inquiry would be out of 
place until 1941 or until Federation comes in or whichever is earlier. 'l'his 
date seems to be the zero hour of an Utopia. 

Now as regards the programmes, I understand a non-official Com-
mittee has been formed in Delhi and this Committee has been found to be 
I!O useful that other Committees will be set up starting with the presitlency 
towns first. . 

Then I come to the meat of the proposer's speech, and I wish that he 
had omitted this part which is nine-tenths of his speech. He firstly com-
plain.'l of the appointment of the Director, saying that because he was 
superfluous in Enlrland he had to be dumped on India. This gentleman. 
he further states, was gettinlr £1.000 a year and comes out here on £1.800 
a year, a figure several times more than he got. I am afraid the Mover has 
so exaggerated his case that I need not criticise his arithmetic. [,muld, 
liowever, like to say that £1,000 a year, together with a pension in Great 
Britain. is a good income and I very much doubt if the Director is making 
a fortune by coming out to India. I think. in his case, he ghal,e.s the 
Pagoda tree in a time of famine. His English post was not superfluous, 
and the post is at present in existence and filled. . 

From the first case the proposer hops to the third expert, and he states 
that his only qualification was his recommendation from Sir Noel Ashbridge. 
Our Engineer is a B.Sc., London, and has had experience in North and 
South America, France alid England, and his sponsor is the Chief Engineer 
of the B. I. C. Probably my Honourable friend. the Mover, would have 
preferred a recommendation in this form: " ThIS is my nepb"ew, passed 
or failed B.A. He is a very nice man and speaks and writes wcll but has 
not been able to get a job yet. Yours sincerely, J. Ramsay Scott. 'M.L.A." .. 
I 'need not ask which is the better recommendation. India is not yet 
radio-minded, and I think I may say without feaT of contradiction that 
our Broadcasting Department is doing its best in this direction. 

The proposer cites the selection of the Lucknow station sitc as one 
for condemnation. I wonder if .he has seen it, because I have. I coo-
sider it an ideal site and one which will be quite free from any electrical 
disturbances. They say reception is good, and I have heard no com-
p1ahot·. T ~  th;!t ~ is a case of thE'! " Han nots " ~ jealous 
.of the" Haves". Allahabad is deadly jealons of Lucknow. This lDlly 
ltave Romething to do with this complaint. 

:  .  . Next we get the complaint of men starting on Rs. 245 and Rs. 250 
.:l'Jfmlll to RB. 400 in a year. promotions I~  to' an advanceiuent 
1.1' 200 per cent. This alrain is an over-statement of thE' case by over 100 
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per cent. Then there is the case of a man on B.s. 300 now getting Rs. 775. 
If my Honourable friend will look at these appointments from a less sus-
picious angle, he will see that the expansion of this department has been 
enormous in the ~  year, and I woUld say that this is the one department 
of the Government of India where appointments and promotions are made 
on merit and merit alone, and where if a man makes good he has been 
advanced instead of the post being filled by the appointment of new and 
untried men from outside. My Party and I are not prepared to censure 
Government for advancing proficiency and merit. I may say that now 
these posts are filled that appointments and advancements will presumably 
be slowed down to the ordinary yearly increments. 

Sir, in conclusion I would state that I think India has every reason 
to be proud of its Broadcasting Department. Eight stations have been 
J:ut up in eight months. I can see no reason to cramp its style and waste 
money on any useless Committee of Inquiry. This debate will serve a very 
useful purpose. and I am sure th{' Honourable Mr. Clow will welcome any 
constructive suggestions for the ~  of Broadcasting in India. Sir, I 
oppose the Resolution. 

Pandit I.&kahmj ltanta. :Ma.itra. (Presidency Division: Non-Muham-
madan Rural) : Sir, the Resolution before the House seems to me a 
very harmless and non-contentious one, but, unfortunately, in the two 
speeches delivered immediately before me, speakers have imported into it 
a communal or partisan spirit which one fails to see in the Resolution as it 

~ on ;'!!." Ordel' Paper. l\Iy Honourable friend. Mr. Siddique Ali 
Khan, saw three things in it. of which the first was an allegation of jobbery, 
for whi.·h T ~  in vain in the Resolution. (Interruption.) I am talk-
ing of t hI' Resolution it8elf, and not of any individual speech which might 
baw' be<>n made in the last Delhi Session. It is on the Resolution which 
is before the House that I am speaking, and it is on this Resolution that 
debate will go on and ultimately the vote of the House taken and not on 
any speech of any Honourable Member. 

I submit the Resolution simply asks for the appointment of a Com-
mittee ; and what is to be the function of this Committee' The fUllction 
of the Committee would be to inquire into the working of the Broad-
casting Department of the Government of India' with a view to make it 
more popular and effective. That is the first part of it and the second 
part, as I ~  it, is, that ways and means should be found by which 
radio appliances can be manufactured in this country so as to place the 
benefits of radio within the easy reach of the poor people of this country. 
It seems t.() me that these are tilf' two functions which are desired by this 
Resolution. I seriously ask how can the importance of these ~ 
hI' ")H11)Pll!!pd? Opinions may perhaps diff",r AS to the snccess or other-
wise of the Indian Broadcasting Service in this country and "IpeakiDg 
for myself. I am positively of opinion ~  i.t is neither popular in this 
COUll fry nOr is it effective. This, J hell eve. IS also the VIew of the vast 
bodv ~  mv countrymen. Mv Honourable friend, Mr. Ramsay Scott. 
on the ~ hand says that it 'is satisfactory and that India can be proud 
or thiR service. As an Indian J cannot bp proud of it, It is houelessly 
inefficient. and inefft'Ctive and even demoralizin/!:. Does the broadcastin4! 
RPt'yj(,p of thjR I'ountrv really diRchal'ge the important functio .... s that 
were expected of it' Look at thp nmsrressive countries in the East and 
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lPandit Lakshmi Kanta Maitra.] 

in the West. There the wireless is a most powerful dynamic social insti-
tution, entertaining, educating, elevating and enlivening the people. And 
what is the position in India 1 From the broadcasting service here, we 
generally have some music, some descriptions of travel, some stories, some 
light talk, market rates of some commodities, the results of some football 
game or cricket match and things like that. Is it the function of the broad-
casting service to do only this kind of thing Y Has it no more important, 
useful or serious thing to do? Compare things in India with those in 
Japan, Europe and America and you will be convinced that the broad-
easting service in India has failed of its purpose. 

An Honoura.ble Kember: What should be done , 

Pandit Lakshmi Xanta lVIaitra.: I am coming to that. (Interrup-
tion.) 1 am not" oppo,>ing any community. I am not entering into per-
sonalities. I expect some amount of charity and patience while' I am 
dealing with this subject in an entirely non-communal and non-contro-
versial spirit. I am talking of principle and policy. If we look at the 
l}8st history of this service, we find that it was in the early stages main-
tained by private organisations like the Radio Clubs in Bombay, Madras 
and Calcutta. They could not function well because of the paucity of 
funds. The Government of India no doubt came to their rescue and 
financed them from the licence fees. But the service could not be carried 
on. It was then taken over by the Indian Broadcasting Company so that it 
might cater to the needs of the whole sub-continent of India. Accordingly, 
in the year 1927, one station was opened by the then Viceroy in Bombay 
and another in Calcutta by the Governor of Bengal but, after function-
ing for two and a half years, the Company closed down as it C'.;ould not 
make itself popular and finally the Government of India had to take it 
up in the year 1930. When we came ,to the Assembly we found that the 
predecessors of my Honourable friend, Mr. Clow, had framed a detailed 
programme of development and what they did was to bring out from 
Great Britain Mr. Fielden. He became the Controller of Brl>adcast.ing 
of the Delhi Station and eventually of the whole broadcasting service in 
India. Later on, as the House is aware, we budgeted 40 lakhs for fur-
ther development of the broadcasting service in the year 1937. The House 
will realise that in the past, at every stage of its development ~ service 
received a set-back. At present Government of India have been funcLion-
ing in their own way and most of us know from personal experience that 
it has not been functioning in the way in which similar" institutiolls arp 
functioning in all advanced countries in the world. Therefore. I think 
that an inquiry is not only desirable but necessary so that we may not waste 
fnrther money on it. Mr. Kirke was brought'from England. He produced 
a report on the wider development of broadcasting in this country. This 
report was not published. The people of this country were left in the dark 
about it. Then Mr. Goyder was brought in. He is said to be an Engineer. 
With the collaboration of these estimahle gentlemen, Wp.o are supposed 
to be experts, Government formulated and put into operation an 
elaborate scheme of broadcasting for the whole of India. The 
programme today is, that the cities of Calcutta and Bombay are each to 
, have a high power transmitter of 10 kilowatt aerial power and the city 
of Madras one 10 kilowatt transmitter for the whole Madras Presidency 
an(l IUJother transmitter of sDlHller power for the Madras city only. Now, 
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you can understand when these short wave and medium wave stations are. 
introduced into this country, what complications are likely to arise. As. 
things stand today, it is a common complaint that wave lengths of the 
stations clash, that Calcutta cannot pick up Delhi and Delhi -cannot pick 
up Calcutta, Delhi cannot catch Bombay and Bombay cannot catch Delhir 

An Honourable ~  : We can hear them quite well. 

Pandit Lakshmi Kanta Ma.itra : You may have super-sensitive ears, 
but we cannot hear them. I don't know whether Honourable Members 
have perused the statements that have appeared in the Press from time to 
time about the working of these radio stations. It is said that the wave 
length of the Delhi station happens to pass rather too close alongside of 
the Bombay line, with the result that they clash with each 9ther. Some 
of my Honourable friends must have noticed statements in the Press to 
that effect. I want my Honourable friends, Mr. Scott and Mr. Boyle, to 
pay a little attention to this as they seem to be highly satisfied with the 
present Broadcasting in India. lndi.!ln scientists of very great eminence 
have pointed out that these stations have been indiscriminately set up 
without proper scientific soil research and in total disregard of their 
surroundings and of the power of receptivity and conductivity of the electro-
magnetic waves. I see my Honourable friend, Mr. Bewoor, smiling. This 
is a scientific matter and not one of Posts and Telegraphs. Dr. Megh Nad 
Saha, F.R.S., an eminent Indian scientist, expressed the view that this 
whole scheme of Broadcasting has got to be fully investigated and II. 
thorough scientific research and inquiry undertaken in connexion with 
these broadcasting statiON, if they are meant to be effective. Mere smiling 
will not do. And the pity is that no Indian scientist or expert has been 
utilised or consulted in this vast Indian enterprise run with Indian money r 
I submit, Sir, that by merely establishing transmitting stations in 

different parts of the country like Lucknow. Dacca and Peshawar and 
also ~  installing high-power transmitters in other places, they may not 
solve thif': problem of effective Broadcasting in India and all this may after 
all 111'OVf' to be a waste. The radio is a most useful social institution and, if 
properly conducted, it may act as a powerful lever of moral, intellectual 
and material progress in this country. But, after all. what story does 
~ aetnal situation in this country tell T It is the same old story of ~  

~  of India, her further ~  drain without any ~
comppnsEtting gain. During the last four years, the ~  of lIcensees 
has well nigh trebled and the income of Governmpnt from hcense fees has 
incrpased by 300 per cent. and that from customs duties by 600 per cent. 
I finr1, Rir, there is derisive murmur going on on the Treasury Benches, ~  
T will give thp actllal fil!ures. In the year 1932-33 the. total value of radIO 
import!ol into this conntry was 10 ~  In 1933-34, It was 11 I ~  In 

~  it wao; H; htkh8. In 19:15-36 it wa.o; 2R 1akbs. In H36-37 lt was 
a;:, laldls, and in 1937·38 during thp nine months for which figures 8·re avail-
ahle it 1108 ~  up to 41 1Rkh8. 

T have other figures also. But time is pressing. 

The Honourable :Mr. A. G. Clow (Member for RJailways and Com-
nmnico.tions) :  I was not disputing the Honourable Member's figures. 
I am 'Very grateful for these unso1ieited ~  
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Dr. Sir Ziauddin Ahmad (United Provinces Southern ~  : 
Muhammadan Rural) : Is the Honourable Member quoting the Income 
from customs , 

Pandit Laks'bmi KantaMaitra. : I am giving the value ~ the ~  

of radiI) articles into this country. Now, what are t4e countrIes WhIch I1J'e 
profiting most at the cost of India and as a result of the Indian broad-
casting developmentt In the first place it is the United ~~ of 
America which had exported to this country to the tune of 13 lakhl:! in 
the year 1937 ... 38 .during the" nilw ~ and 14 lakhs in 1936-37, amI 
Rs. 10,96,345 in 19351-36. So America is leading all the countries of the 
world ill the matter of exporting radio goods to this country. Next comelJ 
the United Kingdom. 

Mr. President (The lJonourable Sir Abdur Uahim) : The HOllour-
able i\I('mber has two lllillutes lllore. 

Pandit Lakshmi KaDta Maitra: :::lir, I am sorry. I have so many 
thilJgs to say and I haye had so JlllldJ,-interruption during my !.peee.il" 
Tl!.e t'nited Kingdom comes next. '1'h(,11 the funny thing is that the Nether-
lands. of all countries, ~  third. exporting to the tUlle of Rs. 10,83..,000 
in the ."ear 1937-38 and all other countries in the last year, articles worth 
Rs. 3.54.928. The House will thus realize what a vast amount of money 
is being" drawn out of this country. Year after year. So we want a 
Committee composed of non-officials," experts, as well as of' officials to in-
vestigate the question of manufacture of wireless appliances in this country 
and if ~~  to give directions to the Broadearsting Department to give 
direct help and encouragement for the manufacture of radio sets in ihis 
CQlmtry. We may thereby stop a vast amount of about half a crore of 
t'upees heing drained out of thh: country every year. Sir, 'I!-poor country 
like [mlia cannot afford to have l1igh-priced radio sets. Ther,' mURt be 
cheap sets for her people. Thifi vast development in Broadcasting will 
be of little use ~ the country if its benefits are not placed within tilt: easy 
reach of tht> poor masses. 
Mr. President (The Honourable Sir Abdur Rahim) : The HonollI'able 
~  time is up. 

Pa.ndit Lakshmi Xanta Maitrll, :  [ will finish. Sir. The number of 
licensees IJas now mounted up to 55,000. But this is negligible comparNl to 
her vast population. Thit; Resolution, Sir, is not intended as a censure upon 
Government. They have from time to time appOinted so many commHtees 
and I I ~  ; let them agree to this Committee. This is an offer of co-
~  on our part. We all desire that broadcasting in India may be 
rnn on sound and healthy lines. With these words, Sir, I support the 
Resolution. 

Lieut.-Oolomel •. A" Rahman (Nominate!l ~ ~ II I  : Sir. I can-
not helll commenting on the very low level on which the debate took place 
on the last occasion when my friend. Sardar ~  Singh, brought for ... 
ward ;;1) many fI(·cusations against the AU-India Rfldio Department and 
the many wild statements he made. Sir. he then made many insinuatiuns 
againEt certain officers of the Department and, especially. I will make an 
aJlusicJII to his Deference to the Bokhari Broadcasting Corporation in India, 
"flithout /riving any shred of proof in support of the statements he made. 
HI' ffif>lltloned that certain ofticel'S were appointed on very low pay and that 
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in a vel"y ~ time they got rapid promotions. Well, this is only the 
natllral course m  a department which bas just been established and which 
is growing rapidly in every direction. This state of affairs is usual and it 
cannot be helpedr because when officers of suitable qualifications a,nd special 
adaptibility are engaged. perhaps on low pay, to be tried at:first and then: 
when occasion arises and they prove their worth, weU, they are given rapid 
promotion. Sir, when new stations are opened in different places such a. 
state of affairs is natural and will be occurring every now and then. I 
believe that in a service like too broadcasting service the rigors of the ordi-
nary Government rules and regulations should not apply so much as in 
other departments. Merit and special adaptability of the candidate for 
the service should be the only criterion, as it is the case in the B. B. C. in 
England. Even if it is admitted that_a few appointments have been made, 
I fail to understand how my friend Sa.rdar Mangal Singh, could connect 
it with one or two officers who have nothing to do with the controlling of 
broadcasting or the poHcy followed in: that Department. This perhaps is 
only a reflection of the cheap propaganda which ha.:, been carried on in 
some of the vernacular papers, and perhaps with a certain amount of com-
munal bias. 
Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban) : YIJU 

introduce that now. Keep it on a high level! (Interruption.) 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 
Lieut.-Colonel M. A. 'Ra.bman : This House should certainly refrain 

from being influenced by such petty considerations, and should encourage 
n small body of officers, mostly Indians, who are doing their best to establish 
this department which has got so many potentialities. 

The next point I will touch upon now and on this point the House has 
very pronounced views and that is the importation of experts from abroad. 
Well, ac; far as I know, only three experts have been imported in this 
Department. I think I am right in saying tMt the only experts who 
have been imported are the Controller, the Chief Engineer and the News 
Editor. All of them have been imported on short service terms only and 
their fundamental duty is to train Indians, and as soon as they find them 
capable of replacing them, they will leave this country. (V o-ices : " Are y011 
sure''') Sir, I am second to none in my desire to see my own nationals 
getting preference in the appointments in every ~  of the. Gov-
ernment., but I am not prepared to admit that, when IndIans of SUItable 
qUlllifications are not forthcoming, we must spite our face and refrain from 
getting experts from outside even on a short term, who could render use-
ful sernce to our country. The necessity of importation of experts. has 
been proved and I hope a day win come when we ~  be ~  
in this department. I hope it will come SOon. But tIll sucn tune as wC' 
are capable of running this ~  we shoul.d not pass any remarks 
or bring any false a,ccusation ~  ~  rUI!nm"! of the ~ ~  
ThC1'(! is no use ignoring the reahtles of the SItuatIon. Radio had been 
introduced in European countries long before it came t,..) India and the 
liuropeans naturally have got more experiell:ce .in the ~  in ~  
technique and iii. mliny other ways of estabhshmg broadcastmg system In 
India Therefore the Government of India were in dutr bound to do what 
they thought was' the best in the present situation by ~  experts 
from outside, who are doing, as far as my knowledge goes, admirable work 
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und,er very strange and difficult circumstances. Besides, this department, 
.as far as iny information: gbes, i& now recruiting in India for 'higher 
appointments' through the Federal Public Servie-e Commission and { 
ani also informed that lately many advisory committees have been flet 
u.p. 

Mr. lII. Aaf Ali (Delhi: General) : Where have they been .set up , 

~ ~  ltt. A. :B.ahma.n : In Delhi and in other places. That 
is ~ inforlnation. 

Kr ... Asaf Ali : Your information is quite wrong. 

Lieut.-Oolonel M. A. 'R.a.bman: Well, Sir, now I come to another 
point of my Honourable friend, Sardar Mangal Singh, as regards 
fayouritism which he mentioned in· his speech on tb-e 8th of April last. 
He then UBed many words like nepotism, favouritism, corruption and so 
on. l\ow, take favouritism. It is the curse of India that when new jobs 
are adyertised, hundreds ~  owing to unemployment. Those who are 
not taken, they do not attribute it to the failure of merit on their part 
but the)' attribute to the influences brought about by the candidatcs 
who nre taken in. That is the curse of India. But the leaders of public 
opinjon should not encourage it. Now, Sir, there is the question of 
programme. 1\1y friend, Pandit Lakshmi Kanta Maitra, has just said, 
what j,; this ~  in India t A few love songs, a few couutry 
song!>, a few news, anu so on, are ~ broauca.;;t. I would like to ii.-sk 
him. what else does he want besides these lovc songs? Another remark 
which he made w'as regarding !>oil research. I happen to have read Prof. 
Sa.l:Ja's urticles on these yarious matters. It is not at all true to say that 
the Professor has said that !IO research has been conducted as regards the 
soil, eleetric conditions, and so on. Now, Sir, as regards the programHle 
of Dlusic, there has been a lot of ~  Some like cla/'isical music, 
some prefer light music. Therefore, it is only to be expected that you 
eannot satisfy all tastes when there is a diversity of lan","1lages and when 

~ are different schools of music. Take classical music first. How 
many of you can understand and appreciate classical music? Will Prof. 
Ranga or Dr. Sir Ziauddin Ahmad appreciate classical music ! 

Dr. Sir ZiauddiJl Ahmad : I will be the last man to appreciate it. 

Lieut.-Oolonel 1\1. A. Rahman: I know Dr. Sir Ziauddin Ahmad 
enjoys music. but not classical music. Anyhow, the work which ~ entrusted 
to theae:partment must be judged with patience and sympathy. 'fhe Radio 
Department is gaining experience day by day.. They have been inviting 
public criticism and they have been most anxIOUS to get public opinion. 
They are changing their programmes accordingly. I know all these 

~ are being done. Now, what are the complaints reg'arding music 
programmes. Tb start with, let us see what the department is doing in 
this direction. Toore is hardly a well-known mUBician or a speaker or a 
dramatist or a .writer who himself or his work has not been presented to 
the microph<lne. At least, we must give them the credit for giving us 
the best Indian culture as far as it has been possible to do so. I do not 
know whether the HOUBe will appreciate it, but the question of the pel"-
eentll.ge of classical music as against ligb.t music is a very ~ pOint 
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not only in India, but in every country of the world. A. critic of course 
~ at the light mu.sic as a degradation and he 'looks at the classicai 

mus!c as an art, 1!ut remember there is such a thing' as'1nlcrophone suit-
ab,ihty. Your best .speakers and your best musicians may be an utter 

~ ,before a ~  So, the people who say that the music 
here ~ utterly nonsensIcal do not know the realities of the situatioil. It 
is. quite a different ~  t9 see a musician singing before you making his 
gestures and expressIons, but you do not pay' so much attention to' the 
quality of his vOice.. B.ut before th.e microphone; all these things are 
exdudeu except the qualIty of the VOIce. • 

Mr. President (The Honourable Sir A.bdur Rahim) : The Honourahle 
Member has only two minutes more. 

Lieut.-Oolonel It A. R.a.bman : Then, Sir, the new type of music 
is called the Tagore school of elassical mUfoIic and t believe also some of 
the filw companies indicate possible line of charige which is in the ~ 
tiOll or simplification, increased stress on "oice quality an.d in the words 
of ~ and greater rea,lization of the importance of form. 

In the end, Sir, I wish to appeal to the House. that Radio, as we all 
know, iii new to India. It has many possibilities, not only for amusement, 
hut for education and ~  for health and t;anitary conditions, for 
econohlic and social life. Let Ulo; not be led away by hearsay and preju-
dices and narrow-mindedness. but stand for the growth of this newly 
born child. I~  it grow up. It is likely to help in the solution of many 
difficult problems in this country. Give it a chance. Let the organi"ers 
establish their reputation; let them build up their organisation and judge 
them when they have crystallized their position and then there will be 

~  of time for you to criticise and bring forward this Resolution. But 
under the present circumstances I cannot see my way to support the Reso-
lution. I oppose it because I believe that no useful purpose will be served. 
by appointing this Committee. 

Mr. Manu Subedar (Indian Merchants' Chamber and Bureau: 

1 !'olI:. 
Indian Commerce): Sir, may I, with your 
permission, at the outset clear up what appears 

to bt' a positive misunderstanding: I heard ,,;th very great care 
the spt'ech that my Honourable friend, Sardar Mangal Singh, ~  
in movillg this Remlution and I am sure what he was trying to do was to 
refer to the kind of criticism to which this department was being subjected 
outside in the press and in private conversations. Sir. on behalf ?f my 
Party--in fact, on behalf of every non-Official. Member ~~ I WIll sa! 
f:;traightaway that nobody is trying to make capItal ~  of thIS at ~ poh-
tically or communally. T request every Member of thIS House belongIng to 
any c'ommunity not to treat this great subject ~  the pettiness and narrow-
ness with which it ~ been suggested that It may be treated. I would 
make an appeal to every Member of this House and ~ ~ ~  to look 
at this with the importance which it deserves and WhICh I ~  to 
point out as we go along. Sir, I will g? further and make It qwte clear 
that I have nothing whatsoever to do, WIth, and I h-ave. never set my eyes 
on any official of this department and thB;t none of. us 18 actuated hy any 
p'ersonal or any narrow m?tive of an:r kInd. I wIll go further and say 
that I am willing' to recognll!le and I will ask Honourable Members here to 
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recognise that when a department is newly set up, when it is experimental, 
when the staft' and the people are new, when they are new to team work, 
when they are assailed with personal criticisms, criticisms of pel"S9nal lik-
ing, when listeners from all quarters belonging to different sections and 
different types of culture ask for this, that a,nd the other, I want Honour-
able Members of this House to recognise that such a department is bound 
to have difficulties .and to sympathise with such difficulties. But at the 
same time I wish to bring to the notice of this House an experience which 
I had with another department, created ad hoc for the purpose in Bombay 
called the Development Department of Bombay. This department Wit::; 

cl't'ated by bringing into being in the first instance as director what Ll'tl} 
thought was-a powerfUl man. The department expanded rapidly almost 
on parallel lines like this department has been expanding and it ultimaLt:iy 
landed the province and the Government of Bombay into a loss of several 
crores of rupees which the province will be paying for years and years--
for the next sixty years. It is my intention to point out to this House 
and to warn them that we must take care that notwithstanding all the de-
fects of this department such a situation does not arise. The importance of 
this department lies in the fact t.hat it had been favoured by Sir James Grigg 
ever since he became the Finance :Member and that progressively increased 
allowances and increased expenditure from revenue has been sanctioned. 
Up-to-date, that is to say up to the end of the present financial year, this 
department would h-ave spent in revenue and capital charges no less than 
85 lakhs of rupees. 'Ilhir" is a big sum and we, Sir, as Members of tlJ.is. 
House, are the custodians of the taxpayers' finances and it should be our 
object to see whether we get adequate return for every rupee spent in this 
manner. 

Sir, I will also point out to the fact that the department is not what 
it was when it started. It may have started as a small baby, as all new 
departments start, but it has expanded rapidly. ~  9f us doubt whe-
ther the expansion has been on proper lines. In any case, it has expanded 
rapidly so much so that many new stations are now being opened. It is 
a debatable point whether it is of importance to strengthen a few centrnl 
institutions or whether it is of importance io set up 8everal small provin-
cial eentres. That is a large matter of policy. The department has now 
expanded and is working in so many districts and it is difficult to control 
them from the Centre. We have, therefore, expensive tours on behalf of 
the Controller, we have meetings of the stations directors also held. It is 
the curse of this conntry that costly conferences are held at the Centre,. 
with regard to each and every department. I say it is worth while watch-
ing whether this department. is nvw working and is going to work in the 
next few years on the most economic lines. Its work is undoubtedly di1Ii-
cult. I do not wish to withhold sympathy or credit from those who have 
been tackling this work, so far as they deserve such, sympathy and credit. 
Rut there are many major matters with regard to this department which 
rE'quire looking into and which require looking into by responsible :L\leru-
bers of this House. We are going to criticise this department not merely 
for what it has done. We give them credit when they have dODe well. We 
say that there are some things which have not been done. That is not 
denied. In fact the very clever Member in charge of this department, the 
Honourable Sir Thomas Stewart, in reply to several questions in this ~ 
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admitteu the defectt! in very sound parliamentary language. I will repeat 
those words. "I should be. reluctant " said Sir Thomas Stewart "to 
claim that the absolute has been reached in any of ihese matters": lie 
further said, " Government are now not so complacent as to assume that 
perfection has been attained". Now, Sir, this is a parliamentary admis-
sioll of defects. All that we now say is, let us have a committee the' 
cOllstitution is not ~  in the Resolution beyond saying ~  we 
waut a non-official majority. Let us have a committee wbich will 
examine not only what has been done in this department in the past, but 
,,·hat /Should be the general lines of development in this department in 
future. 

With regard to the past, I will take up a few points only 8.SI the time 
at my disposal will not permit me to deal with them in detail. With re-
gard to the past, vast purchases have been made. A very small portion 
of the money is being '!Ipent in this country and the IIULjor portion is being 
spent in England without calling tenders, competitive from Germany or 
America. It has been spent in the United Kingdom also by the system of 
limited tenders. All these matters have been admitted. I do not say that 
there was necessarily anything wrong, but I say that we should lay down 
Bound lines for the future. Then, we raised the question as to the manner 
in;.which the accounts were kept. We were told that capital and revenlle 
account:.: were not kept ~ that commercial accounts were not 
kept, that interest and depreciation were not reckoned separately, that mere 
prv j orma accounts were kept. We were told that it was not the immedia.te 
intention of the Government to turn this department into a commercial 
department. 1\Iay I ask, why not? It will be realised that considerable 
sums are involved. It is a matter of policy which I would ask this com-
mittee to examine, whether the duty on the import of radio sets should be 
50 per cent. It is further a matter of policy whether license fees should 
be Rs. 10, when it is pointed out that in the United Kingdom it is almost 
haH of what you are proposing to charge and what you are actually charg-
ing in this country. Both from the point of view of the taxpayer and from 
the point of view of the listener, there are issues involved which need a close 
examination. Then, Sir, we had the question about audit, we h'-ad ille 
question about recruitment of the personnel through the Public Ser.victls 
Commission on which I am glad on the information of my Honourable frIend, 
Colonel Hahman who spoke last that all the new posts are now being re-
cruited through 'the Public Services Commission. Sir, with regard to the 
personnel, I do not want to say that any particular ~  who ~  
come is fit or not. I only judge by the results as they strIke the. publIc. 
Weare entitled to feel some apprehension as to ,!hether eyerythIng has 
~  ~  when we are told that several places WhICh were filled up were 
filled up without  any advertisement: For example" I am told that 
Mr. Fielden's post was never I~  that Mr. Gyder s post was never 
advertised. It may be that by selectIOn you may ~  a. good man ; on 
the other hand in aU public State departments the I ~ rule and 
the only safe rule is to advertise f?r ~ ~  places. TJ:en, SIr, I do not 
want to discuss the qualifications of IndIVIduals, but I will ta.ke the oppor-

~  1:0 quote Sir Thomas Stewart's own words : 
"The Controller of Broadeasting has no tecbniea1, i.6., eeienti1ie or engineering 

qualifications, but he possellSes specialised knowledge and knowledge of the adminiJI. 
trative side of broadcasting." 

L198LAD 
E 
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I have no reason to doubt that he does possess it, but all I say is that 
after he came here, here w.as .a 'department rapidly expanding. It may be 
that he has made his best eif()rt, but whether this effort has given adequate 
results or not is for the taxpayer, who has paid the piper, to judge. All I 
am saying is that we should have a committee to examine these matters. Let 
us haye this committee and see whether the promotions wh.ich have been 
very rapid in this department have been rightly rapid or whether there 
has been an error, an error to which all officials, being human, are liable. 
I do not say that the committee will necessa.rily find against th.em ; the 
el'Inmittee may find that everything has been done properly and the COlll-
mittee may even give credit to those who have done it properly. But gen-
erally in such matters what raises difficulty is the question of prestige. From 
these Benches we have asked questions for information, questions wl!.ich 
do not involve any personal or any other low, narrow or petty motive; 
and yet we have been definitely turned down and no ipformation is 
vouchsafed. .Even the faults of the department, which are well-known. 
are being covered up by the answers in their defence. It may be the right 
parliamentary system but we say that now after nearly four years of 
the existence of the departmen,t it is time to take a review and to examine 
whether everything is all right and what should be the lines for the 
future. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member has two ~  more. 

Mr. lI/[anu Bubedar : Then, Sir, I will summarise in a single sentence 
that with regard to the two technical matters there is discontent,--diseon-
tent with regard to the non-pUblication of 1100 Kirke report, and discontent 
with regard to the choice of the wave lengths, which I can see from the 
representation of the Association of Radio Dealers who ought to know what 
they are talking ~  ~  is a wrong choice between 60 and 90 taken, 
a wave length which many existing machines of listeners do not provide the 
faciJity to catch. 

Then, Sir, lastly I will say that this department is not being run ('ll 
business-like lines. I endorse everything that my Honourable friend, 
the Nawab Saheb, said with regard to the production of cheaper sets. It 
will be a business proposition for Government to produee cheaper sets in 
or:i.er 1.0 increase the number of licensees. Why are they neglecting tbeir 
Dwn opportunities by this kind of thing T  I am sure there are ways and 
means of doing this. 
Lastly, Sir, I repeat that this demand is not narrow or communal. 'l'his 

demand is a broad demand from everyw.oore. No less a party than the 
editor of the estimable paper Statesman,-&. party which generally bas 
a soft corner for Government,-is nOw saying that " there is something 
basically wrong " with this department and that the demand for a com-
mittee is fit and proper. I hope, Sir, that in view of the several important 
financial and business considerations which. I have put forward, the House 
will abandon every other narrow test and will say that on these grounds-
we who are responsible to the taxpayers must look into this and discharge 
our responsibilities properly. 
The Assemw,. then adjourned for Lunch till Half Past Two of the 

Clock. 



The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. Deputy  President (Mr. Akhil Chandra Datta) in the Chair. . . 

Mr. ~  1\1. Joshi (Nominated Non-Official) : Mr. Deputy President, 
I am afraId I may not be able to keep this discussion on a very high 
level. I have to refer to very small incidents because from these small 
incidents I have formed the impression that this departmEnt of the 
Government of India is not being conducted in an efficient manner. 
The things which I shall narrate are a part of my correspondence 
with this department. . 

About a year ago this department asked me whether I would give 
a broadcast talk; and in that letter they mentioned that a paid tele-
gram form was enclosed with that letter. I did not find the telegram 
form. I wrote to the department telling them that I could not broad-
cast as I wus busy, but there was no telegram form e.nclosed. I wrote 
to them for two reasons :  I am interested in seeing that the public 
departments in this country. departments of the Government of India, 
should be managed efficiently. I am also interested in seeing that those 
officers who conduct our departments are above suspicion in the matter 
of money. I thought that if the telegram form was not enclosed with 
the letter either it was a mistake of somebody or somebody was in the habit 
of swallowing nine annas and not send the telegram forms. I expected the . 
department to write to me saying that they had made enquiries and that it 
was either a bona fide mistake or, if S()mebody had taken the money, they 
had punished that ~  I heard nothing. This is one of the instances. I 
do not wish to judge this department by this one case. Then I was again 
asked to give a broadcast talk and a sort of contract form was encloserl 
with that letter. I accepted the invitation, signed the ~  form 
and sent it to the department. I gave the broadcast talk and they asked 
me, if J wanted the money I must send the contract form. But I said I  . 
have sent them the contract signed already. They said : " Our accountant 
is changed and the form may have been lost." .... 

An Honourable lIIember : Did you get the money , 

Mr. N .•. JOIIhi : I got the money all right because I signed another 
contract form. I wID give another instance. When they wrotc: to me 
~  me to give a broadcast talk, the letter was addressed not to any 
addres!I which is known to me. I quite realise that mistakes are made: 
I aSlmre you I realise that. I myself make mistakes. I, ~  wrote 
to the department asking where they got this address of DUlle, breaus;> 
I had' never stayed at the place to which the letter was addressed. I 
thought I might receive a reply that.a mistake was made and they were 
sorry for it. No, Sir. That was not the reply. The reply was that 
they (!ould Itot trace how a mistake was made or who sent that letter .... 

Sir Kuha.mmad Yamin Khan (Agra Division : Muhammadan Rural) : 
What was the date of that letter' Was it the 1st April , 

( ~  ) 

~  
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Mr. N. M. Joshi: I do not know all those dates. I have given these 
three cnses. If there had been one instance I would not have complained. 
I would not have drawn the conclusion that the department was ineffi-
ciently managed; but these· are three cases in the correspondence with 
one man within a short period of about a year; and if I draw the 
conclusiou ~ the department is inefficiently managed, may I ask 
you 'Whether my conclusion is absolutely without foundation' But 
my eomplnint is not only that. I quite realise that this is a new 
department as our Honourable friend, Colonel Rahman, has told Ubi 
and it may take some time to attain efficiency. But 'v hat I found was 
unwillingness to be efficient. If I go out of my way to teU them that 
something wrong. has happened, I expect them to take steps that these 
things will not happen. On the other hand these people try to suppress 
these nets of inefficiency of their subordinates. I would, therefore, like 
the Government of India to make a close inquiry. It is not right to 
eXCUse inefficiency on the ground that the drpartment is a ne,'V depart-
ment. Let us make some allowance for the fact that the department 
isa new one : but let us at least see that the d,epartment is willing "tid. 
reform itself. I have seen no signs of that. I was sorry that my 
Honourable friend, Mr. Ramsay Scott, gave a certificate to this depart-
trlent for its efficiency. He may have some personal knowledge about 
its efficiency but my experience is quite different. I 'Would lIke to make 
one or two other remarks about the financial aspect of this department. 

1 would like the Government of India to tell us whether this depart-
ment is conducted in such a manner that its burden will not fall on the 
poor people. So far as I can judge today, it is the well-to-do classei in 
this coulllry who are making use of the radio department. The raclio 
sets are mostly practically beyond the means of what I may call the poor 
. people. I myself have not been able to purchase one set yet. I, there-
fore, propose that the cost of the dropartment should not fall 011 the 
general revenues of this country. The cost  should fall upon t.hose 
people who want this department. I am not suggesting that the 
department of broadcasting should not be maintained at the public 
expense. If the department is to be maintained at the public expense, 
its benefit must go to the poor people. I, therefore, want to know what the 
'Government of India is doing to make the broadcasting service available 
to the poorest people in this country. If they are making losses on this 
department in order to brnefit those classes who ~  afford to spend a 
fairly large amount of money to purchase a radio set they are not justified 
in spending public revenue on this department. I, therefore, want 
the Goycrnment of India to take ste1;>s in co-operation with the varioUR 
munieiplilities in this country, in co-operation with the Provincial 
GQvernml':nts in this country, to see that the broadcasting service is 
made available to the poorest people in this country. Even the POOi'cst 
people in this country have a right to have some recreation and to have 
a power1'ul means of education and instruction. 

IJ8st year during the Delhi Session I was one of those people who 
asked the Honourable Member in charge whether he publishes a SOl't 
of commercial account fOr this department. I was told, no. I do 110t 
know, Sir, why. This iR not a department intended for the poor pp.(,ple. 

~ iii not a department of which the poor people get the full benefit. 
Fairly well-to-do classes get the benefit of this department, and it is 
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our ~  to see that this department's accounts are kept on com-
mcrCIal hnes. The Government of India ~ ~ taken steps to put their 

~  and Telegraph Depaz:t;ment on commercial lines. Why are they 
&:frald or ashamed. of puttmg the Radio Department on commercia.l 
hnes! I, therefore, feel that the Government of India should 1"f.yise 
theil" policy and place the accounts of the Radio Department on com-
mercial lines. 

01le word more, Sir, ab.out the training of Indians for this depart-
ment. I was told by my frIend, Mr. Ramsay Scott· that it is neCetisary 
to iJIlJlOl".t ~  in the beginning. But, Sir, before we import any 
expertN, IS It not the duty of the Government of India to train IntEans 
for this purpose 7 The Radio Department was not started over-night. 
'l'he ~  of India must have considered this question for abuut 
two ~  The thought must have occurred to them that India must 
hn ve a broadcasting service. Then they must have held certain eon-
fet"ences Hnd consultations, and I am quite sure they must have spent 
about two years' time in considering the question. If the Government 
of 1ndia had sent say two, three, four or five Indians abroad to be 
trained for this purpose, the money would not have been wasted. But 
it is 110t the policy of the Government of India; their policy is mIt to) 
train 1ndians and place them in charge of  important departmenia. The 
Government of India is afraid of placing Indians in charge of important 
offices. That is the real secret. If the Government of India really wanted 
Indians to be trained and placed in charge of the departments, there was 
time ('nough for them to do so. Moreover, we are told .that these uffice1'8 
will train Indians. I am very doubtful about it. 

An Honourable llember: Everybody is doubtful. 

Mr. N ... JOIhi : The other day the Honourable the Commerce 
Member told us that he did not ask an Indian whether he would accept 
a PORt Cl1" not depending upon ordinary human nature. May I ask, 
Sir, whetller it is ordinary human nature for a foreign expert who. 
has come to our country to train Indians knowing very well that he 
would lose his job the moment he trains them, whether it is ordinary 
human 11l'1t11re to tr&in suitable Indians to occupy the positions which 
thesp. foreign experts themselves are holding today? 

The Honourable Mr. A. G. Clow : Hundreds have done it. 

Mr. N. M. Joshi: Hundreds have done it ; hundreds Dlay not have 
done it. We have goot .experienceof people who ~  ~  here as 
expl",rt!l for a certain period and they are contmumg st.lll, and .that 
shows clf.'ar]y that these foreign experts have not ~ ~ Indlans. 
Hundreds may have done it, thousands may not have aone It, and we 
know very well that we are being trait;ted. ~  over r. hundred ~  
by foreign experts, and the services are stIll I ~ ~  I, ~  
feel tlt8t the right policy for the Government of Indi.5o IS not to Import 

~  rxperts, but to send out In.dians to. be. ~  abroad. The 
Indjll.ns who are trained abroad WIll ~ I  III tb.IS country;. they 
get experience and they will be able to gIve ~ benefit of thelr ex-

.... to thI'S country even after they have rebreod from Government perknCf'. . . d th t  .  t  d  A 
8  . -e Onr money is spent on foreIgn ('.xperts an a IS was e  . 
~ ~  . ex ert comes here; he becomes a better eXl?ert after five year" 
Cloen ft he ~  an Indian, aild when he gets experIence for five years, 
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he goes (lut of the country.-· The country loses the experience which he 
has got at our expense. I, the,refore, feel that the Government of India 
should revise their policy in this matter. Whenever they want experts, 
they should send out Indians abroad to be trained, so that not only 
they may oecupy positions which are necessary to be filled in, but the 

~  also ~  get their experience even after their retirement from 
service. I hope, Sir, that the House will pass this Resolution. 

One word more about the appointment of a Committee. This is one 
department, Sir, about which we have heard all sorts of things. I am 
not sayhlg there is truth in those rumours. I have had no occasion to 
verify those rumours, but the fact remains that all sorts of queer rumours 
are there. Is it in the public interest, I ask, that anybody here Or aIly 
section .(If this House or the Government of India should oppose an 
inquiry ~ By not agreeing to an inquiry, you will only give ~ 

for thnse rumours and for the further spread of those rumours. I, 
therefore, hope that the Government of India will not oppose this 
inquiry, riot only to give a quietus to these rumours, but also to see that 
this department is conducted in t.he interests of this country. 

Sir Muhammad Yamin Kha.n : The Resolution, Sir, says that a Com-
mittee be appointed in order first, to inquire into the working of the Broad-
casting Department, secondly, to make recommendations regarding its work-
ing in the future so as to make it more efficient and popular, and thirdly, to 
snggest measures for encouraging the manufacture of radio goods in 
India. I will take each case separately. I shall take the question of 
popularity first.. I am very glad that my friend, Pandit Lakshmi Kantlt 
Maitra, from Bengal, gave us certain figures, and they clearly show that 
within the last six or seven years this Department has made radio very 
popul&.l' ~  this country. If the figures of radio goods imported into 
this I~  have gone up in the manner stated by the Honpurahle 

~  then there is very little doubt that radio is beeoming very 
popu]ar ill this ~  In fact it has become very popular. 

Then, the second thing is whether the department should be made 
more efli<,jcnt. The Committee which is proposed to be appointed is 
to have a non-official majority, and my friend also suggests that some 
experts slwuld be included. I am always doubtful, Sir, whether the 
efficiency of 8 department's working can ever be achieved by the advice 
of non-offit:ials who have had no experience of the working of a depart-
ment! 

Mr. Mohan Lal Saksena (Lucknow Division: Non-Muhammadan 
Rural) :  Y ()u have no faith in yourself. 

Sir Ku'bemmad Yamin ltbaD : If there are g,oing to be expertl:! on; 
the (Jommittee, certainly they can advise much better, but from where 
are we going to get experts to advise on the working of the radio' 

1I'r. Kohan Lal 8a.ksena : F-rom India. 

Sir lIfubamDad Yamin Khan: But the same question will eome 
before thi'! House again and it will be said that foreign experts have 
been imported here. We had an expert appointed to make the railwaylJ 
more efficient, and people were brought not from India, but from Soutb 
Afri('l.l. from England and other countries. Now, my friend give.i to 
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the Goyernment a handle to ~  foreign experts, knowing very 
well that there are no experts ill India who know anything about the 
working of a Radio Department. If we import experts from abroad, 
then some people will take the Government to task and ask the Gov-
emment of India as to why they brought outsiders from abroad. 

Pandit Laklbmj KaDta Maitra : We have got enough experts here. 

Sir Muhammad Yamin Xban : It may be my friend's opinion, but 
as far as I know, there are no experts here except those who are 

~  in the Radio Department. Then, Sir, if some non-officials 
sit together, what advice can they give about the working of the radio 
or to improve its efficiency f 

Mr. M. As&f .Ali;: Are ypu a member of the Advisory Council , 

Mr. S. Satya.1ilurti: What are you there for' 

Sir Muha.mmM Yamin ltha.n : I will tell you very soon. The other 
point comes in about working in the future. That is something connected 
with efficiency. I need not bother about it as I have already explaincd. 
The third point is about the manufacture of radio goods in this COWltry, 
.May I ask how any committee of non-officials, combined with experts. 
who may be experts only in the working of the department, can advise 
about the manufacture of radio goods' My friend. Mr. Subedar, 
~  frorr. Bombay and is probably connected with all the financiers 
there: This is the duty of the merchant class. As he was saying, patriots 
UP not lacking in this country. Only day before yesterday, they were 
$aying that people are ready to sacrifice and accept jobs on lesser salary. 
When these rich merchants of Bombay come forward to produce cemcnt, 
buy Tatta shares and steel shares and so on, why cannot they have radio 
8ets made in India. Everything which people want to shelve is rf:ferred 
to a committee and a committee which is appointed to do anything does 
away with the object for which it has been appointlld. Let us see 
frankly what this Resolution means. Lot of questions have been plJt 
in this House for a long time on the personnel ol the staff of the radio. 
If you read the debates of this House there have been every day 
questions 8'1 to why such and such a man has been appointed, why 
such and such a man has been given promotion. This department 
employs cHtain individuals and certain posts fall vacant and 
naturally people make applications for appointment. and jf they ~  
disappointed they seek the help of the Members ~  ~  House. I thmk 
there is hound to be deterioration in the servIce If Members of ~  
House' interfere in the selection of the staff. Anyb'Ody who gets dIS-
appointen rushes up to one Member and asks him. to P'.lt. a. quesLion. 
The Honourable Member from Bombay said that thIS commIt,.ce ~  
examine whether any individual has been give!l rapid ~  or 11ot. 
I would have ~  supported thIS ResolutIOn '!ut for the 
undt'rlying motive behind this ~  Why do ~  pIck up one 
dCpal't.lllPnt and ask for an investIgatIon' If you want to retrench 
the salaries, then take up all the depar!ments of ~  ~  of 
Indin and !lee if anybody has got ~  rapId a promot.ton III ~  last ten 
years ann is receiving twice or thrIce. the salary he was gettmg. Why 
lbke this invidious distinction and pIck up one department. and why 
attack two or three individuals who cann,ot defend themselves. Tbat 
is not the proper way for the House to adopt. 
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Mr. M. Asaf Ali: I should like to know whether the HonouI"al)le 
Member was against the Skt'en Committee and the Inchcape Committee 
also. ThC'y were dealing with expert questions. 

Sir Muhammad Yamin Khan: I am not going to speak on all the 
things in Timbuctoo. The Advisory Council advises only on certain 
matters which are put up before it. As far as the radio programme is 
cOllcerned, "here is a committee. The Council divides itself into several 
sub-c(}mmitters. One is the rural programme sub-committee. There is 
another sub-committee which advises about the music department. The 
people thl're do their best but I am sprry to say on the floor of the 
House 111&t we really do not get sufficient material which we ought to 
get before us and the advisory council should be taken into greater 
confidence and their advice should be sought on broader issues. I am 
not here te, justify the doings of the dep8l"tment but what I stand for 
is this. The Resolution as it is drafted is not very desirable. The 
reference which has been dragged in about personalities is most 
undesirable and this House should never indulge in this sort of thbg. 
Had this Resolution been worded better and if the personalities had not 
been dragged in, then the Mover would have found greater support for 
his Resolution than he is finding today. I think the committee will do 
no good. It is not desirable. It is not wanted and I hope that the' 
Honse will not accept this Resolution. 

Babu Xailash Beha.r:i LaJ. (Bhagalpur, Purnea and the Sonthal Par-
gall as : Non-Muhammadan) :  I rise to support this Resolution not 80 

3 much with the hope of its acceptance by the House 
P.M. but to have my say, as I want to say something. 1 

have lost hope of the acceptance of this motion because in the very 
beginning some questions have been introduced which even the Mover 
of the Resolution had not, in his mind. I appeal to the sections of the 
House which have introduced this feeling or this controversy to con-
sider the matter coolly. The Mover of the motion did not mention the 
name of any Muhammadan but he mentioned tue name of one Mr. Bhat-
nagar, when he was pqJled up by the President, and he mentioned that 
this Illan had been raised from a petty salary to the position of one 
drawing a salary of some Rs. 500 or 700 a month and from this very 
instance it might appear that his intention was far from attacking any 
community particularly. After going through his speech, which is 
already in print now, one can very well find that his intention was far 
from communal, but it was an attack on the whole system of adminis-
tration as carried on by the particular Department. 

An Honourable ltember : What about the reference· to the Bokhari 
brothers , 

Babu KajJaah Behari Lal.: Of course it is unfortunate that that 
has been interpreted by one section of the House in that light but speak-
ing against the Bokhari brothers or the Bihari brothers or against any 
other b.rothers does not amount 1? ~  ~  particular community. 
Our frIends should have taken It In that light. Now, even if there 
~  a r.elative of some of our friends here, and if the Department was 
beIng mIsmanaged, any reference to that relative should not be taken 
in that light that it is a personal or communal attack but it is an attack 
upon the Government, upon the administration which is being run not 
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properly. If it is looked upon from that point of view, from ~ point 
of view of the best administration, then of course it would appear that 
there was no such intention. I have gone through the speech of my 
friend, Sardar Mangal Singh, and have found that there seems to be 
no intention of an attack against any particular community, though it 
might be an attack against a particular individual who might be mis-
managing affairs. If our friends would have taken the matter in that 
light, the fate of the Resolution that is now going to be determined 
would have been otherwise. However, I have already said that I have 
to say something and I must have my say .. There are different points 
of ~  that have been placed before this House. Some friends have 
given the history of the broadcasting movement here in India. Some 

~ given a certificate to the Department that it is carried on very 
efficiently and some have wanted efficiency in the matter of the supply 
of cheap radio sets. Some have wanted a particular thing and others 
have wanted something else. To me it seems tha.t although for a poor 
country like ours the supply of cheap radio sets is surely a necessity, 
at the same time we should not lose sight of the justice that should be 
done equitably to all parts of the country. We find that even the 
Statesman in its editorial today has hinted that of course if the Govern-
ment would have given as much attention to the supply of cheap radio 
sets as the Government is giving its attention to the setting up of so 
many radio stations, the All-India Radio Department might have done 
Bome real good. That is ~ in conformity with the idea that the 
Europeans should be still pampered as they have been up till now. 
Our conviction is that up till now the Government has catered very 
much more for the pleasure of the European section in this country 
tban for the real education and the progress of this country. The 
important stations are in the important presidency capitals where the 
EUl"Opean section predominates. They have got radio stations there 
since a long time, and it is those places that are being provided still 
further number of stations. Sir, I put a question during the last Simla 
Session regarding the radio stations in the provinces where they are 
not in existence and the reply of the Government was that the exist-
ing stations are Rupplying their need and though the stations that were 
lJeing contemplated to be established would have supplied the needs 
o! t.he different parts of the country, they have not yet got any radio 
station. My question was whether the present radio stations are 
really serving the needs and I had doubted that perhaps the distance 
which they were intended to serve was not being served by the present 
radio' stations and the Honourable Member replied that as a general 
statement this was correct" that is, the Government admitted that the 
. provinces that have not got' any radio station up till now are not being 
properly served by the stations that are in the neighbouring provinces, 
and the promise was that the new sets of stations that were being con-
templated would serve the purpose. That was in 1937. And to a 
supplementary question of my friend, Mr. .Azhar Ali, when he put 
the question •• will the people of the provinces who are ~  
finn ~  in this department in the respective provinces f", 
the Honourable Member from the Government replied that this did 
D9t arise from. the question. To me,. this question ~  it may !lot 
~  arising technically out of my questIOn was the most Important thing 
arising out of the question. As we have found just now from all th& 
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sections of the House, it is not only the educative value of the broad-
casting that we so much stress upon. The question of loaves and fishes 
and sharing the benefit out of it economically also arises, and we find 
that not only the people of this country in the different provinces are at 
luggerheads over the economic advantages but people from abroad who 
have got no interest in this country are also a sharer in this economic bene-
fit ; and, under the circumstances, we cannot shut our eyes to this aspect 
pf the question ; when the question of sharing the economic benefits 
arises how can we say that the employment of the people of the res-
pective provinces does not arise 1 What I want to impress upon the 
House is that although I had very little to say on this Resolution be-
cause I come from a province where there is no radio station and where 
people are very little acquainted with technology of Radio or with the 
corruptions prevailing in the Department, the general feeling is that 
in spite of so much talk about the popularization of radio, 
very little has been done to popularize it in our Provinces. 
(Interruption.) As a matter of fact I am not speaking only of my pro-
yince, but as my friends reminded me a little before, I am speaking on 
behalf of all provinces which have not got any radio station. My own 
~  has not got as yet any radio station. Keeping in view this 
point, I think perhaps this Department of the Government has failed 
to keep its sense of justice and sense of proportion so far as the estab-
lishment of radio stations in all the provinces is concerned. It might 
be even today that those who are occupied very much with their own 
sense of pleasure might be thinking of cheap radio sets to be provided 
for them. For instance, the Statesml//n. has advocated this today and 
many of my friends here think only of their cheap radio sets because 
they have already got radio stations and other advantages in their 
province, but to us in the provinces where there is no radio station 
we think of that aspect also whieh may bring other kinds of ~ 

advantage to the people ..... . 

Babu Baijnath Bajoria (Marwari Association: Indian Commerce) : 
Do Jon want to be saddled with one , 

Habu X&ilaIh Behari La1 : I know my friend, Babu Baijnath Bajoria, 
baR got very orthodox views and perhaps he might be thinking about 
the radio as a  " burden" and so he speaks of saddling. Perhaps he 
may star;tle us with some novetl and orthodox idea about broadcasting. 
But I think we should welcome broadcasting and if we urge for an 
inquiry it is not with a destructive motive but with a constructive 
ml)tive. Our motive is that it may improve. Unless we inquire into 
so many things that have been said up till now, how can we say where 
the corruption lies' If an inquiry is started for the justice of the wnole 
thing, our province may also be benefited by that inquiry because, 
having once accepted the principle of administering the department 
justly, the inquiry committee may bring within its scope the extension 
of Radio sta.!.ions to Provinces where they do not exist because this 
:Resolution seeks to inquire into the wotking of the Broadcasting ~ 

partment as it has worked up till now and· also to inquite for the future 
progress. If this Resolution is accepted, I think the scope of the in-
4uiry will also include whether it is to be popularised in the provinces 
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where there does not exist a radio station. I have stressed upon this 
aspect of the question and, if the Resolution is accepted I hope it will 
be 1-aken into consideration. ' 

rrh-ere is one other question to which I would like to refer. It 
has been said by some Members on Government Benches that what else 
my friend, Mr. Maitra, wanted when he said that the Broadcasting 
Department only broadcasts love songs. Some Honourable Members 
also said that not only, does he want love songs but singers of those 
songs as well. Although I do not attach importance to this joke, but 
I am afraid this is the only thing that has been placed before us and 
our mind has not gone beyond the songs and the singers according to 
the programmes of the Broadcasting Department. I would just like to 
tell my friend who said what eIRe do we want except the love songs 
that this Department may have accepted the suggestion which the 
person responsible for the Bombay station had announced, namely, to 
relay the Congress session at Haripura, but which was subsequently 
cancelled. Of course, Government might say that they do not want 
their Broadcasting Department to dabble in the politics of this country. 
I can understand it if they are anxious to keep their radio stations free 
from politics, but, at the same time, I would ask them to have some 
prineiples in this matter. They have not yet got any principle in the 
matter. If you go into the matter carefully, you will find that this 
Department has allowed itself to be used by reactionary politicians 
and thpir speeches have been broadcasted. (..4. voice: "Can you 
mention any name''') Sir Chimanlal Setalvad was allowed to broad-
east his speech. However, I do not want to dispute the principle 
which the Government want to enunciate. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honour-
able Member's time is up. 
Babu Kailash Behari Lal: If the Government does fix some prin-

ciple in this behalf, it wiII find it easy to run this department at least 
for the benefit of the people. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : Dr. Sir Zia-

uddin Ahmad. 
lVIr. B. Ba.tya.murti: Sir, I rise on a point of order. It has bpen 

ruled here more than once, and after I came h-ere, it has also been 
ruled by the Honourable the President of this Assemb.lY' that at a 
fairly early stage in the debate on a ~  Resolut;.Jn somebody 
on IJehalf of the Government ought to mtervene and ~  ~  Gov-
erJlment position. This debate started on the last non.-offiCIal day 
and it had been going on now for some time. About SIX speakers 
have already taken part in it, and it is now a quarter past three. I 
request you, therefore, to ask the ~ ~  to put up one speaker 
at. lellst from their side. I want also to remmd you and the Govern-
;ment that they have the right of reply also, otherwise Wei shall be 
simply beating the air all the time. I, therefore, request you to call 
UpOll the Government to let the House .know theirattit.ude in .the 
matter as to what they propose to do WIth regard to thIS ResolutIon. 
It is a well-JmoWD parliamentarr princ.iple that in order to make ~  
debate useful, it must be partiCIpated m by the Government at a f81r-
ly early stage. 
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Mr. Deputy President (Mr. Akhil Chandra Datta) : Although I 
cannot rule, still I do think that it has been always held to be desir-
able that somebody on behalf of Government should indicate their 
views at an early stage of the debate. I think it is quite a reason-
able request and I hope the Government will not disregard it. 

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-1\luham-
madan Rural) : If they have no case, what are they to do , 

(The Honourable l\Ir. A. G. Clow got up to speak.) 

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan) : On 
a point of order, Sir. You have already called upon Dr. Sir Ziauddin 
Ahmad to speak. 

Dr. Sir Ziauddin Abmad: Sir, had my friend, Sardar Mangal 
Singh, finished his speech after delivering his first sentence, I dare-
say he would have received considerable support from the House, but 
he would not have achieved his object by his first sentence. He has 
introduced in his speech a novel phraseology which he called the 
Bokhari Brothers Corporation. If I follow his chain of argument 
then I am entitled to call the Central Public Works Department as 
Mangal Singh and Sant Singh Preserve. (A voice: " Question T") My 
friend says 'Question '. Then, I also question tM phraseology of 
Sardal' Mangal Singh. Now, my friend, Mr. Joshi, has suggested, 
and I entirely agree with him, that we ought to send out some persons 
to ~  for training, but this will not be sufficient. A person who 
is to be trained in England and has not sufficient experience will be 
good enough to run a department but he will not be competent to 
start a new department. In any case, we do require some experts, 
and the time will come when the Indians will be able to look after 
themselves. 

Now, this question of the radio has been taken up by several 
Universities in India. I know of several Universities where persons 
are being trained and I am confident that after five years Indians will 
be available in sufficient numbers who will be able to manage the 
Radio Department as a whole. I agree that we ought to take every 
step to train our Indians but I also maintain that this does not dis-
pense with the requirement of experts to start an entirely new show. 
My friend, Mr. Maitra, mentioned a good deal as to what the func-
tion of the Radio Department should not be, but I am sorry he had 
no time left to explain what the functions of the Radio Department 
should be. I hope he will be able to find some time during the 
Session of the .AssembllY to explain to us what his views about the 
functions of the Radio Department are. Sir, I doubt very much whe-
ther the Committee of the type suggested in my Honourable friend's 
Resolution will serve the purpose which he has in view. If we have 
a non-official majority on it and persons like himself and myself are 
put on it, what can we say about the suitability of medium waves and 
long waves or about the position of the soil and all kinds of techni-
cal terms which my friend, Mr. Maitra, introduced in his speech. 

Pandit l.aksbmj Kanta lIIaitra: I understand those things. 

Dr. SirZiauc1din Abmad : I can assure you that I understand them 
st.ill better, but I cannot call myself an expert. 
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Sir, there are a few suggestions which I would like to make in 
connection with this debate. In the first place, Government ought 
to take very great care that the radio in India is not used for pro-
paganda in party politics whether it is a propaganda for the Govern-
ment or whether it is on behalf of any other party. Therefore, this 
ought to be left as an amusement and as an instruction to the people 
and in no case should it be utilised to advance party politics of any 
party in this country. I am glad the Government is taking care about 
this point. 

Another suggestion is  this. As my Honourable friend, Mr. Joshi, 
said, it should be a commercial concern. It is a commercial concern 
and a profitable one. From 1933 up to the present time the Govern-
ment have earned 74 lakhs and they have spent 39 lakhs over this 
department. That is to say there has been a saving of 35 lakhs which 
has gone into the pockets of the Government. I should suggest that 
the savings of this department ought to be utiilsed for the improve-
ment of this department. I have got figures of income and expendi-
ture for all these years. Without going into details, I must say that 
the savings should be utilised for the development of this depart-
ment. 

I wish to say a word about the price at which these radio sets 
are sold in the market. I have gone through the figures carefully. 
These radio sets are landed in Bombay ex-duty at Rs. 58 per set and 
its retail price is Rs. 300 and more. This is really enormous profit. I 
am told that ~ of these people are having a profit of nearly"275 
per cent. That is if a set costs Rs. 100, it is sold for Rs. 375. I think 
it is really the business of the Government to popularise the radio in 
this country and towards this end the Government should try to put 
an end to this profiteering on the part of the radio dealers. In their 
broadcast talks the Government should announce that a particular 
radio set costs at the factory so much, that the cqstoms duty is so 
much. In this case the buyer of the radio sets will know how much 
he is paying for the set, and whether the price demanded is a reason-
able one. 

The next point I should like to touch upon is the appointments. 
I understand that Government have already introduced the system 
that all higher appointments shouid be made through the Public Ser-
vices Commission. I welcome· this particular change. At the same 
time I should like to suggest that in order to avoid all the criticisms 
which have been levelled today, all other appointments . should be 
made through a selection committee. The recommendatIOns of the 
selection committee should not be set aside by one or other individual 
officer of the department. The decision of the selection committee 
,honld be final and the only authority which could over-ride the re-
commendations of that committee should be the Government. The 
Government should interfere if they are convinced that the selection 
was 110t a fair one that the selection committee has been influenced 
or prejudiced T r 'WOUld suggest that the members of the committee 
should not be permanent because the moment it is known that the 
memhers are permanent, then a large number.of recommendations 
would be pouring in. The members of the cOmmIttee should be select-
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ed ad hoc as they are selectp.d lD many other departments and they 
I:Ihould not serve year after year. The committee should include per-
roanent officials of the department, also non-officials. I know that the 
selection committee in the case of the army selection is an ad hoc 
committee and it is not. a permanent body. 

The next suggestion I should like to make is that there should 
be some officer of the department who should be capable of making 
better selection of persons chosen for giving talks. Very often they 
select persons to talk who merely come for Rs. 25. We should really 
have talks from ·persons who do not care for Rs. 25. At Delhi station 
particularly there is great advantage. The Government have very 
often· expert committees whose members assemble in Delhi almost 
every month, or every fortnight. The Broadcasting Departmeut 
should be on the look out for such experts and request them to talk 
on subjects in which they are proficient. They will have to fix the 
time according to the convenience of these experts and not accord-
ing to the convenience of the radio apparatus. I myself have a sad 
experience, I was asked only once to deliver a lecture. But they 
gave me a particular time and a particular subject. On that parti-
cular day I happened to be in Calcutta and I sent a substitute to talk 
for me and it was given out that I had delivered the speech ! 

Now a word about customs duty. I say the present rate of 50 
per cent. ought to be reduced because the consuiners won't care to 
purchase radio sets at a heavy cost. If you fix the customs duty at 
50 pel' cent., the profits of the seller are also proportionately increased. 
I suggest that the customs duty should be reduced from 50 per cent. 
to 10 or 15 per cent. 

I would also like to put in a plea for the appointment of an 
advisory committee in the same way as the Government have advisory 
(Committees in the post office and in other departments of the Govern-
ment of India. This advisory committee will probably be able to help 
the Government a good deal and they will get useful suggestions from 
the committee. 

The last point that I wish to touch upon is  this. In schools and 
colleges we find that a large number of students do not pronounce 
English words correctly. I am sure the radio can be utilised to teach 
correct pronunciation of the English language. It can be aOO utilised 
to improve the general knowledge of our boys and girls. There-
fore, I suggest that the programme committee of this department 
ought to work out a detail so that the radio may be utilised for 
educational purposes. I hope the Government will take into consi-
deration all these suggestions. But I am absolutely certain that these 
things cannot be achieved by the kind of committee contemplated in 
this Resolution. I, therefore, oppose the Resolution. ' 

The Honourable Mr. A. G. Olow: Sir, before asking you for per-
mission to address the House. there is one point I should like to make with 
regard to what fell from my Honourable frienQ, Mr. Asaf Ali. I am per-
fectly willing to faU in with the wishes of the House at any time but the 
difficulty is that this is a deba1;e i.p whicp ~  and in some ~  
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attacks, if I waJ say so, were made on a particular department. And I am 
not sure that these attacks are finished. One Honourable Member who is 
hostile t.o the department has not yet spoken. I, therefore, hoped that it 
would be possible for me to make only one speech and that a l'ipcech in 
reply ; but·if I have a right of reply I am perfectly willing to speak now. 
The only point is that some of my legal friends hold that I have no right 
of reply ullless Sardar Mangal Singh exercises that right. I suggest that 
you might ask him, Sir, if he intends to exercise that right. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Even without 
asking him, if the Honourable the Mover of the Resolution chooses to reply 
and the Honourable Mr. Clow wants to make another speech after the reply 
and wants my permission for the second speech, he will have it. 

The llonourable Mr . .&. G. Olow : Thank you, Sir. I have listened 
to this debate with interest and I am very gratified to notice that it has 
not gone on on the lines on which it started in Delhi, because it was started, 
if I may say <;0, by a rather unfortunate speech. Other speakers of all 
parties havc, I think, tried to raise the tone of the debate and I shall try 
to follow them by dealing, as far as possible, with the major issues that 
arise. Now, Sir, I have listened to some constructive suggestions and I 
think it will be convenient if I deal first with the only constructive sug· 
gestion made in the Resolution itself; and that is the suggestion that this 
committee wight in some manner be able to encourage " the manufacture 
of radio goods in India with a view to making the country self-sufficient ". 
Now I do not subscribe to the fallacy which I think underlay Pandit Lakshmi 
Kant Maitra's speech that every rupee you send out of the country is a 
rupee lost to India. But I do not want to argue that economic ~  at 
the moment. What I would say is that if I thought that a committee 
would be able to establish an industry, making cheap radio sets in India, 
I should bc in favour of it. But what are the facts' We have a heavy 
duty on all broadcasting apparatus, a duty which has been criticised a$ an 
obstacle to the development of broadcasting and which Sir Ziauddin A.hmad 
has suggestpd should 'be greatly reduced. It is a duty which, although not 
protective in intention, is in height comparable to those duties which we 
have come to associate with protective tariffs. And there is another fact 
whieh Dr. Sir Ziauddin mentioned just now,-the extraordinary disparity 
between the landed price and the price at which articles are listed. But 
there has been no move whatever to make radio sets in India. That is J10t 
due to the apathy or lack of enterprise on the part of Indian manufacturers. 
I happen t.o know that in the city from which Mr. Manu Subedar comes 
the matter has been examined. But the fact is that you have not got a 
mal'ke,t ; and particularly aneil most unfortunately. you have not gl)t. a 
market for the cheap set. It is possible to put on the market. a set ~  
Rs. 50 or Rs. 60 which is perfectly capable of good local servIce, ~ ~  lIke 
the sets which were used in Europe until very recently, because It IS only 
within the last few years that people have been ~ short wave ~  
there. But, unfortunately, India has got ~ the habIt of ~  
short wave sets and listeners are not content With the local statIon. And 
in order to get a set capable of picking up distant short wave stations you 
have got to spend B.s. 150 or Rs. 200 or more. ~  that this demand fol' 
the cheap set is far too limited to make it worth while far s manufactul'er to 
undertake IIlanufacture here. I am sure my business friends in the House 
wi1l agree with me there. .And the one thing that a duty cannot do is t.t 
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create a market. You cannot by any amount of raising the duty ~  B 

market. The only way of doing it would be by giving heavy subsidies which 
would mean doling out money that we want very badly for far more useful 
activities in the department and at the same time sacrificing the extensive 
duties which, although not earmarked for the department, form to t;ome 
extent a justification for carrying it on. 

Now, I turn to a rather unpleasant subject and that is the subject of 
appointments, because a good deal of interest has been shown in that. In 
fact, it was suggested by Mr. Manu Subedar that one of the functions of 
this committee would be to examine the appointments we have made. It 
wil1 see whether each appointment is justified or not, and presumably if 
it comes to the conclusion that it is not justified, the gentleman will be dis-
missed. I think Mr. Manu Subedar tried to defend the opening speech on 
the ground that Sardar Mangal Singh was merely repeating what was said 
outside. Unfortunately, that was not the case. Let me read a short 
extract from his speech. 
Mr. S. Satyamurti : Why revive it Y 

The Honourable Mr. A. G. Olow :  I am reviving it because this sort 
of thing is not only being said 1.y the Sardar Saheb but is being said uni-
versally. It is what my Honourable friend, .Mr. Joshi, referred to as " all 
~  of strange rumours". What the Sardar Saheb said is this: 

,. It is, therefore, no wonder that there is favouritism, there ts ncpoLiRIU and if 
1 may say so,-1 am sorry for it,-there is cormption and jobbery in this depart' 
ment. Appointments are made to favour certain individuals. The candidates are 
.elected without having any regard to their qualifications, \\ithout having any regard to 
their experience. 1 do not want. to make any reference to particular individuals. But it 
is generally well known that instead of the B.  B. C. in England, we have here the 
Bokhari Brothers Corporation (B. B. C.)." 

There are all sorts of strange rumours going round. These a.re 
rumours spread among others by a professor friend of Mr. Saksena's who 
said that it is well-known that there are as many as five members of the 
Bokhari fami1y in the department. In fact rumours go much further than 
this. By the courtesy of a distinguished  gentleman who once adorned the 
iront Bench opposite, we got a list some one had sent to him of alleged 
relatives, who have been supposed to be in the department, alleged relatives 
of the Bokharis and of another Muslim family, and it was forwarded and 
beaded, "  A statement showing " how these two families "have mono-
polised the posts at the several radio stations.' '. It contained, I think, 
over two dozen names of which the majority were alleged to be Bokharis. 
Now, I have got the Controller to investigat...this case with particular care, 
to examine all the possible relationships and to examine in what way any 
of the gentlemen impugned might have influenced apppintments. And I 
ILm satisfied as a result of this investigation that in addition to the two well-
known members of tbe family, who occupy important posts in the depart-
ment, t'here is Only one other ~  he is related to only one of 
tbern,-a gentleman recently approved by the Public Service Commis-
Ilion for a po&t. And while in some cases the.'>e gentlemen had recom-
mended people or had reported on them, they were doing no more than a 

~ duty which any officer in such a posititm is expected to do. I do hope we 
bave beard the last of this kind of attack which, I am sorry to say, to my 
mind is tinged by communal bias. 
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There is another point I want to deal with and that is that there is an 
impression that this department proceeds by what I may call " hiring and 
firing ", introducing large numbers of men and getting rid of large num-
bers of men. 8ardar :Mangal Singh told us, I think, that in the two or 
three months before he spoke two men had been dismissed on the average 
per day. Two men have been dismissed j that is the total for two years. 
The total number of men discharged or dismissed in the last three years is, 
I am told, about 17 ; and the majority of these were probationers brought 
in for trial and not confirmed because they were not satisfactory. 

Mr. Mohan Lal Saksena: What about :Miss Sullivan? 

The Honourable Mr. A. G. Clow: I am not going into personalities 
any more; I regret that I have had to do it already. 

I mnst say that if any criticism. can be levelled against the Controller 
on that ground, I should be more disposed to level it on the ground that 
he has not gone far enough, and this canker. of absolute security which 
tends to spread like dry rot in Government departments is in danger of 
reaching this Department. 
I now come to the more pleasant subject of programmes. Weare told 

there is a great deal in the programmes that does not please listeners. Of 
course there is. There is a great deal in the progr8Dlllles that does not 
please me j there is a great deal in t'he programmes of the B. B. C. that 
does not please me. And if you think it over, in a free country where men 
are free to exercise their tastes, tastes must differ. :Modern dictators want 
to make everybody's taste the same ; but not even the All-India CongreSli 
Committee is aiming at that yet. 

Mr. 8. 8&tyamurti : The Government of India want us to have only 
one taste, and that is to love the Government ! 

The Honourable !4r. A. G. Clow :  I think we allow extraordinary 
liberty of taste. If, for example, any gentleman in this House goes into a 
bookshop he does not expect that all the books will appeal to him. MOt.t 
of us are men of fairly versatile tastes, but I do not suppose that if I g<' 
into a bookshop more than one-tenth of the books t'here have any interebt 
for me. In a programme there is bound to be an immense amount that i .. 
bound not to appeal to any particular listener ! the man who likes classical 
music is not as a rule fond of hearing light or frivolous music. The mall 
who wants serious talks does not care for cabaret. And it is unreasonable 
to expect that any programme will please any listener all the time. 

In addition to these difficulties whicb confront all broadcasting organi-
satidns is the tremendous difficulty in this country of language. Y ~  havp, 
got to broadcast in more than one language. For example, we had If:sued !1 
questionnaire, the results of which are not quite complete ~  ~  in 
Bombay and questions were asked as to which lallguages the lIsteners wanted 
talks in. The figures so far tabulated are as follows : 

English 2,500 : 

Hindustani 2,600 : 

:M:arathi 1.600 : 

Guzerati 1,700. 
L198LAD 
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Quite obviously a large number of people want talks in each of these 
languages, but very few are so accomplished as to enjoy talks in all the 
languages. In fact most people could not possibly enjoy talks in more 
than one or at the most two languages. There must, therefore, be a large 
l1umhO' of items in the programme which do not appeal to every listene::'. 
If Yt'U look at an issue of the India't1 Listener and in imagination set YOIll'-
self the proble1ll of preparing a programme for one station for one week--
I wcluitl like SOllie Members of the House to try ~  is an extraorc1inal'i:y 
diftieuH task, and remember that is going on week after week with II, large 
nwubcr of stations. In fact, the Indian Listener has a variety which is 
offered in very few countries in the world. With an ordinary short wave 
5et JOU can pick up perhaps five or six out of the nine different programmes 
offered every evening ; and there are the foreign stations as well. The 
All-India Radio does not of course claim any credit for the foreign 
stations, but I would mentiqPr the fact that it is already making the culture 
aJld powers of India known abroad. The Controller of Broadcasting get& 
about 70 letters a week from people as far scattered as Africa, Australia, 
Alnerica, etc. I will read from one of them: this is from Nairobi: 

•• We, your lndial;l nationals here, are extremely proud amongst other I ndinn 
Radios of progressive Bombay Station. "The news programme is very i1seful and as 
it happens to be transmitted at 9 P.Y. Indian time, we can receive it here quite clearly. 
The lame applies to music programmes which are always entertaining." 

Now, I think on the whole that it is a very remarkable variety that is 
offered and the listener who cannot find something to please him in that is 
very very hard to please indeed. As a matter of fact, such enquiries as 
we have made show that far from being displeased, listeners are on the 
whole satisfied with the programmes they get. 

My Honourable friend, Mr. Joshi, went on to talk about 1.he Clost to 
general revenues, about which I will have to say a word later and asked 
what we were doing to spread broadcasting among the poorer classes_ 
ViHage broadcllBting is proving extraordinarily difficult and I think the 
Heuse will have no difficulty in realising why that is so. There ue a number 
of sets provide.d by Provineial Governments in Bengal, the Fr<>l1tier Pro-
vince, the Punjab, Bombay and the Pnited Provinces--slnllll numbers. 
about 15 or 20 in each : and the provinces seem to prefer to have t\tese at II 
considerable distance from the stations, where it is extraordinarily difficult 
for meIJlbers of the broadcasting department to visit sets if they go wrong, 
and where the expense of re-charging batteries--for these sets are run on 
batteries-is very considerable. In addition to that the preparation of a 
village broadcast is rather a costly matter. There was an attempt made 
in Delhi, a very succe.ssful one, in which two wise-acres known as Ghulam 
Muhammad and Ram Lal attempted conversations-I am not alluding 10 
my Honourable friend behind me. It was extraordinarily popular ; and 
some of the letters received are both humorous and pathetic. One ge1\tle:.. 
Inan wrote: 

"I listen to your Rural programme daily. It leems aa though your Ghulam 
~  is an experienced agriculturist and knows all abo)lt th.e diseases of ~ 

and II.Dlmals. I shall be thankful if you will suggest to me seine re-,d.,;. for m, ~  
~~  .. ~~ . 
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Another, in a pathetic letter, said: 
" My child has been ill for the past two years. I have tried the ablest physi-

cians in Lahore. Could your Ghulam Muhammad suggest any remedy '" . 

And then, when there was an interruption in the series, someone wrote : 

" Your Ram Lal seems to have been absent for a few days lately. Please do 
not let anyone of them-Ghulam Muhammad and Bam Lal-leave the Station even 
for a day." 

That was a successful series ..... . 

An Honourable Member : Who has written this letter ? 

The Honourable Mr. A. G. Olow : These are letters written by villagers. 
I have quite a number of them. 

An Honourable Member : Are they in English , 

The Honourable Mr. A. G. Clow: They are translated, I think. The 
preparat.ion of this series took two meil almoSt one day on each occasion 
and it constituted only one-sixth of tile village programme. However, we 
are going to try another experiment on a larger scale in Delhi in which 
we are going to try 120 sets grouped in units of about ten with a ge>Jerat-
ing station sening each, having a man who can attend to the sets : In this 
limited area and with this more intensive experiment I think we ought to 
learn a good deal. 

Now, we are being told constantly that this is not as good as the 
B. B. C. Very remarkable indeed. The B. B.: .C. has got to cover an area 
about one-se"enteent'h of the size of India. It spends on its programmes 
about 15 times what we spend, and it has spent on its equipment 12 times 
what we have done. The funds which we have had to spend, although 
they look large, are in fact for an organisation like this extraordinarily 
small .............. . 

An Honourable Member : Why do you not spend all the sums you 
get T 

The Honourable Mr. A. G. Clow: We do. What has happened T 
Three years ago when the present Controller came, I think there were 
two medium wave stations in Bombay and Calcutta. We have added 
a chain of four short·wave stations c,-,vering the whole of India: that 
does not mean of course, as Pandit Loakshmi Kanta Maitra seemed to 
expect, that every station is going to be heard in the whole of India. 
The range in normal f·jrcumstances is about 500 miles for each and that 
provides a second gl'ade service, because, of course, sl:ort-wave service, 
although it has a much longer range, is not service of. the sam.e quality 
as the medium-wave. In addition there are now eIght medIum wave 
stations serving big ~  of population and there are two more in 
preparation. 

(At this stage, Mr. President (The Honourable Sir Abdur Rahim), 
rE-Bumed the Chair.] 

Pandit Lakabmj Kana IIa.itra. : Does the Honourable Member say 
1;hat with the 10-K. W. transmitters that will be placed now, they will 
have a range of ~  500 miles f 
L198LAD I'B 
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The Honourable Mr. A. G. Clow :  1 said that ordinarily they are ex-
pected to serve an ar(la of 500 miles range: ~ o! them ~ be he!-,rd 
even at longer distancf's, they are heard as I saId III Austraha, AfrIca, 
etc., but that is the range which they iire intended to serve continuously, 
in which you can expect a good and effective service. Now, here is this 
impressive chain of stat.ions set up, and set up with extremely limited 
funds. Here is an immense variety of programmes .......... . 

Mr. M. Asaf Ali : Limited funds for India ¥ 

The Honourable lIPh·. A. G. Clow : Yes. Let me just turn to the point 
",hich Mr. Joshi madc and that is where does this money eOme from 7 
What is actually being done? I know my Honourable Colleague, the 
}I'iuhnce Member, will object if I say that the customs revenue on these 
sets is part of the income of the Broadcasting Departmenlt : it is not. 
But it. was put on with a view to making the broadeasting service pos-
sible and it has made it. possible, and the money in the end comes out of 
the pockets of the listellers-these men of means against whom Mr. Joshi 
was speaking. The ruoHey received' from the customs together with the 
money received ~  from the listeners and from the publications-
if you add these togcther they exceed by about two or three lakhs the 
total sum that has been spent on getting this organisation and the total 
capital expenditure : in other words, you have got this whole system 
put up practically free of charge, if you allow that the money comes 
from the listeners. 

Mr. N. M. Joshi: If you spend all the money on them, there is no 
tax on them. 

The Honoura.ble Ml.. A. G. Clow : Weare taxing them: they are 
paying for it. I sugges: to the House that it is a remarkable achieve-
ment. and one for whicl·. the House has reason to be grateful to the 
-department, and the Controller and his officers can feel proud. .And yet 
it is  suggested that we should now have an exploratory Committee, in 
other words, we are just coming near the end of this programme, and we 
are told, ' let us have a look ~ all your appointments. let us dig up all your 
foundations, it is true ~  have buiJt three storeys, and are about to add 
the roof but we have a right to dig up the foundations and have a look 
at them'. Sir, Committees can be useful in their way, but I do not think 
a Committee of this kind, a peripatetic Committee as it. will have to be, 
going-round all the nt'!.tions and burrowing into an the details, will serve 
any valuable purpose. There has heen a suggestion tha,t. there should 
be Advisory CommittcE's. We have got one in Delhi on which some 
distinguished mf'n sen-e, and the Controller has been in touch ldth the 
Governments of Madras and Bombay recently with a vitw to establish 
such Advisory Committees ............ . 

Mr. M. Asaf Ali: The Delhi Advisory Committee has not met for 
seven months. 

The Honourable 1Ir. A. G. Olow: But these Committees can have 
only limited fllnetionl'l. They cannot. he present at the auditions before 
people come to the microphone. Sir Ziauddin Ahmad threw out a sug-
gestion for appointing general Advisory Committees. There a,.e, I think, 
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three Committees alreJ.dy attached to the Communications Department, 
we have one Committee for Posts and Telegraphs, one for. Roads, and 
another for other ~  .............. . 

Dr. Sir Ziauddin Abmad : One for Railways. 

i'he Honour&ble Mr. A. G. Clow :  I am certainly prepared· to ~ 

der whether the Committees that we have already for other subjects 
could not take a ~  part in Broadcastiug; I am not surc at present, 
but I will examine tn\:! question to see whether there is really room for 
a fourth separate Committee. 

I should just like to say one ~  in conclusion, and it I;; this. "I 
~  that you ~ in this Radio an instrument which is capable of 

doing an immense amount of gooa to thE' ~  ot' India. I think each 
one of us. including m.vself and everybody else, each. of us has attempted 
to live in a little cirde enjoying our own ~  ~ our own 
language, hearing our own music, and here--is' this immense instrument 
which is raising the (mrtains of ignorance. curtailL' of suspicion all:d 
curtains of shyness, allll we are beginning to get a fuller reali'lation both 
of tht cultural ~  that India offers and of its fundamental Mit-y. 
That is a work in which I think the Controller and his staff deserve all 
the encouragement thf'y can get. I have been in some stations lately, 
and I was very much ",truck, not merely by the enthusiasm of the men., 
mostly Ioung men, whom the Controller has collected round him, but 
also by the way in iVLich, whatever t}!eir community, they were co-
operating and carryi:lg out their duties. Raiicour and communal bitter-
ness, so far as I could see, were aQ.sent. I hope they will be absent in 
this debate. and I would appeal to all Members of this House to with-
draw this Resolution and to show their confidence" in this department. 

Mr. Moh&n Lal Saksena: Sir, I am sorry that the debate has been 
side-traclied. Once more, with your permission, Sir, I should like to 
assure the ~ that the Resolution does not aim at individual persons 
in the department. Its aim is much higher, and its scope much ,vider. 
True, there are complaints against the department regarding inefficiency 
and incompetence, complaints of jobbery and nepotism, but we could t,uve 
left these matters to the Honourable Member in charge to deal with. 
We know that the Honourable Mr. Clow is sufficiently strong to deal with 
Fieldens, Goyders, Gopalans and Bokharis, and to wipe out inefficiency 
and corruption from the department under him. For killing flies we do 
not require machine-guns, much less to scare them. 

, The scope of the He!'olution is much wider, as I said in the beginning, 
and it is really yery unfortunate that certain ~  which appeared 
in Sardar Mangal Sh'gb'8 speech should hav£' given a handle to some 
persons to interpret the Resolution in a way in whit>h some of them have 
done. The Resolution seeks the appointment of a Committee for thrpe-
fold purposes,-and the first is to examine the working of the department. 
Sir. it wa!'; Rai·d just now t.hat after ~  had built threp storeys we 
wanted to dig up thf' foundations to see whether they were ~I  I 
may remind myi'riend. the Honourable Mr. Clow, what has ~  done 
in England. It was 'Jnly in 193fi" that a third Committee ~ I ~ as the 
lJlswater Committee \f"as appointed to inquire into the working of 
broadcasting there. Broadcasting commenced workinl!: in Great Britain 
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in November, 1922, Rllll in 1923, a Committee ~  appointed to ~  
into its workinD'. Again a ~  was appomted In 1926, and a thIrd 
Committee ~  as the illswater Committee was appointed in 1936 ..... 

The Honourable Mr. A. G. OIow: What are the other two Com-
mittees T 

Mr. lIoha.n Lal Sa.ksena : The first was in 1923, appointed by the 
late Lord Brentford illlde!' the presidency of the Post Master General, the 
second Committee was appointed under the Chairmanship of the Earl 
ot Crawford and the last ~ was appointed under Earl Ulswater. So 
I had thought that there was practically consensus of opinion that, as 
compared with the broadcasting departments of other ~  there 
was a considerable lee-wa;x to be  made up by us. I should hke to re-
mind the Honourable Member in charge that no less an authority than 

~ Times of London has said that if broadcasting is to be worked pro-
perly in India, the pr\!,>ent organization has to be scrapped. Even, 
friendly papers, like the Statesmam, the Civil atnd Military Gazette and 
the Pioneer have urged the appointme!lt of a Committee to inquire into 
the working of this .3t'partment. }I'or the last two years I have been in 
touch with eminent bl'ientists who have had opportunities of studying 
the working of Broadcasting departments in other countries. I am not 
ashamed to be a friend of Prof. Megh Nad Saha. He has never attacked 
any individual member; he has always urged the want of research 
in the Broadcasting Department. There has been practically little or no 
research in this department. In this connection I might refer Honour-
able Members of this IIouse to a smaH extract from the speech of the 
late Lord Rutherford which he wrote immediately beforp his death 
for the Silver .Tubilee I'ession of the Inilian Science Con!!l'ess. and this 
speech w'as read at t he Science Congress after his death. These are 
a few lines from his s!1eech : 

" Finally, a word might be said concerning the need for research on radio·com· 
munication, so important a matter to a large country like India. I do not refer to 
technical researeh in transmitting" Rnd receiving apparatus, but rather to the type 
of fundamental investigations, pursued under the Radio Research Boa;rd in Great 
Britain. These investigations, begun in the early days after the War, have shown 
that the propagation of radio waves over large distances is very sensitive to the 
electrical state of the upper atmosphere. It is now established that a number c.f 
electrified layers exist in the higher atmosphere which under certain conditions 8re 
able to reflect electric waves. The details of this electrical distribution vary con· 
l!Iiderably with the honr of the day and with the season of the year, as well as with 
geograpbical location. Such information, which is of practical importance in the 
selection of the most suitable wavelengths for radio· communication, must obviously 
be secured by resea;rch conducted in the country itself. Moreover, it doe" not seem 
impossible that such a survey may prove of value in long range weather forer!:lsting." 

May I know, Sir, what research has been done in the Broadcasting 
Departm!mt. and 'vho i<; in charge of research? Mr. Gopalan has not 
even han scientific training in any university or school. He is only a 
B. Com. and h{, has been grandiloquently called a Radio Engineer. In 
other words, ~ was ()])ly a supplier of radio sets and a repairer and he 
has been. ~  here. He possesses only a correspondence diploma 
~  the. CIty ~  of I.Jondon and he is supposed to supervise research 
In IndIa. I thmk there cannot be a greater slur on the Government of India 
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and insult to the scientific talent in India. This is a'land w'here research 
bad been carried on by Sir J. C. Bose long before broadcasting was 
started even in England. There was a Science College. Professors 
have been working 011 wireless telegraphy. There is Dr. Wall Muham-
mad of Lucknow University who has been working for over 20 yeanl 
and here you import a man and say that there is no expert available in 
India. And he has no lmowledge either of engineering or the scientific 
side of broadcasting. These are the qualifications of the Controller of 
Broadcasting of whom you are proud and for whom you wanted 
appl,!l;use in this House. 

There is one thing more. The  object of the committee is to find 

4 P.M. 
out who is going to run the show. You have to decide 
what i& going to be the scope of this department, 

what are going to be its functions and on what lines this department 
is to be worked. I want to point out that broadcasting is no more an 
apparatus for providmg amusement to idle:persons who go to their 
house after the day's work. Broadcasting is playing a very important 
part all over the world. It has become a tremeI!,dous force. It has 
acquired power even greater than the Press which is generally eQnsi-
dered as the Third Estate. The whole nation is interested in ~ broad-
casting department. I want a commission consisting of publicists and 
experts and persons \\"ho can take a long view of things to go into the 
working of this department and lay down the lines on which this depart-
ment is to be worked. I will only read to the House an extract from the 
Committee on Colonial Broadcasting. Perhaps the Honourable Mr. Clow 
is not aware of it. This is what that committee says : 

" We envisage the development and justification of eolonial broadcasting as an 
instrnment of advanred administration, an instrnment not only and perhaps not eveJl 
primarily for the entertainment but rather for the enlightenment and education ot 
the more backward seetions of the population and for their instruetion in public 
health, agrieulture, etc. The potentialities of broadeasting as an instrument of 
administration are so great, in the Committee's opinion, that at least some expendi· 
ture is demanded of eolonial Governments by way of experiment and investigation." 

Is the Honourable Mr. Clow aware that there was a broadcasting 
commission appointed ill the United States of America? Is he aware 
that ill Australia thel'd is an organisation like the B. B. C. and also in 
Canada? Everywhere we have an organisation like that. We cannot 
entrust the destinies of this great department to the whims and caprices 
d any individual or individuals. 

:!Illy friend. Sir Ziallddin. Rpoke of selection committees. Does he 
know what the Controller of Broadcastin!? said regarding selection 
committees in reply to one of his listeners' I cannot lay my hand on 

~ letter at this moment but the purport of what he said was that he 
did not believe in Relection committees or boards. According to him 
they are the most ingenious devices brought into existence by democracy. 
At the ~  it is a I'lcreen for making appointments of those pers1lns 
who come with chits. At the beRt it is only a medium for the appoint-
ment of mediocres. Then so far as the staff was concerned. he said he 
l'VRnted to have only tllOse persons who are the representatives of the 
listeners. I mav tell him and the House that it is not only the 50 
thousand and odd people who are listeners who are interested in the 
fate of thiB department. The whole nation is interested in the working 
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of this department. l' ... very pro.vincehas been ~ lakhs ~ ~  
department. In my own provInce we want to have In ~  dIstrIct 
thousands of reeeiviu" sets and everyone of the Provmclal Govern-

~  are, therefore, 'interested ill the proper working of this depart-
ment. 

Then, Sir, 1 will say one word about appointments. I may tell you 
thitt I am not one of those who is interested in the appointment of one 
person or another. So long as the person is efficient, 1 don 't ~ wh.o 
is appointed. I may tdl on the floor of th{' House that I don't mmd if 
the department is manned bv the members of one family. I care a tup-
pence for it so Long al:' thej: are etlicient. ]t does not ~  me iu the 
least. It i'l not simply gossip as the lIonouraiJle Mr. Clow tried to make 
out, I have got facts and figures from his own department. It does 
not require an inquiry cOII)J.nittee to establish that persons who were ap-
pointed 011 Rs. 100 ~ now drawing Rs. 500 and more. They are 
Hindus and MuhammaJans both. There is one :\lr. A. K. Sen and there 
i;; one Mr. Rasheed Ahmad. They were both appointed as programme 
assistants on Rs. 100 and now they are getting Rs. 500 plus car allow-
ances. 

The Honourable Mr. A. G. Clow: Why not Y 

Mr. l'ttohan La1 Saksena : I may telJ you that all the directors of 
these stations, with tllt; cxception of Mr. Stapleton, have had no pre-
vious experience of broadcasting. There arc brilliant graduates both 
Hindus and :\luslims who have had research experience in broadcasting 
and physics who couM have been appointed to these posts. I know the 
Controller of Broadcasting would not haye  accepted them, because he 
is afraid of scientists. 

Then, Sir, may I ask Mr. Clow one question. If the whole depart-
ment was working as satisfactorily as he has tried to make out, may I 
know why it was felt necessary to invite an expert from England, 
:Mr. Kirke, to investigbte into the working of this department T If three 
storeys have been built today, two storeys had been built in 1936, Ilnd 
why was it necesseary to call Mr. Kirke to investigate into the working 
of this department' Why has his report not been published? May t 
know? Wa.<; it because he had made recommendations fOr the reorgani-
sation of this department, and because he had made certain recommenda-
tions which were not acceptable to the Government , 

:Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member's time is up. 

l'tIr. Mohan Lal Saksena: I know my time is up but I would like 
you, Sir, to give me only two minutes. There is one thing my t'riE>nd 
Mr. Clow, just now saiel that people have been dismissed for ~  
I have also got a list, Sir, and I can prove that it is not so in every ca.'Je: 

Mr. President (The Honourable Sir Abdul' Rahim): The HOnour-
l'ble Member must conclude his speech. 

It'Ir. Mohan Lal SakBena : Sir, I should like to Ray .... (Crielf of 
" Order, order") a few words for just one minute. 
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Mr. President (The Honourable Sir Abdur Rahim): No. 

Mr. Mohan La! Sa.ksena: Sir, one Miss Sullivan, a lady typist, 
worked for three year!; and eleven months and then she has been dis-
missed for inefficiency. Surely a department which takes three years 
and eleven months to detect inefficiency in a lady typist needs looking 
into and the man who is in charge needs pulling. 

Babu BaijD&th Bajoria.: Sir, the Department of Broadcasting has 
been a pet and a spoilt child of the Govemmeut of India ever since its 
birth. This Department has ever since its birth been fed from the public 
revenues and though this child has grown seven or eight years, still it is 
to be fed by feeding bottles, and the bottles are getting bigger and bigger. 
Sir, it is said that it is a development department but I say it is a wasting 
department. If I remember aright, every year in the Budget lakhs and 
lakhs of rupees are provided for the upkeep 0: this Department from 
general revenu.es. Sir, I think my Honourable friend, Mr. Manu 
Subedar, gave the figure of Rs. 85 lakhs which  have been spent on this 
Department during the last five years. I was agreeably surprised when 
my Honourable friend, Mr. Clow, said just now that this Department hIlS 
become self-supporting and is making a gain of two or three lakhs of 
rupees. I have not been able to follow how this has been possible. 
Probably he ~ counting upon the revenue import duties which are secured 
from the import duty on radio goods, but they are revenue duties, they 
are not protective duties at all, and I do not think that that method of 
calculation is right. Revenue duties should not be calculated to the credit 
of this Department. 

Dr. Sir Ziauddin .Ahmad : Are they revenue duties ? 

Babu Baijuath Bajoria : Will the Honourable Member inform me 
whether it is a revenue duty or a protective duty' Whether the duty is 
50 per cent. or it is 500 per cent., as long as it is called a revenue duty, it 
will be a revenue duty. I would say that this Broadcasting Department 
must be ~ reorganized and put on a strict commercial basis just 
as the Railway Department or the Postal Department is. Sir, this broad-
casting is catering only for the luxurious few and at most for the poor 
among the afiluent classes. Sir, I cannot visualise the time when broad-
casting will be of real benefit to the ma.'lSes. Even if the radio sets are 
ROld at rock-bottom prices, even at Rs. 30 or Rs. 25 a set. I jare say without 
fear of r.ontradiction that the masses, the villagers, and even the middle-
class peOPle will never buv a radio set. Sir, they balre got other things, 
other neee!8ities of life to· care for. What they are more interested in is 
they want good water, good food, good health and good education. They do 
not care so much for these luxurious programmes, for these love songs, 
dialOflUeR and dramas. Sir I was very much surprified when one of the 
Honourable Members today' Colonel Rahman, said :  " what more do YO,l 
want' Love songs are the;e !" Wen. broadcasting need not, I think. go 
into tbese love songs, dialog'Ue8 and dramas.-as if the cinemas are not 
a.lreadv sufficient to demoralise the people of this country. What do we 
find ~ the cinemas' In Calcutta we have got more tban 42 cinema 
houses and most of their plays are romantic plays and they act very pY'e-
judicially on the minds of uneducated or semi-educated juvenile members 
of the community and this broadcagting. as it is being run now. only add!'; 
fuel to the fire. . Sir. I would SIl;.'V' that if broadcasting is to ~  itself. 
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it must absolutely change its angle of vision and it must do somethi;Dg for 
the real good of the country. It must have lectures on health and on 
moral and intellectual topics which conduce to the health and the moral 
betterment of the people. As it is, at the present moment it rather 
demoralizes the people, and I would like it to be mended or ended. Sir, 
as I am not in favour of this Department as it is run at present, I do not 
think that a Committee on the lines as framed in this Resolution can d<? 
any good under the present circumstances. (Interruption.) Sir, even 
the Bta.tesman. which paper is generally supporting the Government in all 
its actions, has some interesting observations to make. I will only read 
a few lines from its edit.orial which appeared today: 

•• The experimental period on programmes will eontinue for man,. years to 
eome." 

So the experiment will go on, and we will be suffering : 

"Trials will be made and errors eontinued 80 long as All·India Radio endea-
vours, &8 we believe it is endeavouring now, adequately to serve the pubIie. But 
it is a poor service, probably as disappointing to the men behind the mieropllones ae 
it is to the listeners." 

What then is the use of having such a service T Then it goes on : 
" The prooe&ll of adaptation to the tastes of the people will be painfully slow." 

•• An expensive broadeasting llerviee has been introduced and expanded year 
after year without any really determined effort to ensure that the number of listeners 
justifies it." 

Sir. this service has not justified itself and I say that it must be 
thoroughly reorganized so that it may be of benefit to the community and 
the ~  With these few words I oppose this motion. 

Mr. M. Asaf Ali : Sir, neither on the last occasion when this Resolu-
tion was moved nor even today until about fifteen minutes ago had I the 
slig'htest intention of intervening in this debate but. unfortunately, an 

~  has been created by certain speeches which I am bound to state 
does not represent the view of our Party. If T were asked to state the 
view of our Party. it would bE' expressed in a fE'w words which would not 
go beyond the phra.'!ing of the. Resolution itsE'lf. Our object is ~ 

more and nothing less than this and this is what the Resolution says. r 
shall just read out the relevant portion from it : 
"To appoint a. eommittee, to make recommendations regarding its working in 

the future 80 as to make it more efficient and popular and also to suggest melUlnres 
fot encouraging, etc." 

Now, it appears to be admitted that the All-India Radio depends 
entirely and absolutely on voluntary public SIlpport. Every penny which 
comes into the coffers in the name of the All-India Radio, whether as duty 
realised on radio sets imported or as the fees of licences, is contributed by 
people voluntarily. It is not a tax realised by the Government's order. 
Therefore, the All-India Radio stands to gain everything and to lose 
nothing if an inquiry is held into its workings ·and if ways and means are 
thought of to make it a little more popular in future. Now, if after seven 
years of working-. the All-India Radio cannot boast of more than 55,000 
licences. filurely it cannot be considered a very popular department. It 
certainly oll/!'ht to have been infinitely morE' 1)opular thAn it i.<I. bnt it i!'! 
not so. We can certainly understand the difficultieR in the way of every-
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.body, concerned in so far as the cheaper radio sets are concerned, but we 
want to find out whether it is not possible for us to find ways and means 
·of making cheaper sets available to the public. That is one point. Then, 
Sir, there is just one other point which I wanted to mention and it is this. 
I appeal to Mr. Clow to listen to me when I am saying what I have to ~ 
now. Mr. Clow and the Government of India are fully aware of section 
129 of the Government of India Act. Today it is a Central Department 
but under section 129 it can any day be provincialised. Each province may 
have its own transmitting station and each province maY' broadcast any 
matter it likes. Well, if there is a public demand and if there is a public 
criticism of your department, why should you not accept it. If you 
want to set your department right with the public, have this inquiry com-
mittee and let the public know that there is nothing wrong with it, so 
that the provinces may not start with their own transmitting stations if 
you satisfy the public demand. I am speaking as a friend of broad-
·casting ;  I am not speaking as an enemy of broadcasting. I have been a 
friend of broadcasting all along. In fact, I wa<; a friend of broad-
casting at a time ~  the whole of my Party was for turning it down. 
Surely, I have not changed my opinion today. I consider it as a power-
ful instrument of cultural development. But that cultural development 
·can only take place in accordance with ~ wishes of the people and the 
capacity of the people. I am prepared to admit that every word that has 
been said in criticism of this department may not be right, but is it or is 
it not your duty to appoint a committee of inquiry to look into all these 
things and declare to the public that there is nothing wrong with the 
All-India Radio Department and for the future also to find out ways and 
'means of making it more popular. 

Now, Sir, that is another point, and, in the same connection. I should 
like to remind the Honourable Mr. Clow of another danger which is 
Ahead of him and of the B ~ Depllrtment. And that is the 
future Federal Legislature. I do not know when it is to come and under 
what circumstances it is to come but it is bound to come some day and, 
when it does come, the Communications Department will be in charge of a 
popular Minister. Well, if you are going to resist this inquiry today, 
8· popular Minister will have to hold an inquiry tomorrow, and if you are 
going to declare to the world today without a popular inquiry that there 
is nothing wrong with this Department. God help you when a popular 
Ministry is in ~  It is a short"fiighted policy on behalf of Govern-
-ment to expect us to withdraw this Resolution which is intended to help 
them. It is not intended to hold lin inquisition. ~  said that we 
·want.ed t.o go into the details of various appointments. etc. , 

The Honourable Mr. A. G. Clow : Mr. ~I  Subedar said that. 

Mr. Manu Subedar : On a point of personal edanation. I tdid not 
-mean that. Mr. Clow hilS got me entirely wrong. 

Mr. M. ABaf Ali :  I was just saying. Sir, that there is no intention 
on nur part that there should be an inquisition ; we do not want to hold an 
'inquisition ; but we certainl" want to put the AU-India Radio Depart-
ment. rig11t with the public. That is the whole point. Now. in SO far as 
'mv Honourable frip.ud. Sir Muhammad Yamin Khan. is concernerl and 

~  other gl'ntlemen also who maintain that an inouiry committee is not 
·caUl'd for. may T present thl' Government with R precedent from the 
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B. B. C. Quite recently a public inquiry was heldatld it was ~ under 
a resolution of the British Parliament. If the B. B. C. can be subJected to 
a public inquiry, why cannot the All-India Radio be subjeeted to it 1 1 
·.now quote a high Government authority, who is also regarded a great 
expert, I mean the Controller of Broadcasting. In an interview on the 
20th of October, 1937, he said as follows : 

" Broadcasting in its early stages needed both rapidly increasing funds and the 
reIo.dy eO'operation and support of the public." 

I entirely agree with him. But what does he say next T He next 
says: 

" Without this, it might fall into a vicious circle as it has done in Indin.·' 

Xow, if the Controller himself says that broadcasting in India ~  

fallen into a vicious circle, is it not right that we should hold an illquu-y 
into the workings of the ilroadcasting Department and satisfy at lea"t the 
Controller who does not seem to agree with the Government nor do the 
Government seem to agree with him because, later on, I understand, the 
Controller with official approval reproduced an article that appeared in 
the Tt"mes of London some tIme ago. I think that article appeared in the 
Times in its issue of the 28th of July, 1937, when, I believe, the Controller-
was in England. The 7'i-mes in its  leader of the 28th of July advocated 
the transfer of the control of broadcaSting from Government to an 
independent organisation and this was quoted by the Controller himself 
with approval in the Indian Listener of the 2nd August, 1937. 'fhis is the 
view of the Controller who is supposed to be your expert. Wh€n he 
holdo; a different view, are we or are we not justified in asking for a com-
mittee of inquiry to look into the working of the broadcasting because 
there is a rift in the lute somewhere. Therefore, we are not asking for 
anything very extraordinary. We want the Government to put the whole 
department right with the public and to make it more popular. That is 
all that we are asking for and I do not see why there should be any possible 
objection to it. With these few words, I support the motion. 

Some Honourable Members : The question may now be put. 

Mr. President (The Honourable Sir Abdul' Rahim) : The question 
is : 
" Tha.t the queation be now put." 

The motion was adopted. 

Sarda.r Jlangal Singh (East Punjab: Sikh): Sir, 1 have most 
carefully listened to the speeches of IIonourable Members, particularly of 
those Honourable Membel'8 who spoke against this Resolution. The 
arguments advanced by them have already been aruwered by some of the' 
Members from this side of the House and I. therefore, do not propose to 
take up much of the time of this House. I wish to refer to one or two 
points which concern me personally. Objeetion has been taken to some 
of the remarks which I made in my speech while moving ~ Resolution 
in the Delhi SeMion. I made it perfectly clear then that I did not mean 
any personal refi£'Ction on any of the officials of thf> department. I had no 
personal objective in moving this Resolution. Again T assnre Honourable 
Members of this House that the issue..; involved in this Resolution are not 
communRI and I hope my Honourable Muslim friends from the Pllnjab 
will helll' me out when I say that during the hst 20 years of my publie 
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career, I have never raised any communal issues. I have never done 
anything against the interest of Muslims. When moving this Resolution, 
I merely repeated the allegations that were being freely made outside the 
House. There were serious aliegaltions made outside the llQuse and by 
repeating them inside the House 1 tried to establish a prima facie case for 
an enquiry to look into the working of this department. My object was 
absolutely non-communal. I will be glad to see my Muslim friends holding 
responsible positions in the public life of this country. I would personally 
be glad if in the place of Mr. Fielden there is a Muslim occupying th'at 
post. But is it suggested that if a l\iuslim or a Hindu or a Christian or 
a Sikh happens to be the head of the department we are precluded from 
criticising that department? I would beg of my Muslim friends to rise 
above these petty considerations and appreciate the wider issue involved 
in this Resolution. The issue consh .. ts merely in making the radio depart-
ment work on sound lines. This is one of the most important of the 
nation-building departments of our country. Again, Sir, I am surprised 
to hear the amazing argument of my Honourable friend, Mr. Ramsay 
~  when he said that this Resolution was a censure on the Government. 
Sir, it is nothing of the kind. The Resolution merely seeks to appoint 
a committee of enquiry to look into the working of this department, to 
make recommendations regarding its working in the future so as to make 
it more efficient and popular and also to suggest measures for encouraging 
th(' manufacture of ~  goods in India with a view to making the country 
self-sufficient. May I ask whether this is a censure on the Government of 
India' This Resolution aims at securing the co-operation of :the public 
with t.he Government of India so as to make the department efficient and 
self-sufficient. How can the appointment of a committee be construed 
as a censure on the Government of India' Is it seriously suggested that 
the British Government was censured four times when the radio depart-
menJ was started in England because there were four enquiries into its 
working T I do hope that the Honourable Member from the European 
Group did not mean his argument serio\lsly. It has been said by the 
Honourable Mr. Clow that behind this agi!tation there is a communal 
motive. 

The Honourable Mr. A. G. Olow :  I do not think I said anything 
of the kind. I sugg('sted that in the talks which I have se('n frequently 

~  the Honse about a certain family. I suspected there was a com-
munal tinge. I never said the ~ was put forward or started on 
communal grounds. 

, Sardar Man-ral Singh: I am. sorry I referred wrongly to the 
Honourable Mr. Clow. It was Colonel Rahman who suggested communal 
motivps behind this Resolution. I hold in my hand several cuJttings from 
a newspaper. 

Mr. President (The Honourable Sir Abdur R.ahim) : The Honour-
able Member should reply to the arguments. ~  advanced ~  other 
speakers. He cannot introduce new matter In hIS reply. I thInk the 
Honourable Member wants to quote from some new£lpaper. 

Sardar Mangal Singh : Sir, I am merely replying to the p'oints which 
have been raised in the course of the debate. On the 18th July a public 
meeting was held in Delhi which was presided over by a Muslim lawyer 
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named Syed Raza Mirza. At that meeting a Resolution was ~  urging 
upon the Government of India to look into the affairs Qf the radio 
department. Not satisfied with merely passing a ~ the public 
meeting also appointed a Standing Committee called the Radio R.eforms-
Committee. The President of that Committee is 1\,[asihul-mulk-Hakim_ 
Jamil Khan. The son of the late Hakim Ajmal Khan. The Secretary 
of that Radio Reforms Committee  was Syed Raza Mirza and amongst 
the members of the committee are one or two Muslims. Then, again, 
there was a complaint from Lucknow in a daily paper called The Vakil. 
This paper severely criticises the staff of Lucknow and their music pro-
gramme. By citing all these examples, what I wish to establish is that 
behind this agitation there is nothing communal. It is oply to side-
track the issue, it is only to take shelter behind it that thi!, communal 
issue has been raised. If there is nothing wrong in the department as 
has been suggested, then why there so much nervousness is exhibited at 
the suggestion of appointment of an enquiry committee' If the 
department is all right, if the affairs of the department are good, if 
their accounts are clear the proper thing for the Government is to come 
forward and accept an open enquiry by a committee so that the position 
of the department might be vindicated. Instead of comiJ!g forward 
for an open impartial enquiry by a committee, the ~~  are 
taking shelter behind lame ~  It may be that SOme of the Gov-
ernment officers may be satisfied with the working of the department. 
Whenever a subordinate makes a mistake, the common feature that we 
see in the Government departments is that the head of the department 
j1,lStifies ~ mistake. This is a common feature of ihe a4ministratioD, 
of the Government of India. The Honourable Mr. Clow may be satis-
fied, but the public outside will not be satisfied with ~ ~  and corner' 
enquiry. The public demands an open and impartial enquiry into the 
affairs of this departmeut, so that the ~  might be  made more 
efficient and the' country may be self-sufficient in the ~  of suppl'y 
of radio goods. I expected the Honourable Mr. Clow to stand up and 
say, " we welcome this Resolution and we will appoint a committee and 
we will have the co-operation of this House also' '. The allegations 
which have been made can be refuted in an open enquiry_ committee. 
I, therefore, appeal to the Honourable Members of the Muslim Group to 
rise above these petty considerations. I assure them that we do not 
mean any injury to any Muslim interest. Surely, a few Muslims do not 
constitute Islam. If the head of a department is a Hindu and if there 
is corruption in his department, should Hindus object to an enquiry into 
the affairs of the department , Similarly if the head of the department 
is a Sikh or a Christian or a Muslim and if there is corruption in that 
department, should the people belonging to that partiCUlar community 
resist an enquiry, then I am afraid there will be a premiuJll on ineffi-
ciency and corruption. I would gladly accept the proposal of my 
Honourable friend, Dr. Ziauddin Ahmad, should he bring forward a pro-
posal to institute an enquiry into the affairs of the Public Works De-
partment. I shall walk into his lobby and I hope he will walk into my 
lobby this time so that the honour of the officials of the radio department 
may be fully vindicated. ~  these words, I appeal to all Honourable 
Members to pass this ResolutiOn so that the radio department might be 
made more efficient. 
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The Honourable Mr. A. G. Clow : Sir, I wish to say only a few words 
in reply. I am sorry that my Honourable friend, Mr. Saksena, dwelt so 
much on personalities, and the best comment I can m.ake is perhaps to 
say what Mr. Asaf Ali said that 'things that have' been said may be 
wrong '. I do not propOse to enter into personalities any further; 
I am 80rry I had to touch on one in my earlier speech. Mr. ABaf Ali 
took a bigger view of the case and was looking somewhat far ahead. 
I am sorry if I gave the impression that either I or this depa;,rtment in 
any way resent reasonable public criticism. I know the Controller and 
his officers receive every day an ,immense number of letters criticising 
or appraising or approving the work they do, and they welcome them, 
all. '  W Po want to know both the things you approve and the things you 
do not approve. But I do not believe that a committee of the type sug-
gested is going to achieve that. Nor am I in the least ~ of what 
will happen when.a Federal Minister sits in my place. Mr. Asaf Ali 
thought that if I resisted a committee now there was something terrible 
going to happen then. Not at all ;  I am merely saying that at the 
moment that I am standing here I do not believe that Jhe time has come 
for an inquiry of this kind. If in a few years' time a Federal Minister, in 
an entirely different situation, thinks that an inquiry is ~  no 
doubt he will institute it and he will be perfectly right in instituting it. 

t' 

Mr. D. X. La.hiri Chaudhary (Bengal: Landholders) : How are you 
so sure that Federation is coming soon T 

The Honourable Sir lIIuhammad, Bafralla.b. Khan: Mr. Satyamurti 
has told us it is coming very soon. 

Mr. S. Batyamurti : When did I say that' 

The Honourable Sir lIIuhammad, Zafrullah ][he: You said yester-
day that you wil1 be occupying these seats much sooner than people 
expect! 

The HODourable Mr. A. G. Clow: I am sorry that so much was said 
about the communal issue in Sardar Mangal Singh's closing speech ;-
and I should like to make it clea.r that I at least do not sUl!P0se for a 
moment that this Resolution or those who have supported it are doing 
so ,vith any communal motIve in view. I quite recognise ~ this. is 
a matter which interests all the communities of India and a matter In whIch 
we. welcome the co-operation of all; and I think the ~  has 
done a large amount to secure the co-operation of men who on other 
subjects are very deeply divided indeed. But we come fundamentally 
to the point which Sardar Mangal Singh made clear in his final speech 
Ilnn that is that he wants a committee,-I quoLe his words,-" to refute-
allegations". Now I maintain, while. I would repeat Sir Thomas 
f:{tewart's words and mean no more than SiT Thomas Stewart said that 
neither this ~  nOr any other ~  ~  attained perfec-
tion that these aUeO'atlOns are based on a I ~  of the facts. and 
Eln ignorance of what this departmet,lt is. doing: ~  I ask .the House 
t(\ ~  that there is no cause for an mqwry WhICh IS to be VIrtually an 
accu;ntion on charges that are not proved. 
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Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

" That this Assembly recommends to the Governor General in Oouncil to appoint 
a committee, with a non-official majority and including experts, to enquire into the 
working of the Broadcasting Department, to make recommendations ~ its 
working in the future so as to !Bake it more efficient and popular and alao to suggest 
measures for encouraging the manufacture of radio goods in India with a view to 
making the country aelf-su1licient." 

The motion was negatived. 

The Assembly then adjourned till Eleven of the Clock on Friday, the 
12th August, 1938. 
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